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SECTION I: GENERAL  

 

DEFINITIONS AND ABBREVIATIONS  

 

Unless the context otherwise indicates or implies, the following terms have the following meanings in this Draft 

Red Herring Prospectus, and references to any statute, rules, guidelines or regulations or acts or policies shall 

include amendments thereto, from time to time. The words and expressions used in this Draft Red Herring 

Prospectus but not defined herein, shall have, to the extent applicable, the meaning ascribed to such terms under 

the Companies Act, the SEBI ICDR Regulations, the SCRA, the Depositories Act or the rules and regulations 

made thereunder.  

 

General Terms 

 
Term Description 

Company/our 

Company/Issuer 

Century Metal Recycling Limited, a company incorporated under the Companies Act, 1956 

and having its registered office at W 5/16, Western Avenue, Sainik Farm, New Delhi 110 062, 

India 

We/us/our  Unless the context otherwise indicates or implies, refers to our Company on a consolidated 

basis together with the Subsidiaries. However, except in relation to where financial 

information is being used, the reference is to our Company, together with the Subsidiaries and 

the Associate  

 

Company Related Terms 

 
Term Description 

Articles / Articles of 

Association 

Articles of association of our Company, as amended from time to time 

Associate / Associate 

Company 

The associate company of our Company, namely Suvridhi Financial Services Limited 

Audit Committee The committee of the Board of Directors constituted as our Companyôs audit committee in 

accordance with Regulation 18 of the SEBI Listing Regulations and Section 177 of the 

Companies Act, 2013 

Auditor/Statutory Auditor The statutory auditor of our Company, S. R. Batliboi & Co. LLP, Chartered Accountants 

Bawal Unit CMRNôs manufacturing facility situated at plot number 65, sector 15, Bawal Industrial Area, 

Bawal, Haryana 123 501, India 

Bhiwadi Unit Our Companyôs manufacturing facility situated at SP-1D, RIICO Industrial Area, Tapukara, 

Bhiwadi, District Alwar, Rajasthan 301 701, India 

Board / Board of Directors Board of Directors of our Company or a duly constituted committee thereof 

CCPS Compulsorily Convertible Preference Shares of face value of  10 each 

CCPS Conversion Letter  Letter dated May 29, 2018, issued by our Company to Global Scrap Processors Limited, 

indicating the number of CCPS, held by Global Scrap Processors Limited, that are to be 

transferred to GMRPL and subsequently converted, and the remaining CCPS, held by Global 

Scrap Processors Limited, which shall also be converted, prior to the filing of the Red Herring 

Prospectus with the RoC. For details, see ñHistory and Corporate Structureò on page 145 

Chennai Unit CMRTôs manufacturing facility situated at plot number A4 and A5, SIPCOT Industrial Park, 

Pillaipakkam, Sriperumbudur, Chennai 602 105, India 

CMRN One of our Subsidiaries, CMR Nikkei India Private Limited. For further details, refer to the 

section ñOur Subsidiariesò on page 152 

CMRN Joint Venture 

Agreement 

Joint venture agreement dated July 25, 2012 entered into between our Company and Nikkei 

MC Aluminium Company Limited. For details, refer to the section ñHistory and Corporate 

Structureò on page 145  

CMRT One of our Subsidiaries, CMR-Toyotsu Aluminium India Private Limited. For further details, 

refer to the section ñOur Subsidiariesò on page 152 

CMRT Joint Venture 

Agreement 

Joint venture agreement dated September 4, 2012 between our Company and Toyota Tsusho 

Corporation. For details, refer to the section ñHistory and Corporate Structureò on page 145 

CMRW One of our Subsidiaries, CMR Welfare Foundation For further details, refer to the section 

ñOur Subsidiariesò on page 152 

Compliance Officer Our company secretary who has been appointed as the compliance officer of our Company  

Corporate Office The corporate office of our Company situated at Unit nos. 802 ï 803, SSR Corporate Park, 8th 

Floor, 13/6, Sector 27 B, Delhi - Mathura Road, Faridabad 121 003, Haryana, India 

Corporate Social 

Responsibility Committee 

The committee of the Board of Directors constituted as our Companyôs corporate social 

responsibility committee in accordance with the Companies Act, 2013 

CRISIL Report A report titled óAssessment of Indian Aluminium Recycling Industryô, dated May, 2018, 
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Term Description 

prepared by CRISIL Research  

CTPL One of our Subsidiaries, CTA Trading Private Limited. For further details, refer to the section 

ñOur Subsidiariesò on page 152 

Director(s) The director(s) on the Board of our Company, unless otherwise specified  

Equity Shares Equity shares of our Company of face value of  10 each 

FMPL Forever Multimedia Private Limited 

GMIPL Grand Metal Industries Private Limited 

GMRPL Grand Metal Recycling Private Limited 

Facilities/ Manufacturing 

Facilities 

The manufacturing facilities of our Company namely Tatarpur Unit, Haridwar Unit, Gurugram 

Unit, Bhiwadi Unit, Bawal Unit, Chennai Unit and Manesar Unit 

Group Companies The group companies of our Company in accordance with the SEBI ICDR Regulations. For 

details, refer to the section ñOur Group Companiesò on page 178 

Gurugram Unit Our Companyôs manufacturing facility situated at 38 - 6, Village Narsinghpur, Delhi - Jaipur 

Highway, Gurugram, Haryana 122 001, India 

Haridwar Unit Our Companyôs manufacturing facility situated at 3/P-2, sector 10, I.I.E. State Industrial 

Development Corporation of Uttaranchal, Integrated Industrial Estate BHEL, Haridwar, 

Uttarakhand 249 403, India 

Investment Agreement Agreement dated September 24, 2013 entered into among our Company, Mohan Agarwal 

HUF, Gauri Shankar Agarwala HUF, Kalawati Agarwal, Pratibha Agarwal, Ramayana 

Polymers Private Limited, Forever Multimedia Private Limited, Sanjivani Non Ferrous 

Trading Private Limited, Grand Metal Recycling Private Limited, Suvridhi Financial Services 

Limited and Global Scrap Processors Limited, as amended. For details, see ñHistory and 

Corporate Structureò on page 145 

IPO Committee The committee of the Board of Directors as described in the section ñOur Managementò on 

page 156 

Key Management 

Personnel/KMP 

The individuals described in the sub-section ñOur Management ï Key Management 

Personnelò on page 171 

Manesar Unit Our Companyôs manufacturing facility situated at plot number 182, sector 5, IMT Manesar, 

Gurugram, Haryana 122 050, India 
Memorandum/ 

Memorandum of 

Association 

Memorandum of Association of our Company, as amended from time to time 

Nikkei Nikkei MC Aluminium Company Limited 

Nomination and 

Remuneration Committee 

The committee of the Board of Directors constituted as our Companyôs nomination and 

remuneration committee in accordance with Regulation 19 of the SEBI Listing Regulations 

and Section 178 of the Companies Act, 2013 

Proforma Financial 

Statements 

The proforma financial statements of our Company, comprising of the proforma balance sheet 

as at March 31, 2017 and December 31, 2017 and the proforma statement of profit and loss 

for the Fiscal Year ended March 31, 2017 and the nine months period ended December 31, 

2017, read with the notes thereto, prepared in accordance with the requirements of paragraph 

23 of item (IX)(B) of Schedule VIII of the SEBI ICDR Regulations, to reflect the impact of a 

divestment, i.e. of Sanjivani Non Ferrous Trading Private Limited by our Company (on a 

consolidated basis), made after the date of the latest annual audited financial statements of our 

Company. 

 
The proforma balance sheet as at March 31, 2017 and December 31, 2017 have been prepared 

to reflect the divestment of Sanjivani as if the divestment happened on March 31, 2017 and 

December 31, 2017 respectively. The proforma statements of profit and loss for the Fiscal 

Year ended March 31, 2017 and for the nine month period ended December 31, 2017 have 

been prepared to reflect the financial performance as if the divestment of Sanjivani occurred 

on April 1, 2016 and April 1, 2017, respectively. 

Promoters The promoters of our Company, namely, Gauri Shankar Agarwala, Mohan Agarwal, Kalawati 

Agarwal and Pratibha Agarwal 

Promoter Group The persons and entities constituting our promoter group pursuant to Regulation 2(1)(zb) of 

the SEBI ICDR Regulations. For details of our Companyôs Promoter Group, refer to the 

section ñOur Promoter and Promoter Groupò on page 174 

RPPL Ramayana Polymers Private Limited 
 

Registered Office  The registered office of our Company, situated at W 5/16, Western Avenue, Sainik Farm, New 

Delhi 110 062, India 
 

Registrar of 

Companies/RoC 

Registrar of Companies, National Capital Territory of Delhi and Haryana, at New Delhi 

 
Restated Consolidated 

Financial Statements 

The restated consolidated statement of assets and liabilities, as at December 31, 2017, and as 

at March 31, 2017, 2016 (proforma), 2015 (proforma), 2014 (proforma) and 2013 (proforma), 
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Term Description 

the restated consolidated statement of profit and loss (including other comprehensive income), 

the restated consolidated statement of cash flows and the restated consolidated statement of 

changes in equity for the nine month period ended December 31, 2017, and each of the Fiscals 

2017, 2016 (proforma), 2015 (proforma), 2014 (proforma) and 2013 (proforma), together with 

the annexures thereto of our Company, its Subsidiaries and Associate, read along with all the 

notes thereto and included in the section ñFinancial Statementsò on page 188 

Restated Financial 

Statements 

Collectively, the Restated Unconsolidated Financial Statements and Restated Consolidated 

Financial Statements  

Restated Unconsolidated 

Financial Statements 

The restated unconsolidated statement of assets and liabilities as at December 31, 2017, and 

as at March 31, 2017, 2016 (proforma), 2015 (proforma), 2014 (proforma) and 2013 

(proforma), the restated unconsolidated statement of profit and loss (including other 

comprehensive income), the restated unconsolidated statement of cash flows and the restated 

unconsolidated statement of changes in equity for the nine month period ended December 31, 

2017, and each of the Fiscals 2017, 2016 (proforma), 2015 (proforma), 2014 (proforma) and 

2013 (proforma), together with the annexures thereto of our Company, read along with all the 

notes thereto and included in the section ñFinancial Statementsò on page 188 

Sanjivani Sanjivani Non Ferrous Trading Private Limited 

Shareholders Shareholders of our Company, from time to time 

Share Sale and Purchase 

Agreement  

Share Sale and Purchase Agreement dated January 20, 2018, entered into between the 

Company, Global Scrap Processors Limited and Mohan Agarwal HUF, Gauri Shankar 

Agarwala HUF, Kalawati Agarwal, Pratibha Agarwal, Ramayana Polymers Private Limited, 

Forever Multimedia Private Limited, Sanjivani Non Ferrous Trading Private Limited, Grand 

Metal Recycling Private Limited and Suvridhi Financial Services Limited 

SPA Amendment 

Agreement  

Agreement dated May 8, 2018, amending the Share Sale and Purchase Agreement dated 

January 20, 2018, pursuant to which, Global Scrap Processors Limited agreed to transfer 

1,027,110 CCPS to a wholly owned entity of certain members of our Promoter Group. For 

details, see ñHistory and Corporate Structureò on page 145  

Stakeholdersô Relationship 

Committee 

The committee of the Board of Directors constituted as our Companyôs Stakeholdersô 

Relationship Committee in accordance with Regulation 20 of the SEBI Listing Regulations  

Subsidiaries The subsidiaries of our Company namely CMRN, CMRT, CMRW and CTPL. For details, 

refer to the section ñOur Subsidiariesò beginning on page 152 

SFSL Suvridhi Financial Services Limited 

Tatarpur Unit Our Companyôs manufacturing facility situated at Village Tatarpur, Palwal, Haryana 121 102, 

India 

Tsusho India Toyota Tsusho India Private Limited 

Toyota Tsusho Toyota Tsusho Corporation 

 

Offer Related Terms  

 
Term Description 

Acknowledgement Slip The slip or document issued by the Designated Intermediary to a Bidder as proof of registration 

of the Bid Cum Application Form 

Allot/Allotment/Allotted Unless the context otherwise requires, the allotment of the Equity Shares pursuant to the Fresh 

Issue and transfer of the Equity Shares offered by the Selling Shareholders pursuant to the Offer 

for Sale to the successful Bidders 

Allotment Advice Note or advice or intimation of Allotment sent to the Bidders who have been or are to be 

Allotted Equity Shares after the Basis of Allotment has been approved by the Designated Stock 

Exchange 

Allottee A successful Bidder to whom the Equity Shares are Allotted 

Anchor Investor A Qualified Institutional Buyer, applying under the Anchor Investor Portion, with a minimum 

Bid of  100.00 million, in accordance with the SEBI ICDR Regulations 

Anchor Investor Allocation 

Price 

The price at which Equity Shares will be allocated to the Anchor Investor in terms of the Red 

Herring Prospectus and the Prospectus, which will be decided by our Company and the Investor 

Selling Shareholder in consultation with the BRLMs on the Anchor Investor Bid/ Offer Period 

Anchor Investor 

Application Form 

The form used by an Anchor Investor to make a Bid in the Anchor Investor Portion and which 

will be considered as an application for Allotment in terms of the Red Herring Prospectus and 

the Prospectus 

Anchor Investor Bid/ Offer 

Period 

The day, one Working Day prior to the Bid/Offer Opening Date, on which Bids by Anchor 

Investors shall be submitted, prior to and after which the BRLMs will not accept any bids from 

Anchor investors, and allocation to Anchor Investors shall be completed 

Anchor Investor Offer 

Price 

Final price at which the Equity Shares will be issued and Allotted to Anchor Investors in terms 

of the Red Herring Prospectus and the Prospectus, which price will be equal to or higher than 

the Offer Price, but not higher than the Cap Price. The Anchor Investor Offer Price will be 

decided by our Company and the Investor Selling Shareholder in consultation with the BRLMs 
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Term Description 

Anchor Investor Portion Up to 60% of the QIB Portion, consisting of [ǒ] Equity Shares, which may be allocated by our 

Company in consultation with the BRLMs, to Anchor Investors on a discretionary basis. One-

third of the Anchor Investor Portion shall be reserved for domestic Mutual Funds, subject to 

valid Bids being received from domestic Mutual Funds at or above the Anchor Investor 

Allocation Price 

Application Supported by 

Blocked Amount/ASBA 

An application, whether physical or electronic, used by ASBA Bidders, to make a Bid 

authorizing a SCSB to block the Bid Amount in the ASBA Account 

ASBA Account A bank account maintained with an SCSB and specified in the ASBA Form submitted by 

Bidders for blocking the Bid Amount mentioned in the ASBA Form 

ASBA Bid A Bid made by an ASBA Bidder including all revisions and modifications thereto as permitted 

under the SEBI ICDR Regulations 

ASBA Bidder All Bidders except Anchor Investors 

ASBA Form An application form, whether physical or electronic, used by ASBA Bidders, which will be 

considered as the application for Allotment in terms of the Red Herring Prospectus and the 

Prospectus 

Basis of Allotment Basis on which the Equity Shares will be Allotted to successful Bidders under the Offer and 

which is described in the sub-section titled ñOffer Procedure- Allotment Procedure and Basis 

of Allotmentò on page 515 

Bid An indication to make an offer during the Bid/Offer Period by a Bidder (other than Anchor 

Investor) pursuant to submission of the Bid cum Application Form, or during the Anchor 

Investor Bid/Offer Period by the Anchor Investors, to subscribe to or purchase the Equity 

Shares at a price within the Price Band, including all revisions and modifications thereto as 

permitted under the SEBI ICDR Regulations in terms of the Red Herring Prospectus and Bid 

cum Application Form  

Bid Amount The highest value of optional Bids indicated in the Bid cum Application Form and payable by 

the Bidder/blocked in the ASBA Account on submission of a bid in the Offer  

Bid cum Application Form The Anchor Investor Application Form or the ASBA Form, as the context requires 

Bid/ Offer Closing Date Except in relation to any Bids received from the Anchor Investors, the date after which the 

Designated Intermediaries will not accept any Bids, which shall be notified in [ǒ] edition of 

English national daily newspaper [ǒ] and [ǒ] edition of Hindi national daily newspaper [ǒ], 

Hindi also being the regional language of New Delhi where our Registered Office is situated, 

each with wide circulation and in case of any revision. Our Company and the Investor Selling 

Shareholder may, in consultation with the BRLMs, consider closing the Bid/ Offer Period for 

QIBs one Working Day prior to the Bid/ Offer Closing Date in accordance with the SEBI ICDR 

Regulations which shall also be notified by advertisement in the same newspapers where the 

Bid/ Offer Opening Date was published, in accordance with the SEBI ICDR Regulations 

Bid/ Offer Opening Date  Except in relation to any Bids received from the Anchor Investors, the date on which the 

Designated Intermediaries shall start accepting ASBA Bids for the Offer, which shall be 

notified in [ǒ] edition of English national daily newspaper [ǒ] and [ǒ] edition of Hindi national 

daily newspaper [ǒ], Hindi also being the regional language of New Delhi where our Registered 

Office is situated, each with wide circulation  

Bid/ Offer Period  Except in relation to Anchor Investors, the period between the Bid/Offer Opening Date and the 

Bid/Offer Closing Date, inclusive of both days, during which prospective investors can submit 

their Bids, including any revisions thereof.  

 

Our Company and the Investor Selling Shareholder, in consultation with the BRLMs, may 

consider closing the Bid/Offer Period for QIBs one (1) Working Day prior to the Bid/Offer 

Closing Date, in accordance with the SEBI ICDR Regulations 
Bid Lot [ǒ] Equity Shares.  

 

Bidder Any prospective investor who makes a Bid pursuant to the terms of the Red Herring Prospectus 

and the Bid cum Application Form  

Bidding Centres Centres at which the Designated Intermediaries shall accept the ASBA Forms i.e. Designated 

SCSB Branch for SCSBs, Specified Locations for Syndicate, Broker Centres for Registered 

Brokers, Designated RTA Locations for RTAs and Designated CDP Locations for CDPs 

Book Building Process The book building process, as provided in Schedule XI of the SEBI ICDR Regulations, in terms 

of which the Offer is being made 

Broker Centres Broker centres notified by the Stock Exchanges, where ASBA Bidders can submit the ASBA 

Forms to a Registered Broker. The details of such Broker Centers, along with the names and 

contact details of the Registered Brokers are available on the websites of the respective Stock 

Exchanges (www.bseindia.com and www.nseindia.com)  

BRLMs/Book Running 

Lead Managers 

The book running lead managers to the Offer, being ICICI Securities Limited and Edelweiss 

Financial Services Limited 

CAN / Confirmation of 

Allocation Note 

Notice or intimation of allocation of the Equity Shares sent to Anchor Investors, who have been 

allocated the Equity Shares, after the Anchor Investor Bid/Offer Period 
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Term Description 

Cap Price The higher end of the Price Band, subject to any revisions thereto, above which the Offer Price 

and the Anchor Investor Offer Price will not be finalised and above which no Bids will be 

accepted 

Cash Escrow Agreement Agreement to be entered into by our Company, the Selling Shareholders, the Registrar to the 

Offer, the BRLMs, the Escrow Collection Bank(s), the Refund Banker and the Public Offer 

Bank(s) for collection of the Bid Amounts from the Anchor Investors, transfer of funds from 

the Escrow Account to the Public Offer Account and where applicable, refunds of the amounts 

collected from the Bidders, on the terms and conditions thereof 

Collecting Depository 

Participant(s) or CDP(s) 

A depository participant as defined under the Depositories Act, 1996, registered with SEBI and 

who is eligible to procure Bids at the Designated CDP Locations in terms of circular no. 

GR/CFD/POLICYCELL/11/2015 dated November 10, 2015 issued by SEBI 

Controlling Branches Such branches of SCSBs which coordinate Bids under the Offer with the BRLMs, the Registrar 

and the Stock Exchanges, a list of which is available on the website of SEBI at 

http://www.sebi.gov.in 

Cut-off Price The Offer Price, finalised by our Company and the Investor Selling Shareholder, in consultation 

with BRLMs, which shall be any price within the Price Band. Only Retail Individual Bidders 

are entitled to Bid at the Cut-off Price. QIBs (including Anchor Investors) and Non-Institutional 

Bidders are not entitled to Bid at the Cut-off Price 

Demographic Details Details of the Bidders including the Bidderôs address, name of the Bidderôs father/ husband, 

investor status, occupation and bank account details 

Designated Date The date on which the funds are transferred by the Escrow Collection Bank(s) from the Escrow 

Account(s) or the instructions are given to the SCSBs to unblock the ASBA Accounts and 

transfer the amounts blocked by SCSBs as the case may be, to the Public Offer Account or the 

Refund Account, as appropriate in terms of the Red Herring Prospectus and the Prospectus, and 

the aforesaid transfer and instructions shall be issued only after finalisation of the Basis of 

Allotment in consultation with the Designated Stock Exchange  

Designated Intermediaries Syndicate, sub-syndicate, SCSBs, Registered Brokers, the CDPs and RTAs, who are authorised 

to collect ASBA Forms from the ASBA Bidders, in relation to the Offer 

Designated CDP Locations Such locations of the CDPs where ASBA Bidders can submit the ASBA Forms. The details of 

such Designated CDP Locations, along with names and contact details of the Collecting 

Depository Participants eligible to accept ASBA Forms are available on the respective websites 

of the Stock Exchanges 

(http://www.bseindia.com/Static/Markets/PublicIssues/RtaDp.aspx?expandable=6 and 

http://www.nseindia.com/products/content/equities/ipos/asba_procedures.htm) 

Designated RTA Locations Such locations of the RTAs where ASBA Bidders can submit the ASBA Forms to RTAs. The 

details of such Designated RTA Locations, along with names and contact details of the RTAs 

eligible to accept ASBA Forms are available on the respective websites of the Stock Exchanges 

(http://www.bseindia.com/Static/Markets/PublicIssues/RtaDp.aspx?expandable 

=6 and http://www.nseindia.com/products/content/equities/ipos/asba_procedures.htm) 

Designated SCSB Branches Such branches of the SCSBs which shall collect the ASBA Forms submitted by ASBA Bidders, 

a list of which is available on the website of SEBI at 

https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmId=35 or 

such other website as may be prescribed by SEBI from time to time 

Designated Stock 

Exchange 

[ǒ]  

Draft Red Herring 

Prospectus or DRHP  

This Draft Red Herring Prospectus dated June 11, 2018 issued in accordance with the SEBI 

ICDR Regulations which does not contain complete particulars of the price at which the Equity 

Shares will be allotted and the size of the Offer, including any corrigenda or addenda thereto 

Eligible NRI(s) NRIs from jurisdictions outside India where it is not unlawful to make an offer or invitation 

under the Offer and in relation to whom the ASBA Form and the Red Herring Prospectus 

constitutes an invitation to subscribe to or purchase the Equity Shares 

Escrow Account(s)  Account(s) to be opened for the Offer with the Escrow Collection Bank(s) and in whose favour 

the Anchor Investors may issue or transfer money through direct 

credit/NACH/NECS/NEFT/RTGS in respect of the Bid Amount when submitting a Bid 

Escrow Agent [ǒ] 

Escrow Collection Bank(s) Banks which are clearing members and registered with SEBI as bankers to an issue and with 

whom Escrow Account(s) will be opened, in this case being [ǒ] 

First Bidder The Bidder whose name appears first in the Bid cum Application Form in case of a joint Bid 

and whose name shall also appear as the first holder of the beneficiary account held in joint 

names or any revisions thereof 

Floor Price The lower end of the Price Band, subject to any revision thereto, at or above which the Offer 

Price and the Anchor Investor Offer Price will be finalised and below which no Bids will be 

accepted 

Fresh Issue The fresh issue of up to [ǒ] Equity Shares aggregating up to  1,500 million by our Company 

General Information The General Information Document prepared and issued in accordance with the circular 
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Term Description 

Document/GID (CIR/CFD/DIL/12/2013) dated October 23, 2013 notified by SEBI and updated pursuant to the 

circulars (CIR/CFD/POLICYCELL/III/2015) dated November 10, 2015, 

(SEBI/HO/CFD/DIL/CIR/P/2016/26) dated January 21, 2016 and 

(SEBI/HO/CFD/DIL2/CIR/P/2018/22) dated February 15, 2018, suitably modified and 

included in the section ñOffer Procedureò on page 481 

Investor Selling 

Shareholder 

Global Scrap Processors Limited 

Mutual Funds Mutual funds registered with SEBI under the Securities and Exchange Board of India (Mutual 

Funds) Regulations, 1996 

Mutual Fund Portion 5% of the QIB Portion (excluding the Anchor Investor Portion), or [ǒ] Equity Shares which 

shall be available for allocation to Mutual Funds only on a proportionate basis, subject to valid 

Bids being received at or above the Offer Price 

Net Proceeds Proceeds of the Fresh Issue less our Companyôs share of Offer related expenses. For further 

information about the Offer related expenses, see the section ñObjects of the Offerò on page 88 

Net QIB Portion  The portion of the QIB Portion less the number of Equity Shares Allotted to the Anchor 

Investors 

Non-Institutional Bidders All Bidders that are not QIBs or Retail Individual Bidders and who have Bid for the Equity 

Shares for an amount more than  200,000 (but not including NRIs other than Eligible NRIs) 

Non-Institutional Portion The portion of the Offer being not less than 15% of the Offer consisting of [ǒ] Equity Shares 

which shall be available for allocation on a proportionate basis to Non-Institutional Bidders, 

subject to valid Bids being received at or above the Offer Price 

Offer Public issue of up to [ǒ] Equity Shares for cash at a price of  [ǒ] each, aggregating up to  [ǒ] 

million, comprising the Fresh Issue and the Offer for Sale  

Offer Agreement The agreement dated June 11, 2018 between our Company, the Selling Shareholders and the 

BRLMs, pursuant to which certain arrangements are agreed to in relation to the Offer  

Offer Price The final price at which the Equity Shares will be Allotted to Bidders other than Anchor 

Investors. Equity Shares will be Allotted to Anchor Investors at the Anchor Investor Offer Price 

in terms of the Red Herring Prospectus. The Offer Price will be decided by our Company and 

the Investor Selling Shareholder, in consultation with the BRLMs, on the Pricing Date. Unless 

otherwise stated or the context otherwise implies, the term Offer Price refers to the Offer Price 

applicable to investors other than Anchor Investors 

Offer Proceeds The proceeds of the Fresh Issue which shall be available to the Company and the proceeds of 

the Offer for Sale which shall be available to the Selling Shareholders. For further information 

about use of the Offer Proceeds, see the section ñObjects of the Offerò on page 88 

Offer for Sale The offer for sale of up to 6,402,650 Equity Shares by the Selling Shareholders aggregating to 

up to  [ǒ] million, comprising of such number of Equity Shares by each of the Selling 

Shareholders as set out in the section ñThe Offerò on page 62 

Price Band Price Band of a minimum price of  [ǒ] per Equity Share (Floor Price) and the maximum price 

of  [ǒ] per Equity Share (Cap Price), including any revisions thereof.  

 

The Price Band will be decided by our Company and the Investor Selling Shareholder, in 

consultation with the BRLMs and will be advertised, at least five (5) Working Days prior to 

the Bid/Offer Opening Date, in [ǒ] edition of English national daily newspaper [ǒ] and [ǒ] 

edition of Hindi national daily newspaper [ǒ], Hindi also being the regional language of New 

Delhi, where our Registered Office is situated, each with wide circulation 

Pricing Date The date on which our Company and the Investor Selling Shareholder, in consultation with 

BRLMs, will finalise the Offer Price 

Promoter Selling 

Shareholders  

Collectively, Gauri Shankar Agarwala, Mohan Agarwal, Kalawati Agarwal and Pratibha 

Agarwal 

Promoter Group Selling 

Shareholders 

Collectively, Gauri Shankar Agarwala HUF, Mohan Agarwal HUF, Sanjivani Non Ferrous 

Trading Private Limited and Grand Metal Recycling Private Limited 

Prospectus  The Prospectus to be filed with the RoC, on or after the Pricing Date in accordance with Section 

26 of the Companies Act, 2013 and the SEBI ICDR Regulations containing, inter alia, the 

Offer Price that is determined through the Book Building Process, the size of the Offer and 

certain other information, including any addenda or corrigenda thereto 

Public Offer Account Account to be opened with the Public Offer Bank(s) in accordance with Section 40(3) of the 

Companies Act, 2013 to receive monies from the Escrow Account(s) and to which the funds 

shall be transferred by the SCSBs from the ASBA Accounts of the successful Allottees, on or 

after the Designated Date 

Public Offer Bank(s) Bank(s) which is a clearing member and registered with the SEBI as a banker to an issue, with 

whom the Public Offer Account for collection of bidding amount from Escrow Account(s) and 

ASBA Accounts of the successful Allottees will be opened 

QIB Portion The portion of the Offer (including the Anchor Investor Portion) not more than 50% of the 

Offer, comprising [ǒ] Equity Shares, which shall be available for allocation to QIBs, including 
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Term Description 

the Anchor Investors, subject to valid bids being received at or above the Offer Price  

Qualified Institutional 

Buyers/QIBs 

Qualified institutional buyers as defined under Regulation 2(1)(zd) of the SEBI ICDR 

Regulations. 

Red Herring 

Prospectus/RHP 

The Red Herring Prospectus to be issued in accordance with Section 32 of the Companies Act, 

2013 and the provisions of the SEBI ICDR Regulations, which will not have complete 

particulars of the price at which the Equity Shares will be offered and the size of the Offer, and 

includes any addenda and corrigenda thereto. The Red Herring Prospectus will be filed with 

the RoC at least three (3) Working Days before the Bid/Offer Opening Date and will become 

the Prospectus upon filing with the RoC after the Pricing Date 

Refund Account(s) The account opened with the Refund Banker, from which refunds, if any, of the whole or part 

of the Bid Amount to Anchor Investors shall be made 

Refund Banker [ǒ] 

Refunds through electronic 

transfer of funds 

Refunds through NACH, Direct Credit, RTGS or NEFT, as applicable 

Registered Brokers Stock brokers registered with the Stock Exchanges having nationwide terminals, other than the 

members of the Syndicate, in terms of Circular No. CIR/CFD/14/2012 dated October 4, 2012 

issued by SEBI 

Registrar Agreement The agreement dated June 7, 2018 between our Company, the Selling Shareholders and the 

Registrar to the Offer in relation to the responsibilities and obligations of the Registrar to the 

Offer pertaining to the Offer  

Registrar and Share 

Transfer Agents/RTAs 

Registrar and share transfer agents registered with SEBI and eligible to procure Bids at the 

Designated RTA Locations in terms of circular no. CIR/CFD/POLICYCELL/11/2015 dated 

November 10, 2015 issued by SEBI, in this case being Karvy Computershare Private Limited 

Registrar to the 

Offer/Registrar 

Registrar to the Offer, in this case being, Karvy Computershare Private Limited 

Retail Individual Bidder(s) Individual Bidders who have Bid for the Equity Shares for an amount not more than  200,000 

in any of the bidding options in the Offer (including HUFs applying through their Karta and 

Eligible NRIs) 

Retail Portion The portion of the Offer being not less than 35% of the Offer consisting of [ǒ] Equity Shares 

which shall be available for allocation to Retail Individual Bidder(s) in accordance with the 

SEBI ICDR Regulations subject to valid Bids being received at or above the Offer Price  

Revision Form Form used by the Bidders to modify the quantity of the Equity Shares or the Bid Amount in 

any of their ASBA Forms or any previous revision form(s) before closure of the Offer.  

 

QIBs and Non-Institutional Bidders are not allowed to withdraw or lower their Bid (in terms 

of quality of Equity Shares or the Bid Amount) at any stage, once submitted. Retail Individual 

Bidders can revise their Bids during the Bid/Offer Period and withdraw the Bids until the 

Bid/Offer Closing Date. 

Self-Certified Syndicate 

Banks or SCSBs 
The banks registered with SEBI, offering services in relation to ASBA, a list of which is 

available on the website of SEBI at 

https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes or at such other 

website as may be prescribed by SEBI from, time to time 

Share Escrow Agreement Agreement to be entered into amongst the Selling Shareholders, our Company and the Escrow 

Agent in connection with the transfer of Equity Shares under the Offer for Sale by the Selling 

Shareholders and credit of such Equity Shares to the demat account of the Allottees  

Selling Shareholders The Promoter Selling Shareholders, the Promoter Group Selling Shareholders and the Investor 

Selling Shareholder 

Specified Locations Bidding centres where the Syndicate shall accept ASBA Forms from Bidders  

Stock Exchange(s) BSE and/ or NSE, as the context may refer to  

Syndicate Agreement The agreement to be entered into amongst the BRLMs, the Syndicate Members, the Registrar 

to the Offer, our Company and the Selling Shareholders in relation to the collection of Bid cum 

Application Forms by the Syndicate 

Syndicate Members Intermediaries registered with the SEBI who are permitted to carry out activities as an 

underwriter, in this case being [ǒ] 

Syndicate/ members of the 

Syndicate 

BRLMs and the Syndicate Members 

TRS/Transaction 

Registration Slip 

The slip or document issued by the Syndicate, or the SCSB (only on demand), as the case may 

be, to the Bidder as proof of registration of the Bid 

Underwriters BRLMs and the Syndicate Members 

Underwriting Agreement The agreement amongst the Underwriters, our Company, the Selling Shareholders and the 

Registrar to the Offer, to be entered into on or after the Pricing Date 

Working Days ñWorking Dayò, with reference to (a) announcement of Price Band; and (b) Bid/Offer Period, 

shall mean all days, excluding Saturdays, Sundays and public holidays, on which commercial 

banks in Mumbai are open for business; and (c) the time period between the Bid/Offer Closing 

Date and the listing of the Equity Shares on the Stock Exchanges, shall mean all trading days 
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Term Description 

of Stock Exchanges, excluding Sundays and bank holidays, as per the SEBI Circular 

SEBI/HO/CFD/DIL/CIR/P/2016/26 dated January 21, 2016 

 

Industry Related Terms  

 
Term Description 

AMP 2026 The Automotive Mission Plan: 2016-26 issued by Ministry of Heavy Industries 

B&C Building and construction  

CCEA Cabinet Committee on Economic Affairs 

ERP Enterprise resource planning 

LCV Light commercial vehicle 

MHCV Medium Heavy Commercial Vehicle 

MIS Management Information System 

MT Metric tonne 

NCR National Capital Region 

OEM Original Equipment Manufacturer 

Tier 1 companies Tier 1 auto component suppliers  

WPI Wholesale Price Index 

y-o-y Year Over Year 

kg Kilograms 

KTPA Kilo tonnes per annum 

 

Conventional Terms/ Abbreviations and Reference to Other Business Entities 

 
Term Description 

AGM Annual General Meeting 

AIF Alternative Investment Fund as defined in and registered with SEBI under the Securities and 

Exchange Board of India (Alternative Investments Funds) Regulations, 2012 

AS/Accounting Standards Accounting Standards issued by the ICAI  

AY Assessment Year 

BSE BSE Limited  

Banking Regulation Act The Banking Regulation Act, 1949 

CAGR Compounded Annual Growth Rate 

Calendar Year Unless the context requires, shall refer to the 12-month period ending December 31, of the year 

Category I alternative 

investment fund(s) / 

Category I AIFs 

AIFs who are registered as ñCategory I Alternate Investment Fundò under the SEBI AIF 

Regulations  

Category II alternative 

investment fund(s) / 

Category II AIFs 

AIFs who are registered as ñCategory II Alt ernate Investment Fundò under the SEBI AIF 

Regulations 

Category III alternative 

investment fund(s) / 

Category III AIFs  

AIFs who are registered as ñCategory III Alternate Investment Fundò under the SEBI AIF 

Regulations 

Category II foreign portfolio 

investor(s) / Category II 

FPIs 

FPIs who are registered as ñCategory II foreign portfolio investorsò under the SEBI FPI 

Regulations  

Category III foreign 

portfolio investor(s) / 

Category III FPIs 

FPIs who are registered as ñCategory III foreign portfolio investorsò under the SEBI FPI 

Regulations  

CCI Competition Commission of India 

CDSL Central Depository Services (India) Limited 

CEO Chief Executive Officer 

CENVAT Central Value Added Tax  
CESTAT Customs, Excise and Service Tax Appellate Tribunal  

CFO Chief Financial Officer 

CIN Corporate identity number 

CIT Commissioner of Income Tax 

Client ID Client identification number of the Bidderôs beneficiary account 

Companies Act/Act Companies Act, 1956 and/or the Companies Act, 2013, as applicable  

Companies Act, 1956 Companies Act, 1956, as amended (without reference to the provisions thereof that have ceased 

to have effect upon the notification of the Notified Sections) 

Companies Act, 2013 The Companies Act, 2013, to the extent in force pursuant to the notification of the Notified 

Sections 
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Term Description 

Consolidated FDI Policy The extant consolidated FDI Policy, issued by the DIPP, and any modifications thereto or 

substitutions thereof, issued from time to time (currently, the Consolidated FDI Policy effective 

from August 28, 2017) 

CSR Corporate social responsibility 

Debt/Equity Ratio The debt/equity ratio is a financial ratio indicating the relative proportion of debt and equity. 

For the purpose of computing debt/equity ratio, debt includes non current borrowings 

(including current maturities of long term borrowings) as well as current borrowings. Equity 

represents total equity 

Depositories NSDL and CDSL 

Depositories Act  Depositories Act, 1996 

DIN Director Identification Number 

DIPP Department of Industrial Policy and Promotion  

DP/ Depository Participant A depository participant as defined under the Depositories Act 

DP ID Depository participantôs identification 

EBITDA Earnings Before Interest, Tax, Depreciation and Amortization 

ECS Electronic Clearing Service 

EGM Extraordinary General Meeting 

Electricity Act Electricity Act, 2003 

EPS Earnings Per Share i.e., profit after tax for a Fiscal divided by the weighted average outstanding 

number of equity shares at the end of that Fiscal  

FCNR Foreign currency non-resident 

Factories Act Factories Act, 1948 

FDI Foreign Direct Investment 

FEMA Foreign Exchange Management Act, 1999 read with rules and regulations thereunder  

FEMA Regulations Foreign Exchange Management (Transfer or Issue of Security by a Person Resident Outside 

India) Regulations, 2017 

FIFO  First in first out 

FPI(s) Foreign Portfolio Investors as defined under the SEBI FPI Regulations 

Financial Year/ Fiscal/ 

fiscal/ FY 

Period of twelve months ended March 31 of that particular year 

FVCI Foreign Venture Capital Investors as defined and registered with SEBI under the SEBI FVCI 

Regulations 

GDP Gross Domestic Product 

GIR General index register 

GoI / Government Government of India 

GST Goods and Services Tax 

HNI High Networth Individual 

HUF Hindu Undivided Family 

ICAI  The Institute of Chartered Accountants of India  

ICSI Institute of Company Secretaries of India 

IFRS  International Financial Reporting Standards issued by International Accounting Standards 

Board 

Ind AS The Indian Accounting Standards referred to in and notified by the Ind AS Rules 

Ind AS Rules  Companies (Indian Accounting Standards) Rules 2015 

Indian GAAP Generally Accepted Accounting Principles in India 

IPO Initial public offering 

ISIN International Securities Identification Number 

ISO International Organization for Standardization 

IT  Information Technology 

I.T. Act The Income Tax Act, 1961 

ITAT Income Tax Appellate Tribunal 

km Kilometre 

kWh Kilowatt hour 

LC Letter of Credit 

LLP Act Limited Liability Partnership Act, 2008 

MCA Ministry of Corporate Affairs, Government of India 

Mn / mn Million  

MICR Magnetic ink character recognition 

N.A. Not applicable 

NACH National Automated Clearing House 

NCT National Capital Territory 

NCLT National Company Law Tribunal 

NEFT National Electronic Fund Transfer 
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Term Description 

NGO Non-governmental organisation 

Notified Sections The sections of the Companies Act, 2013 that have been notified as having come into effect 

prior to the date of this Draft Red Herring Prospectus 

NOC No Objection Certificate 

NR/Non-Resident A person resident outside India, as defined under the FEMA and includes an NRI, FPIs 

registered with SEBI and FVCIs registered with SEBI  

NRE Account Non Resident External Account 

NRI A person resident outside India, who is a citizen of India or a person of Indian origin, and shall 

have the meaning ascribed to such term in the Foreign Exchange Management (Deposit) 

Regulations, 2016 

NRO Account Non Resident Ordinary Account 

NSDL National Securities Depository Limited 

NSE National Stock Exchange of India Limited 

OCB/Overseas Corporate 

Body 

A company, partnership, society or other corporate body owned directly or indirectly to the 

extent of at least 60% by NRIs including overseas trusts, in which not less than 60% of 

beneficial interest is irrevocably held by NRIs directly or indirectly and which was in existence 

on October 3, 2003 and immediately before such date had taken benefits under the general 

permission granted to OCBs under FEMA. OCBs are not allowed to participate in the Offer 

p.a. Per annum 

P&L Profit and loss 

P/E Ratio Price/earnings Ratio 

PAN Permanent Account Number allotted under the Income Tax Act, 1961 

PAT Profit after tax 

PIO Persons of Indian Origin 

PLR  Prime Lending Rate 

QE Quarter ended 

QIB Qualified Institutional Buyer 

RBI The Reserve Bank of India 

Regulation S Regulation S under the U.S. Securities Act 

Registration Act Registration Act, 1908 

ROCE Return on Capital Employed  

RONW Return on Net Worth 

Rupees / Rs. /  / INR Indian Rupees 

RTGS Real Time Gross Settlement 

SBI State Bank of India 

SCRA Securities Contracts (Regulation) Act, 1956 

SCRR Securities Contracts (Regulation) Rules, 1957 

SEBI The Securities and Exchange Board of India constituted under the SEBI Act, 1992 

SEBI Act Securities and Exchange Board of India Act 1992 

SEBI AIF Regulations Securities and Exchange Board of India (Alternative Investments Funds) Regulations, 2012 

SEBI Delisting Regulations Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2009 

SEBI FPI Regulations Securities and Exchange Board of India (Foreign Portfolio Investors) Regulations, 2014 

SEBI FVCI Regulations Securities and Exchange Board of India (Foreign Venture Capital Investor) Regulations, 2000 

SEBI ICDR Regulations Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) 

Regulations, 2009 

SEBI Listing Regulations Securities and Exchange Board of India (Listing Obligations and Disclosure Requirements) 

Regulations, 2015 

SEBI Takeover Regulations Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) 

Regulations, 2011 

SEBI VCF Regulations Securities and Exchange Board of India (Venture Capital Funds) Regulations, 1996 as repealed 

pursuant to the SEBI AIF Regulations 

SICA Sick Industrial Companies (Special Provisions) Act, 1985 

SIDCUL State Industrial Development Corporation of Uttarakhand 

SIPCOT State Industries Promotion Corporation of Tamil Nadu Limited 

Sq. Ft./sq. ft. Square feet 

State Government The Government of a state in India 

Sec. Section 

SEZ  Special Economic Zone 

Stamp Act The Indian Stamp Act, 1899 

STT Securities Transaction Tax 

Systemically Important 

Non-Banking Financial 

Companies 

A non-banking financial company registered with the Reserve Bank of India and having a net-

worth of more than  5,000 million as per its last audited financial statements 
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Term Description 

TAN Tax Deduction Account Number 

TDS Tax Deducted at Source 

T.P. Act Transfer of Property Act, 1882 

UIN Unique Identification Number 

UNFCCC United Nations Framework Convention on Climate Change 

US / USA United States of America 

U.S. Securities Act United States Securities Act of 1933, as amended 

US GAAP Generally Accepted Accounting Principles in the United States of America 

USD / US$ United States Dollars 

VCFs Venture capital funds as defined in and registered with SEBI under the SEBI VCF Regulations 

or the SEBI AIF Regulations, as the case may be 

 

Notwithstanding the foregoing, terms in the sections ñStatement of Tax Benefitsò, ñFinancial Statementsò, ñOffer 

Procedure ï Part B - General Information Document for Investing in Public Issuesò and ñMain Provisions of 

Articles of Associationò on pages 97, 188, 493 and 525, respectively, shall have the meaning given to such terms 

in such sections.  
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CERTAIN  CONVENTIONS: PRESENTATION OF FINANCIAL, INDUSTRY AND MARKET DATA 

AND CURRENCY OF PRESENTATION  

 

All references to ñIndiaò contained in this Draft Red Herring Prospectus are to the Republic of India, all references 

to the ñU.S.ò, ñU.S.A.ò or the ñUnited Statesò are to the United States of America. Unless stated otherwise, all 

references to page numbers in this Draft Red Herring Prospectus are to the page numbers of this Draft Red Herring 

Prospectus. 

 

Financial Data 

 

Unless stated otherwise or the context requires otherwise, financial data and financial ratios included in this Draft 

Red Herring Prospectus have been derived from the Restated Financial Statements. For further information on the 

Restated Financial Statements, see the section ñFinancial Statementsò beginning on page 188. 

 

Our Companyôs financial year commences on April 1 and ends on March 31 of the next year, so all references to 

a particular financial year, unless stated otherwise, are to the 12 month period ended on March 31 of that year. 

 

The restated financial statements as at and for the Fiscal ended 2017 and the nine month period ended December 

31, 2017 are prepared under Indian Accounting Standards (ñInd ASò), the Companies Act, 2013, the guidance 

notes issued by ICAI and restated in accordance with the SEBI ICDR Regulations. Further, the restated financial 

statements as at and for Fiscals 2013, 2014, 2015 and 2016, are prepared under Ind AS by making Ind AS 

adjustments to the audited consolidated financial statements prepared under the Generally Accepted Accounting 

Principles in India (ñIndian GAAPò), as at and for Fiscals 2016, 2015, 2014 and 2013 in accordance with the 

provisions of SEBI Circular SEBI/HO/CFD/DIL/CIR/P/2016/47 dated March 31, 2016 (ñSEBI Circularò) and 

Guidance Note on Reports in Company Prospectuses (Revised 2016) (ñGuidance Noteò). Accordingly, we have 

not explained significant differences that exist between the Indian GAAP and Ind AS and any reliance by persons 

not familiar with Indian accounting practices, Ind AS, the Companies Act, the SEBI ICDR Regulations on the 

financial disclosures presented in this Draft Red Herring Prospectus should accordingly be limited. There may be 

a possibility that the Consolidated and Unconsolidated Financial Statements as at and for the nine month period 

ended December 31, 2017 may require adjustments on account of assumptions that the management has made 

about the standards, interpretations expected to be effective and the policies expected to be adopted when our 

Company prepares its full set of Ind AS consolidated and unconsolidated financial statements as at and for the 

year ended March 31, 2018. 

 

Additionally, the Proforma Financial Statements, as required under the SEBI ICDR Regulations have been 

prepared to reflect the divestment of a material subsidiary, Sanjivani, in which we relinquished control with effect 

from May 30, 2018. Post this divestment, Sanjivani ceased to be our Subsidiary. 

 

There are significant differences between Indian GAAP, U.S. GAAP and IFRS. The reconciliation of the financial 

information to IFRS or U.S. GAAP financial information has not been provided. Our Company has not attempted 

to explain those differences or quantify their impact on the financial data included in this Draft Red Herring 

Prospectus, and it is urged that you consult your own advisors regarding such differences and their impact on our 

financial data. Accordingly, the degree to which the financial information included in this Draft Red Herring 

Prospectus will provide meaningful information is entirely dependent on the readerôs level of familiarity with 

Indian accounting practices, Ind AS, the Companies Act and the SEBI ICDR Regulations. Any reliance by persons 

not familiar with Indian accounting practices, Ind AS, the Companies Act or the SEBI ICDR Regulations on the 

financial disclosures presented in this Draft Red Herring Prospectus should accordingly be limited. 

 

Earnings Before Interest, Tax, Depreciation and Amortization (ñEBITDAò) presented in this Draft Red Herring 

Prospectus is a supplemental measure of our performance and liquidity that is not required by, or presented in 

accordance with, Ind AS, IFRS or US GAAP. Furthermore, EBITDA is not a measurement of our financial 

performance or liquidity under Ind AS, IFRS or US GAAP and should not be considered as an alternative to net 

profit/loss, revenue from operations or any other performance measures derived in accordance with Ind AS, IFRS 

or US GAAP or as an alternative to cash flow from operations or as a measure of our liquidity. In addition, 

EBITDA is not a standardised term, hence a direct comparison of EBITDA between companies may not be 

possible. Other companies may calculate EBITDA differently from us, limiting its usefulness as a comparative 

measure.  

 

Unless otherwise indicated or the context requires otherwise, any percentage amounts, as set forth in this Draft 

Red Herring Prospectus, including in the sections ñRisk Factorsò, ñOur Businessò, ñManagementôs Discussion 
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and Analysis of Financial Condition and Results of Operationsò beginning on pages 17, 119 and 416, respectively, 

have been calculated on the basis of the Restated Financial Statements. Certain figures contained in this Draft Red 

Herring Prospectus, including financial information, have been subject to rounding-off adjustments. Any 

discrepancies in any table between the totals and the sum of the amounts listed are due to rounding off. All 

decimals have been rounded off to two decimal points.  

 

In certain instances, (i) the sum or percentage change of such numbers may not conform exactly to the total figure 

given, and (ii) the sum of the figures in a column or row in certain tables may not conform exactly to the total 

figure given for that column or row.  

 

Industry and Market Data  

 

The sections ñSummary of Industryò and ñIndustry Overviewò quote and otherwise include information from a 

commissioned report titled ñAssessment of Indian Aluminium Recycling Industryò of May 2018, released in 

Mumbai, prepared by CRISIL Research (ñCRISIL Reportò) for the purposes of this Draft Red Herring 

Prospectus. We commissioned CRISIL Research to provide an independent assessment of the opportunities, 

dynamics and competitive landscape of the markets in India for the business we are engaged in. CRISIL Research 

has issued the CRISIL Report with the following disclaimer: 

 

ñCRISIL Research, a division of CRISIL Limited (CRISIL) has taken due care and caution in preparing this Report 

based on the information obtained by CRISIL from sources which it considers reliable (Data). However, CRISIL 

does not guarantee the accuracy, adequacy or completeness of the Data / Report and is not responsible for any 

errors or omissions or for the results obtained from the use of Data / Report. This Report is not a recommendation 

to invest / disinvest in any entity covered in the Report and no part of this Report should be construed as expert 

advice or investment advice or any form of investment banking within the meaning of any law or regulation. 

CRISIL especially states that it has no financial liability whatsoever to the subscribers/ users/ transmitters/ 

distributors of this Report. Without limiting the generality of the foregoing, nothing in the Report is to be construed 

as CRISIL providing or intending to provide any services in jurisdictions where CRISIL does not have the 

necessary permission and/or registration to carry out its business activities in this regard. Century Metal 

Recycling Limited will be responsible for ensuring compliances and consequences of non-compliances for use of 

the Report or part thereof outside India. CRISIL Research operates independently of, and does not have access 

to information obtained by CRISILôs Ratings Division / CRISIL Risk and Infrastructure Solutions Limited (CRIS), 

which may, in their regular operations, obtain information of a confidential nature. The views expressed in this 

Report are that of CRISIL Research and not of CRISILôs Ratings Division / CRIS. No part of this Report may be 

published / reproduced in any form without CRISILôs prior written approval.ò 

 

Except for the CRISIL Report, we have not commissioned any report for purposes of this Draft Red Herring 

Prospectus and any market and industry related data, other than that derived from the CRISIL Report, used in this 

Draft Red Herring Prospectus has been obtained or derived from publicly available documents and other industry 

sources. Industry sources and publications generally state that the information contained therein has been obtained 

from sources generally believed to be reliable, but their accuracy, completeness and underlying assumptions are 

not guaranteed and their reliability cannot be assured and accordingly, investment decisions should not be based 

on such information. Such data involves risks, uncertainties and numerous assumptions and is subject to change 

based on various factors, including those discussed in the section ñRisk Factors - This Draft Red Herring 

Prospectus contains information from an industry report which we have commissioned from CRISIL Research.ò 

on page 36. Accordingly, investment decisions should not be based solely on such information. 
 

Further, the extent to which the market and industry data used in this Draft Red Herring Prospectus is meaningful 

depends on the readerôs familiarity with and understanding of the methodologies used in compiling such data. 

There are no standard data gathering methodologies in the industry in which we conduct our business, and 

methodologies and assumptions may vary widely among different industry sources. 
 

In accordance with the SEBI ICDR Regulations, the section ñBasis for Offer Priceò on page 94 includes 

information relating to our peer group companies. Such information has been derived from publicly available 

sources, and neither we, nor the BRLMs have independently verified such information. 
 

Time 

 

Unless otherwise stated, all references to time in this Draft Red Herring Prospectus are to Indian Standard Time. 

 

Currency and Units of Presentation 
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All references to ñRupeesò, ñò or ñRs.ò or ñINRò are to Indian Rupees, the official currency of the Republic of 

India. All references to ñUSDò or ñ$ò or United States Dollars are to the official currency of the United States of 

America. All references to ñYENò or ñ¥ò are to Yen, the official currency of Japan. 
 

Our Company has presented certain numerical information in this Draft Red Herring Prospectus in ñmillionò units. 

One million represents 1,000,000 and one billion represents 1,000,000,000. All the numbers in the document, 

have been presented in million or in whole numbers where the numbers have been too small to present in millions. 

However, figures sourced from third-party industry sources may be expressed in denominations other than 

millions or may be rounded-off to other than two decimal points in the respective sources, and such figures have 

been expressed in this Draft Red Herring Prospectus in such denominations or rounded-off to such number of 

decimal points as provided in such respective sources 
 

Exchange Rates 
 

This Draft Red Herring Prospectus contains conversions of certain currency amounts into Indian Rupees that have 

been presented solely to comply with the requirements of the SEBI ICDR Regulations.  
 

The following table sets forth, for the periods indicated, information with respect to the exchange rate between 

the Rupee and certain other currencies:  

 
(In ) 

Currency Exchange rate as on 

March 31, 

2013 

March 31, 

2014 

March 31, 

2015 

March 31, 

2016 

March 31, 

2017 

December 

31, 2017 

March 31, 

2018 

1 US$ 54.39 60.10 62.59 66.33 64.84 63.93 65.04 

1 YEN  0.58 0.59 0.52 0.59 0.58 0.57 0.62 

Source: www.rbi.org.in  
Note: In case March 31 of any of the respective years is a public holiday, the previous calendar day not being a public holiday has been 

considered. 
 

Such conversions should not be considered as a representation that such currency amounts have been, could have 

been or could be converted into Rupees at any particular rate, the rates stated above or at all. 

 

Definitions 

 

For definitions, see the section ñDefinitions and Abbreviationsò on page 1. 

http://www.rbi.org/
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FORWARD-LOOKING STATEMENTS  

 

All statements contained in this Draft Red Herring Prospectus that are not statements of historical fact constitute 

forward-looking statements. All statements regarding our expected financial condition and results of operations, 

business, plans and prospects are forward-looking statements. These forward-looking statements include 

statements with respect to our business strategy, our revenue and profitability, our projects and other matters 

discussed in this Draft Red Herring Prospectus regarding matters that are not historical facts. The investors can 

generally identify forward looking statements by words or phrases such as ñaimò, ñanticipateò, ñbelieveò, 

ñexpectò, ñestimateò, ñintendò, ñobjectiveò, ñplanò, ñprojectò, ñmayò, ñwillò, ñwill continueò, ñwill pursueò, ñwill 

likely resultò, or other words or phrases of similar import. All forward looking statements (whether made by us 

or any third party) are predictions and are subject to risks, uncertainties and assumptions about us that could cause 

actual results to differ materially from those contemplated by the relevant forward-looking statement. Similarly, 

statements that describe our strategies, objectives, plans or goals are also forward-looking statements. 

 

Forward-looking statements reflect current views as of the date of this Draft Red Herring Prospectus and are not 

a guarantee of future performance. These statements are based on the managementôs beliefs and assumptions, 

which in turn are based on currently available information. Although we believe, the assumptions upon which 

these forward-looking statements are based are reasonable, any of these assumptions could prove to be inaccurate, 

and the forward-looking statements based on these assumptions could be incorrect. 

 

Further, the actual results may differ materially from those suggested by the forward-looking statements due to 

risks or uncertainties associated with our expectations with respect to, but not limited to, regulatory changes 

pertaining to the industry in India and our ability to respond to them, our ability to successfully implement our 

strategy, our development plan, our growth and expansion, technological changes, our exposure to market risks, 

general economic and political conditions in India and overseas, which have an impact on our business activities 

or investments, the monetary and fiscal policies of India and other jurisdictions, inflation, deflation, unanticipated 

turbulence in interest rates, foreign exchange rates, equity prices or other rates or prices, the performance of the 

financial markets in India and globally, changes in domestic laws, regulations and taxes, changes in competition 

in our industry and incidence of any natural calamities and/or acts of violence.  

 

Important factors that could cause actual results to differ materially from our expectations include, but are not 

limited to, the following: 

 

¶ Loss of one or more of our significant customers or a significant reduction in production and sales of, or 

demand for our production from our significant customers; 

¶ Strict quality checks and a consequent requirement to incur significant expenses to maintain such product 

quality; 

¶ Any accident, including any spill-over of high temperature liquid metal could cause serious injury to people 

or property and in certain circumstances, even death, during transit; 

¶ Absence of any firm commitment long-term agreements with our customers; 

¶ Volatility in the supply and pricing of our raw materials and a failure of our raw material suppliers to meet 

their obligations; 

¶ Heavy dependence on the customers in the automotive sector as well as significant dependence on the 

performance of the automotive sector in India; 

¶ Failure to identify and understand evolving industry trends and preferences and to develop new products to 

meet our customers' demands; 

¶ Our present Subsidiaries and future subsidiaries or joint ventures may be difficult to integrate and manage, 

and other shareholders in such entities may not perform their obligations satisfactorily and their interest may 

differ than ours; 

¶ Our inability to accurately forecast demand for our products, and accordingly manage our inventory or plan 

capacity increases; 

¶ Restriction of our operations on account of the geographical concentration of our manufacturing facilities; 

¶ Our indebtedness and the conditions and restrictions imposed on us by our financing agreements; 

¶ Increased costs on account of compliance with various law and regulations, in jurisdictions where we 

operate, including environmental and health and safety laws and regulations; and 

¶ Dependence on a number of key management personnel and senior management personnel. 

 

For further discussion of factors that could cause our actual results to differ, see the sections ñRisk Factorsò, ñOur 

Businessò and ñManagementôs Discussion and Analysis of Financial Condition and Results of Operationsò on 
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pages 17, 119 and 416, respectively. 

 

By their nature, certain risk disclosures are only estimates and could be materially different from what actually 

occurs in the future. As a result, actual future gains or losses could materially differ from those that have been 

estimated. There can be no assurance to Bidders that the expectations reflected in these forward-looking 

statements will prove to be correct. Given these uncertainties, Bidders are cautioned not to place undue reliance 

on such forward-looking statements and not to regard such statements to be a guarantee of our future performance. 

Our Company, the Selling Shareholders, our Directors, the BRLMs, other members of the Syndicate and their 

respective affiliates or associates do not have any obligation to, and do not intend to, update or otherwise revise 

any statements reflecting circumstances arising after the date hereof or to reflect the occurrence of underlying 

events, even if the underlying assumptions do not come to fruition.  

 

Each Selling Shareholders will ensure that it will keep our Company, the Book Running Lead Managers and the 

investors informed of material developments in relation to statements and undertakings made by the particular 

Selling Shareholder with respect to itself and the Equity Shares offered by it in the Offer, in the Red Herring 

Prospectus and the Prospectus until the time of the grant of final listing and trading approvals by the Stock 

Exchanges. In accordance with the SEBI requirements, our Company, each Selling Shareholder (in respect of its 

own information and information relating to the Equity Shares being offered for sale by such Selling Shareholder 

included in this Draft Red Herring Prospectus) and the BRLMs will ensure that investors in India are informed of 

material developments until such time as the grant of listing and trading approvals by the Stock Exchanges. 
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SECTION II: RISK FACTORS 

 

An investment in equity shares involves a high degree of risk. Investors should carefully consider all the 

information in this Draft Red Herring Prospectus, including the risks and uncertainties described below, before 

making an investment in the Equity Shares. If any of the following risks, or other risks that are not currently known 

or are now deemed immaterial, actually occur, our business, results of operations, cash flows and financial 

condition could suffer, the price of the Equity Shares could decline, and you may lose all or part of your 

investment. In making an investment decision, prospective investors must rely on their own examination of us and 

the terms of the Offer including the merits and risks involved. Investors should consult their tax, financial and 

legal advisors about particular consequences to them of an investment in the Offer. The financial and other related 

implications of the risk factors, wherever quantifiable, have been disclosed in the risk factors mentioned below. 

However, there are certain risk factors where the financial impact is not quantifiable and, therefore, cannot be 

disclosed in such risk factors. 

 

This Draft Red Herring Prospectus also contains forward-looking statements that involve risks and uncertainties. 

Our actual results could differ materially from those anticipated in these forward-looking statements as a result 

of certain factors, including the considerations described below and elsewhere in this Draft Red Herring 

Prospectus. See section ñForward-Looking Statementsò beginning on page 15. 

 

To obtain a complete understanding, prospective investors should read this section in conjunction with the 

sections ñOur Businessò and ñManagementôs Discussion and Analysis of Financial Condition and Results of 

Operationsò on pages 119 and 416, respectively, as well as the other financial and statistical information 

contained in this Draft Red Herring Prospectus.  

 

Unless specified or quantified in the relevant risk factors below, we are not in a position to quantify the financial 

or other implications of any of the risks described in this section. Unless the context requires otherwise, the 

financial information of our Company has been derived from the Restated Financial Statements. 

 

Internal Risk Factors 
 

1. We depend on a limited number of customers for significant portions of our revenues. The loss of one or 

more of our significant customers or significant reduction in production and sales of, or demand for our 

production from our significant customers may adversely affect our business, financial condition, result 

of operations and cash flows. 

 

A significant proportion of our revenues have historically been derived from a limited number of customers. 

Reliance on a limited number of customers for our business may generally involve several risks. These risks may 

include, but are not limited to, reduction, delay or cancellation of orders from our significant customers; failure to 

negotiate favourable terms with our key customers; the loss of these customers; all of which would have a material 

adverse effect on the business, financial condition, results of operations, cash flows and future prospects of our 

Company. Further, there is no guarantee that we will retain the business of our existing key customers or maintain 

the current level of business with each of these customers. In order to retain some of our existing customers, we 

may also be required to offer terms to such customers which we may place restraints on our resources. 

Additionally, our revenues may be adversely affected if there is an adverse change in any of our customersô supply 

chain strategies or a reduction in their outsourcing of products we offer, or if our customers decide to choose our 

competitors over us or if there is a significant reduction in the volume of our business with such customers. 

 

Maintaining strong relationships with our key customers is, therefore, essential to our business strategy and to the 

growth of our business. Some of these customers have been associated with us for the past ten years. Some of our 

customers may place demands on our resources or may require us to undertake additional obligations which have 

the effect of increasing our operating costs and therefore affect our profitability. Further, a decline in our 

customersô business performance may lead to a corresponding decrease in demand for our products. Furthermore, 

the volume of work performed for these customers may vary from period to period and we may not be the 

exclusive aluminum alloys provider for our customers. In addition, we have no long-term purchase agreement 

with any of our customers, and instead rely on short term purchase orders. Consequently, the loss of any existing 

key customer, may significantly affect our revenues, and we may have difficulty securing comparable levels of 

business from other customers or secure new customers to offset any loss of revenue from the loss of any of our 

existing key customers. As a consequence of our reliance on such customers, any adverse change in the financial 

condition of these customers may also have an adverse effect on our business, financial condition, results of 

operations, cash flows and future benefits.  
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2. We are subject to strict quality requirements and are consequently required to incur significant expenses 

to maintain our product quality. Any failure to comply with such quality standards may lead to 

cancellation of existing and future orders which may adversely affect our reputation, financial conditions, 

cash flows and results of operations.  

 

We currently specialize in manufacture and supply of aluminium alloy ingots as well as liquid aluminium alloys 

based on technical specifications provided by our customers. Given the nature of our products and the sector in 

which we operate, our customers have high and exacting standards for product quality as well as delivery 

schedules. Adherence to quality standards is a critical factor in our manufacturing process as any defects in the 

products manufactured by our Company or failure to comply with the technical specifications of our customers 

regarding the chemical composition of the alloy, may lead to cancellation of the orders placed by our customers. 

Further, any failure to make timely deliveries of products in the desired quantity as per our customersô 

requirements could also result in the cancellation of orders placed by our customers and may adversely affect our 

reputation and goodwill.  

 

Additionally, prior to placing the orders, there is a detailed review process that is undertaken by certain customers. 

This may involve inspection of the manufacturing facilities, review of the manufacturing processes, review of the 

raw materials, review of our financial capabilities, technical review of the designs and specification of the 

proposed product, review of our logistical capabilities across geographies, review of the target price by the 

purchase team of the customer and multiple inspection and review of prototypes of the product. The finished 

product delivered by us is further subject to laboratory validation by certain customers. This is an extensive and 

stringent process undertaken by our customers. We are therefore subject to a stringent quality control mechanism 

at each stage of the manufacturing process and are required to maintain the quality and precision level for each 

product. As a result, we are required to incur expenses to maintain our quality assurance systems such as periodic 

checking by the operators to ensure there is no defect from the previous stage operator, forming a separate team 

of engineers responsible for quality and assurance both in the manufacturing facilities and machineries, and in the 

manufacturing processes. We will continue to spend a portion of our future revenues to manage our product quality 

and to maintain our quality control a failure of which may negatively impact our profitability. 

 

3. We heavily depend on the customers in the automotive sector and are significantly dependent on the 

performance of the automotive sector in India. A loss of, or a significant decrease in business from these 

customers or a change in the preference of alloys used in the automotive industry or any adverse changes 

in the conditions affecting this sector can adversely impact our business, results of operations and 

financial condition.  

 

Our business is heavily dependent on the tier 1 auto component suppliers (ñTier 1 companiesò) and original 

equipment manufacturers (ñOEMsò) and their performance in the automotive sector in India. During Fiscal 2017 

and the nine month period ended December 31, 2017, our Company supplied 77,942 MT and 68,086 MT liquid 

aluminum alloys and 57,028 MT and 43,768 MT aluminium alloy ingots, respectively, to Tier 1 companies and 

OEMs. As a result of our dependence on these customers, any loss of business from, or any significant reduction 

in the volume of business with, any of these customers, if not replaced, could materially and adversely affect our 

business, financial condition and results of operations. 

 

The automotive industry tends to be affected directly by trends in the general economy. The automotive industry 

is sensitive to general economic conditions and factors such as consumer demand, consumer confidence, inflation, 

employment and disposable income levels, interest rate levels, demographic trends, technological changes, 

increasing environmental, health and safety regulations, government policies, political instability and fuel prices 

which may negatively affect the demand for our products. In particular, any technology driven disruption may 

change the way the automotive industry operates and could adversely affect certain of our existing customers if 

they are unable to anticipate and act upon these changes. Any significant reduction in vehicle sales and production 

by our customers could have a significant negative effect on the demand for our products. In the event of a decrease 

in demand for two-wheelers or passenger vehicles in India, or any developments that make the sale of components 

in the two-wheeler or passenger vehicle market in India less economically beneficial, we may experience adverse 

impact on our business, results of operations and financial condition. Further, a significant portion of our sales 

used in the manufacture of parts for engines in internal combustion cars, may or may not be used in electric 

vehicles. This could have a significant impact on our sales. These and other factors may negatively contribute to 

changes in the prices of and demand for our products in India and may adversely affect our business, results of 

operations and financial condition. 
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4. We do not have firm commitment long-term agreements with our customers. If our customers choose not 

to source their requirements from us or manufacture such products in-house, our business and results of 

operations may be adversely affected.  

 

We do not have firm commitment long-term supply agreements with our customers and instead rely on short term 

purchase orders to govern the volume and other terms of our sales of products, from our customers. Many of the 

purchase orders we receive from our customers specify a price per unit and delivery schedule, and the quantities 

to be delivered are determined closer to the date of delivery. However, such orders may be amended or cancelled 

prior to finalisation, and should such an amendment or cancellation take place, it may adversely impact our 

revenue and production schedules. 

 

Additionally, certain customers have high and stringent standards for product quantity and quality as well as 

delivery schedules. Any failure to meet our customersô expectations and specifications could result in the 

cancellation or non-renewal of contracts or purchase orders. There are also a number of factors, other than our 

performance that could cause the loss of a customer. Customers may demand, among others, price reductions, set-

off any payment obligations, require indemnification for themselves or their affiliates, change their outsourcing 

strategy by moving more work in-house, or replace their existing products with alternative products, any of which 

may have an adverse effect on our business, results of operations and financial condition. Further, most of our 

manufacturing facilities are strategically located close to our customersô facilities, which plays a significant role 

in aiding and nurturing a strong relationship with our customers. However, any of such customers may choose to 

relocate to a new location for business operations or there may be a disruption in the manufacturing operations of 

such customers in which case, our business, results of operations and financial condition may be adversely 

affected. 

 

Accordingly, we face the risk that our customers might not place any order or might place orders of lesser than- 

expected size or may even cancel existing orders or make change in their policies which may result in reduced 

quantities being manufactured by us for our customers. Cancellations, reductions or instructions to delay 

production (thereby delaying delivery of products manufactured by us) by a significant customer could adversely 

affect our results of operations by reducing our sales volume, as well as by possibly causing delay in our 

customersô paying us for the order placed for purchasing the inventory with us which we would have manufactured 

for them. We may not find any customers or purchasers for the surplus or excess capacity, in which case we would 

be forced to incur a loss. For instance, in facilities that have been specially set up for servicing a single customer 

or a significant portion of the revenue is derived from a single customer, such lower utilization of these 

manufacturing facilities could also result in our realizing lower margins as we may not be able to undertake 

manufacturing in large numbers which is critical to our business. Consequently, as there is no commitment on the 

part of the customer to continue to place new orders with us, our sales from period to period may fluctuate 

significantly as a result of changes in our customersô preferences. 

 

In addition, we make significant decisions, including determining the levels of business that we will seek and 

accept, production schedules, personnel requirements and other resource requirements, based on our estimates of 

customer orders. The changes in demand for their products (which are in turn manufactured by us) could reduce 

our ability to estimate accurately future customer requirements, make it difficult to schedule production and limit 

our ability to maximize utilization of our manufacturing capacity. The requirements of our customers are not 

restricted to one type of product and therefore variations in demand for certain types of products also requires us 

to make certain changes in our manufacturing processes thereby affecting our production schedules. We often 

increase staffing, increase capacity and incur other expenses to meet the anticipated demand of our customers, 

which could cause reductions in our margins if an order gets delayed or cancelled or modified. 

 

5. Volatility in the supply and pricing of our raw materials may have an adverse effect on our business, 

financial condition and results of operations. Our raw material suppliers could fail to meet their 

obligations, which may have a material adverse effect on our business, results of operations and financial 

condition. 

 

The principal raw materials used in our manufacturing process include aluminium based scrap such as zorba, taint 

tabor, tense, troma, turning and tally, among others. Our cost of raw materials consumed, after adjustment of 

purchase of traded goods and (increase)/decrease in inventories of finished goods for the nine month period ended 

December 31, 2017 and for the Fiscals 2017, 2016 and 2015 was  15,057.15 million,  19,035.26 million,  

19,470.25 million and  17,112.35 million, which represented 85.60%, 86.91%, 91.27% and 89.78% of our 

revenue from operations, net of excise duty on sale of goods, respectively. We do not have long term agreements 

with any of our raw material suppliers and we acquire such raw materials pursuant to our purchase orders from 
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suppliers across the world. Raw material supply and pricing can be volatile due to a number of factors beyond our 

control, including global demand and supply, general economic and political conditions, tariff disputes, 

transportation and labour costs, labour unrest, natural disasters, competition, import duties, tariffs and currency 

exchange rates and there are inherent uncertainties in estimating such variables, regardless of the methodologies 

and assumptions that we may use. For instance, any increase in the current import duty of imported scrap, may 

have a significant impact on our business. Further, discontinuation of such supply or a failure of these suppliers 

to adhere to the delivery schedule or the required quality could hamper our production schedule and therefore 

affect our business and results of operations. There can be no assurance that demand, capacity limitations or other 

problems experienced by our suppliers will not result in occasional shortages or delays in their supply of raw 

materials. If we were to experience a significant or prolonged shortage of raw materials from any of our suppliers, 

and we cannot procure the raw materials from other sources, we would be unable to meet our production schedules 

for our key products and to deliver such products to our customers in a timely manner, which would adversely 

affect our sales, margins and customer relations. Therefore, we cannot assure you that we will be able to procure 

adequate supplies of raw materials in the future, as and when we need them and on commercially acceptable 

terms.  

 

Further, as we import most of our raw materials, payments are carried out in foreign currencies. This exposes us 

to currency fluctuation risk. The prices of raw materials used by us are volatile and are subject to various factors 

including fluctuation in commodity prices, global economic conditions and market speculation, among other 

factors. Given the nature of the international scrap industry, our purchase contracts are made on spot prices. This 

exposes us to a significant risk of price and currency fluctuations. Since we have long lead times in our supply 

chain due to high imports, the scrap markets and forex rate may fluctuate in the intervening time and we may not 

be able to adjust prices of our finished products against what we would have paid for our raw materials. We may 

not be able to effectively hedge ourselves from the fluctuations in scrap prices and foreign exchange rate and this 

may have an adverse impact on our profitability. 

 

Further, any change in the supplying pattern of our raw materials can adversely affect our business and profits. 

We use third parties for the supply of our raw materials and for deliveries of finished products to our customers. 

Any delay in the supply or delivery of raw materials to us by our suppliers in other countries may in turn delay 

our process of manufacture and delivery of products to our customers and this may have an adverse effect on our 

business and results of operations. Further, any adverse change in policies by other countries, in terms of tariff 

and non-tariff barriers or in their environmental laws and regulations, from which our suppliers export raw 

materials, may negatively impact our profitability. Additionally, transportation strikes have in the past and could 

in the future have an adverse effect on our supplies from particular facilities on a timely and cost efficient basis. 

An increase in freight costs or the unavailability of adequate transportation for our raw materials to us may have 

an adverse effect on our business and results of operations.  

 

6. Our manufacturing process is dependent on a technology driven production system. Any inability to 

successfully develop or procure specialized technology will adversely affect our business, financial 

condition, result of operations and cash flows.  

 

We believe that aluminium alloys are critical to the automotive industry and the automotive component industry 

and that the automobile industry is a design and technology driven industry, which requires us to continuously 

invest in developing technologies and undertaking research and development activities and in certain cases we 

depend on our joint venture partners for procuring competitive technologies. For instance, we were one of the 

initial suppliers of liquid aluminum over the road to our customers, pursuant to the know-how gained from our 

joint venture partners, Toyota Tsusho and Nikkei.  

 

If we are unable to successfully manage our relationships with our joint venture partners, our growth and 

profitability may suffer. Further, dependence on third-party partners could lead to increase in our expenditure for 

which there may not be any assured returns. Additionally, changes in industry requirements or in competitive 

technologies may render certain of our products obsolete or less attractive and require us to procure or develop 

modernized technology for which we may need to, in future, execute strategic arrangements with patent holders 

of patented technology or other partners. Additionally, such modern equipment may also be expensive and our 

Company may be restricted in its ability to purchase such modernized technology. 

 

We cannot assure you that we will be able to secure the necessary technological knowledge, which will allow us 

to develop products and to expand our product portfolio in a suitable manner. If we are unable to obtain such 

knowledge in a timely manner, or at all, we may be unable to effectively implement our strategies, and our 

business, financial condition, results of operations and cash flows may be adversely affected. 



 

21 

 

7. Our inability to accurately forecast demand for our products, and accordingly manage our inventory or 

plan capacity increases, may have an adverse effect on our business, cash flows, financial condition and 

results of operations.  

 

As is typical in the aluminium recycling industry, we maintain a high level of inventory of raw materials, work in 

progress and finished goods. We plan our production volumes based on our forecast of the demand for our 

products. Any error in forecasting could result in surplus stock which would have an adverse effect on our 

profitability. In order to pursue our expansion strategy, we have increased production levels and our inventory of 

raw materials and finished goods. As of March 31, 2017 and as of the nine month period ended December 31, 

2017, our inventory of raw materials and finished goods amounted to  1,372.03 million and  2,339.84 million, 

respectively. Our high level of inventory increases the risk of loss and storage costs to us as well as increasing the 

need for working capital to operate our business. We are significantly dependant on other countries for the import 

of raw materials and this dependence exposes us to risks of forex fluctuations. Further, we do not have firm 

commitment long-term supply agreements with our customers and instead rely on short term purchase orders to 

govern the volume and other terms of the sales of products. As our customers are not obliged to purchase our 

products or provide us with a binding long term commitment, there can be no assurance that customer demand 

will match our production levels. Our inability to accurately forecast demand for our products and manage our 

inventory may have an adverse effect on our business, cash flows, financial condition and results of operations.  

 

We typically plan capacity increases of our manufacturing facilities on the basis of anticipated demand, which we 

gauge on the basis of our estimated demand for our products. In the event that we are unable to ramp up production 

to match such demand, we may be unable to supply the requisite quantity of products to our customers in a timely 

manner. Any increase in our turn-around time could affect our production schedules and disrupt our supply which 

could have an adverse effect on our business, cash flows, financial condition and results of operations. 

 

8. We rely on third-party transportation providers for procurement of raw materials and for supply of our 

products and failure by any of our transportation providers could result in loss in sales. 

 

We depend on road transportation to deliver our finished products to our customers. Apart from using our own 

vehicles for transportation, we also use commercial vehicles and third-party transportation providers for procuring 

our raw materials as well as for distributing our products to our customers. This makes us dependent on various 

intermediaries such as domestic logistics companies and container freight station operators. Even though some of 

our manufacturing facilities are closer to our customersô premises, we cannot guarantee that there will not be any 

delay in transportation and delivery of our products to our customers. Weather-related problems, strikes, or other 

events could impair our ability to procure raw materials from our suppliers or the ability of our suppliers to deliver 

raw materials to us which may in turn delay the process of manufacturing and supplying our products to our 

customers, leading to cancellation or non-renewal of purchase orders, and this could adversely affect the 

performance of our business, results of operations and cash flows. 

 

Additionally, if we lose one or more of our third-party transportation providers, we may not be able to obtain 

terms as favourable as those we receive from the third-party transportation providers that we currently use, which 

in turn would increase our costs and thereby adversely affect our operating results. Further, our third-party 

transportation providers do not carry any insurance coverage and therefore, any losses that may arise during the 

transportation process will have to be claimed under the Companyôs insurance policy. There can be no assurance 

that we will receive compensation for any such claims in a timely manner or at all, and consequently, any such 

loss may adversely affect our business, financial condition, results of operations and cash flows. 

 

9. There is outstanding litigation against our Company, our Subsidiaries, our Directors, our Promoters and 

our Group Companies which if determined adversely, could affect our business and results of operations.  

 

As on the date of this Draft Red Herring Prospectus, we are involved in certain civil, tax, regulatory and criminal 

proceedings which are pending at different levels of adjudication before various courts, tribunals, forums and 

appellate authorities. We cannot assure you that these legal proceedings will be decided in our favour. Decisions 

in proceedings adverse to our interests may have a significant adverse effect on our business, management, 

financial condition, results of operations and cash flows. In relation to tax proceedings, in the event of any adverse 

outcome, we may be required to pay the disputed amounts along with applicable interest and penalty and may 

also incur additional tax incidence going forward. 
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A summary of pending material civil, tax, regulatory and criminal proceedings involving our Company, Promoter, 

Directors, Subsidiaries and our Group Companies, as identified by our Company pursuant to the materiality policy 

adopted by our Board is provided below: 
 

Nature of Cases Number of Cases 
Total Amount Involved 

(in  million ) 

Proceedings against our Company     

Civil  Nil  - 

Criminal 1 NA 

Tax  27 573.34 

Action by Statutory or Regulatory Authorities Nil  - 

Proceedings by our Company     

Civil  1 19.30 

Criminal 4 7.55 

Proceedings against our Promoters     

Civil  Nil  - 

Criminal 2 NA 

Tax 1 0.50 

Action by Statutory or Regulatory Authorities 1 NA 

Proceedings by our Promoters     

Civil  Nil  - 

Criminal Nil  - 

Proceedings against our Directors     

Civil  Nil  - 

Criminal 2 NA 

Tax 1 0.50 

Action by Statutory or Regulatory Authorities 1 NA 

Proceedings by our Directors     

Civil  Nil  - 

Criminal Nil  - 

Proceedings against our Subsidiaries     

Civil  4 NA 

Criminal 1 NA 

Tax 7 93.70 

Action by Statutory or Regulatory Authorities Nil  - 

Proceedings by our Subsidiaries     

Civil  Nil  - 

Criminal 2 NA 

Proceedings against our Group Companies     

Civil  3 NA 

Criminal Nil  NA 

Tax 16 388.59 

Actions by Statutory or Regulatory Authorities 1 NA 

Proceedings by our Group Companies     

Civil  Nil  NA 

Criminal 2 39.66 

 

The amounts claimed in these proceedings have been disclosed to the extent ascertainable and include amounts 

claimed jointly and severally. We cannot assure you that in matters where orders have been passed in our favour, 

there will be no appeal from the other parties involved or whether we can ascertain the liabilities involved in such 

matters at this stage unless we are impleaded in such proceedings. If any new developments arise, such as a change 

in Indian law or rulings against us by appellate courts or tribunals, we may need to make provisions in our financial 

statements that could increase our expenses and current or long term liabilities or reduce our cash and bank 

balance. For further details, see section ñOutstanding Litigation and Material Developmentsò on page 447. 

 

10. Pricing pressure from customers may adversely affect our gross margin, profitability and ability to 

increase our prices, which in turn may materially adversely affect our business, results of operations and 

financial condition.  
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Pricing pressure from Tier 1 companies and OEMs is characteristic of the industry in which we operate. Virtually 

all automakers pursue aggressive but systematic price reduction initiatives and objectives each year with their 

suppliers, and such actions are expected to continue in the future. Pursuing cost-cutting measures while 

maintaining rigorous quality standards may lead to an erosion of our margins, which may have a material adverse 

effect on our business, results of operations and financial condition.  

 

In addition, estimating amounts of such price reductions is subject to risk and uncertainties, as any price reduction 

is the result of negotiations and other factors. Accordingly, suppliers must be able to reduce their operating costs 

in order to maintain profitability. Such price reductions may affect our sales and profit margins. If we are unable 

to offset customer price reductions in the future through improved operating efficiencies, new manufacturing 

processes, sourcing alternatives and other cost reduction initiatives, our business, results of operations and 

financial condition may be materially adversely affected. 

  

11. The geographical concentration of our manufacturing facilities may restrict our operations and adversely 

affect our business, results of operations and financial conditions.  

 

We presently operate through our seven manufacturing facilities which are present in some of the key auto clusters 

in north India and south India. Four of our facilities are situated at Tatarpur, Gurugram, Manesar and Bawal, in 

the state of Haryana while our other manufacturing facilities in north India are situated at Bhiwadi and Haridwar, 

in the states of Rajasthan and Uttarakhand, respectively. We have only one manufacturing facility in the southern 

part of our country, operated through our Subsidiary CMRT, an entity in which our Company holds 90% of the 

paid-up equity shares. Given the fact that a significant number of customers are located in the key auto clusters in 

north India, we are required to set up our manufacturing facilities in proximity to them. Due to the geographic 

concentration of our manufacturing operations primarily in north India, our operations are susceptible to local and 

regional factors, such as accidents, system failures, economic and weather conditions, natural disasters, and 

demographic and population changes, and other unforeseen events and circumstances. Such disruptions could 

result in the damage or destruction of a significant portion of our manufacturing abilities, significant delays in the 

transport of our products and raw materials and/or otherwise adversely affect our business, financial condition 

and results of operations. 

 

Further, our manufacturing facilities situated at Bhiwadi, Gurugram and Manesar currently are on a lease basis 

with our Gurugram and Bhiwadi Unit primarily dedicated to a single customer. While there are no firm 

commitments to any particular customer, on account of such proximity, these facilities may not have the flexibility 

to supply our products to other customers and accordingly, may be completely dependent on one particular 

customer. Further, disruptions, damage or destruction of those facilities may severely affect our ability to meet 

our customersô demand and the loss of any one of our key customers or a significant reduction in demand from 

such customers could have an adverse effect on our business, results of operations and financial condition. 

 

12. We may incur substantial relocation costs on account of our business or customersô requirement to locate 
our manufacturing facilities to be in proximity to our customersô facilities or if expansion plans are 

restricted by availability of land or other location issues.  

 

Our facilities are located in proximity to our customers in order to minimize both our customers' and our own 

costs as well as enabling us to maintain regular supplies. If any of our customers were to relocate or if their 

facilities which are close to our facilities, are closed due to any reasons, it would impact our ability to remain 

competitive. For instance, while we may be chosen as a key supplier for products by a customer, in the event our 

customer relocates their manufacturing facility to another state, our ability to supply products to them would be 

adversely affected and we may not be able to supply our products to them in a timely manner, or at all. 

Additionally, our competitors could build a facility that is closer to our customers' facilities which may provide 

them with a geographic advantage. Any of these events might require us to move closer to our customers, build 

new facilities or shift production between our current facilities to meet our customers' needs, resulting in additional 

cost and expense and having a materially adverse effect on our business, financial operations and cash flows. 

 

13. We have undertaken and may continue to undertake joint ventures in the future, which may be difficult 

to integrate and manage. Further, our joint venture partners may not perform their obligations 

satisfactorily and their interests may differ from ours, which could have a material adverse effect on our 

business and results of operations.  

 

We believe that our efforts at diversifying into new products and into new domestic or international markets can 

be facilitated by entering into joint venture agreements or strategic alliances with partners whose operations, 
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resources, capabilities and strategies are complementary to our Company. Our joint venture partners either support 

our expansion in various geographical areas or typically possess significant technology which are licensed to us. 

For instance, we have entered into two joint venture agreements to establish CMRN, our Subsidiary in which our 

Company holds 74% stake, to set up a manufacturing facility in Bawal, Haryana; and CMRT, our Subsidiary in 

which our Company holds 90% stake, to set up a manufacturing facility in Chennai, Tamil Nadu pursuant to 

which, we have gained access to improved know-how and technology for successfully supplying liquid metal over 

the road to our customers. For details, see ñHistory and Corporate Structureò on page 145. We also intend to set 

up a manufacturing facility in Gujarat through our entity, CMRN, to cater to the increasing demand of our 

customers and to increase our existing customer base in the western part of the country. There can be no assurance 

that the integration of such joint ventures, whether already existing, or which we may enter in the future, will be 

successful or that the expected strategic benefits of any such action will be realised.  

 

In order to achieve global growth and recognition, we will have to maintain our joint ventures and take initiatives 

to enter into similar arrangements. However, there can be no assurance that we will be able to identify suitable 

joint venture partners on commercially reasonable terms or be able to raise sufficient funds to finance such 

strategies for growth. While our relationships with our joint venture partners have been good so far, we may face 

unforeseen difficulties as a result of any disagreements with them in the future on various matters including the 

conduct of business, control and operations specifically in cases where joint ventures are located in a different 

jurisdiction. We cannot assure you that we will be able to resolve such disputes in a manner that will be in our 

best interests. If we are unable to successfully manage relationships with our joint venture partners, our growth 

and profitability may suffer. Our reliance on joint venture partners may increase in sectors where we have limited 

experience. Any of these factors could adversely affect our business, financial condition, results of operations, 

cash flows and business prospects.  

 

Additionally, there can be no assurance that we will be able to consummate our joint ventures in the future on 

terms acceptable to us, or at all. Further there is no assurance that our products manufactured through joint 

ventures and alliances will generate the expected levels of interest amongst our customers or that our new ventures 

will generate return on investment at expected levels or at all. 

 

14. Delay in schedule of our expansion into new territories may subject our Company to risks related to time 

and cost overrun which may have a material adverse effect on our business, results of operations and 

financial condition.  

 

Our Company may face risks relating to the commissioning of any new manufacturing facilities in newer 

territories or failure to expand our manufacturing capacity to meet future demand for our products on account of 

reasons including but not limited to changes in the general economic and financial conditions in India. We may 

also encounter various setbacks such as adverse weather conditions, delay in receiving required government 

approvals, construction defects and delivery failures by suppliers, unexpected delays in obtaining permits and 

authorizations, or legal actions brought by third parties. Further as and when we commission our planned 

manufacturing facilities, our raw material requirements and costs as well as our staffing requirements and 

employee expenses may increase and we may face other challenges in extending our financial and other controls 

to our new manufacturing facilities as well as in realigning our management and other resources and managing 

our consequent growth.  

 

15. Our operations involve melting of aluminium scrap in the furnaces as well as transportation of high 

temperature liquid metal to our customers. These activities can be extremely dangerous and any accident, 

including any spill-over of high temperature liquid metal could cause serious injury to people or property 

and in certain circumstances, even death, during transit and this may adversely affect our production 

schedules, costs, sales and ability to meet customer demand. 

 

Our operations requires individuals to work under potentially dangerous circumstances, with flammable materials 

as a significant portion of our business involves melting of aluminium in the hot refining section, in addition to 

also requiring transportation of high temperature liquid metal over the road to our customers. High temperature 

liquid metal is extremely inflammable and any accident while handling such liquid metal may seriously hurt or 

even kill employees or other persons, and cause damage to our properties and the properties of others. Despite 

compliance with requisite safety requirements and standards, our operations are subject to significant hazards, 

including: 

 

¶ explosions; 

¶ fires; 
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¶ mechanical failures and other operational problems; 

¶ inclement weather and natural disasters; 

¶ discharges or releases of hazardous substances, chemicals or gases; and 

¶ other environmental risks. 

 

Although we employ safety procedures during the melting of aluminium in the furnaces and during transportation 

of liquid metal and maintain what we believe to be adequate insurance, there is a risk that any hazard including 

an accident during transit may result in personal injury to our employees or other persons, destruction of property 

or equipment, environmental damage, manufacturing or delivery delays, or may lead to suspension of our 

operations and/or imposition of civil or criminal liabilities. Further, our operations include usage of radiators 

which may be susceptible to explosions in the event any radiator with water trapped inside is charged into the 

furnace. The loss or shutting down of our facilities could disrupt our business operations and adversely affect our 

results of operations, financial condition and reputation. We could also face claims and litigation, in India filed 

on behalf of persons alleging injury predominantly as a result of occupational exposure to hazards at our facilities, 

the outcome of which is difficult to assess or quantify, and the cost to defend such litigation could be significant. 

These claims and lawsuits, individually or in the aggregate, may be resolved against us inflicting negative 

publicity and consequently, our business, results of operations and financial condition could be adversely affected.  

 

In particular, if operations at our manufacturing facilities were to be disrupted as a result of any significant 

workplace accident, fire, explosion or other connected reasons, our financial performance may be adversely 

affected as a result of our inability to meet customer demand or committed delivery schedules for our products. 

Interruptions in production may also increase our costs and reduce our sales, and may require us to make 

substantial capital expenditures to remedy the situation or to defend litigation that we may become involved in as 

a result, which may negatively affect our profitability, business, reputation, financial condition, results of 

operations, cash flows and prospects. 

 

16. We face competition in our product line, including from competitors that may have greater financial and 

marketing resources. Failure to compete effectively may have an adverse impact on our business, financial 

condition, results of operations and cash flows.  

 

We believe that we operate in a highly competitive industry. As Tier 1 companies and OEMs are increasingly 

affected by innovation and cost-cutting pressures from competitors, they seek price reductions from their 

suppliers. In particular, vehicle manufacturers at times expect lower prices from suppliers for the same, and in 

some cases even enhanced, functionality, as well as a consistently high product quality. If we are unable to offset 

price reductions through improved operating efficiencies and reduced expenditures, price reductions could 

negatively impact our profit margins and cash flows. Additionally, some of our Companyôs competitors in the 

industry may have greater engineering, manufacturing, financial capabilities, or superior resources. Our customers 

evaluate their suppliers based on, among other things, manufacturing capabilities, speed, quality, engineering 

services, flexibility, and costs. Further, while we believe that we have a diversified supplier base, some of our 

Companyôs competitors may have better access to raw material suppliers compared to us which may enable them 

to obtain metal scrap at favorable rates. Therefore, we are exposed to risks of our competitors having better 

resources that us.  

 

As per the CRISIL Report, aluminium recycling industry is highly fragmented and unorganised with most 

companies being run as family enterprises/proprietorships having regional presence and this leads to high degree 

of competitiveness which results in low bargaining power of majority of the recyclers. Our competitors may 

pursue an aggressive pricing policy and offer conditions to customers that are more favourable than those that we 

offer. Increased consolidation among our competitors or between our competitors and any of our customers could 

allow competitors to further benefit from economies of scale, offer more comprehensive product portfolios and 

increase the size of their serviceable markets. This could require us to accept considerable reductions in our profit 

margins and the loss of market share due to price pressure. Furthermore, competitors may gain control over or 

influence our suppliers or customers by shareholdings in such companies, which could adversely affect our 

supplier relationships.  

 

Competition in the aluminium alloy manufacturing industry is likely to further intensify in view of the continuing 

globalization and consolidation in the automotive industry. Competition is especially likely to increase in the 

automotive categories as each market participant intensifies its efforts to retain its position in established markets 

while also developing a presence in emerging markets. The factors affecting competition include product quality 

and features, innovation and product development time, ability to control costs, pricing, reliability, fuel economy, 

customer service and financing terms. Some of our competitors may have certain advantages, including greater 
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financial resources, technology, research and development capability, marketing resources, greater market 

penetration and operations in diversified geographies and product portfolios, which may allow our competitors to 

better respond to market trends. Further, with an increase in focus on the manufacture of recycled aluminium, we 

may also face competition from new entrants as well as the current manufacturers of primary aluminium. 

Accordingly, we may not be able to compete effectively with our competitors, which may have an adverse impact 

on our business, results of operations, financial condition and cash flows. 

 

Our Companyôs customers may opt to transact with our competitors instead of our Company or if our Company 

fails to develop and provide the technology and skills required by its customers at a rate comparable to its 

competitors. Even though our Company may have the requisite technology and skills, there can be no assurance 

that we will be able to competitively develop the higher value add solutions necessary to retain business or attract 

new customers in the future. There can also be no assurance that we will be able to retain a compelling advantage 

over our competitors which could adversely affect our business, results of operations, financial conditions and 

cash flows. 

 

We operate in an industry with low capital intensity, accordingly, there is an underlying threat of new entrants 

into the market. Such new entrants may capture our market share which may have an adverse impact on our 

business, financial conditions and cash flows.  

 

17. Our failure to identify and understand evolving industry trends and preferences and to develop new 

products to meet our customers' demands may materially adversely affect our business.  

 

Changes in consumer preferences, regulatory or industry trends or requirements or in competitive technologies 

may render certain of our products obsolete or less attractive. Our ability to anticipate changes in technology and 

regulatory standards and to successfully develop and introduce new and enhanced products on a timely basis is a 

significant factor in our ability to remain competitive. However, there can be no assurance that we will be able to 

secure the necessary technological knowledge, through research and development or through technical assistance 

agreements or otherwise, that will allow us to develop our product portfolio in this manner. If we are unable to 

obtain such knowledge in a timely manner, or at all, we may be unable to effectively implement our strategies, 

and our business and results of operations may be adversely affected. Moreover, we cannot assure you that we 

will be able to achieve the technological advances that may be necessary for us to remain competitive or that 

certain of our products will not become obsolete. Further, in the event the trend in the automotive industry shifts 

from usage of aluminium castings to other material, especially in electric vehicles, our customers may lose their 

interest in us and this may result in a loss of business for us which may have a material adverse impact on our 

business, financial condition, results of operations and cash flows. 

 

To compete effectively in the automotive components industry, we must be able to develop, upgrade and 

manufacture new products to meet our customersô demand in a timely manner. In order to do so, we need to 

identify and understand the key market trends and address our customersô evolving needs proactively and on a 

timely basis. As a result, we may incur, and have in the past incurred, capital expenditures for development of 

products to meet the demands of our customers. We cannot assure you, however, that we will be able to install 

and commission the equipment needed to manufacture products for our customers on time. Our failure to 

successfully and timely develop and manufacture new products in order to cater to the requirements of our 

customers and industry trends could have a material adverse effect on our business, financial condition, results of 

operations and future prospects. 

 

18. Our indebtedness and the conditions and restrictions imposed on us by our financing agreements could 

adversely affect our ability to conduct our business.  

 

As on April 30, 2018 we had total outstanding borrowings of  3,224.46 million. We may incur additional 

indebtedness in the future. Our indebtedness could have several important consequences, including but not limited 

to the following: 

 

¶ a portion of our cash flow will be used towards repayment of our existing debt, which will reduce the 

availability of cash to fund working capital needs, capital expenditures, acquisitions and other general 

corporate requirements; 

¶ our ability to obtain additional financing in the future at reasonable terms may be restricted; 

¶ fluctuations in market interest rates may affect the cost of our borrowings, as some of our loans are at 

variable interest rates; and 
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¶ we may be more vulnerable to economic downturns, may be limited in our ability to withstand 

competitive pressures and may have reduced flexibility in responding to changing business, regulatory 

and economic conditions. 

 

Most of our financing arrangements are secured by our movable assets and by certain immovable assets. Many of 

our financing agreements also include various conditions and covenants that require us to obtain lender consents 

prior to carrying out certain activities and entering into certain transactions. Typically, restrictive covenants under 

financing documents of our Company relate to obtaining prior consent of the lender for, among others: 

 

¶ effecting any changes in capital structure; 

¶ any change in management or control of our Company; 

¶ formulating any scheme of amalgamation or reconstruction; 

¶ invest by way of share capital in or lend or advance funds to or place deposits with any other concern; or 

¶ undertake guarantee obligations on behalf of our Company. 

 

For further details of the restrictive covenants under financing documents of our Company, see ñFinancial 

Indebtednessò on page 444. Failure to meet these conditions or obtain these consents could have significant 

consequences on our business. 

 

Any failure to service our indebtedness, perform any condition or covenant or comply with the restrictive 

covenants could lead to a termination of one or more of our credit facilities, default, acceleration of amounts due 

under such facilities and cross-defaults under certain of our other financing agreements, any of which may 

adversely affect our ability to conduct our business and have a material adverse effect on our financial condition 

and results of operations.  

 

19. Increases in interest rates may materially impact our results of operations.  

 

Substantially all of our secured debt carries interest at floating interest rates or at rates that are subject to 

adjustments at specified intervals. We are exposed to interest rate risk in respect of contracts for which we have 

not entered into any swap or interest rate hedging transactions, although we may decide to engage in such 

transactions in the future. We may further be unable to pass any increase in interest expense to our existing 

customers. Any such increase in interest expense may have a material adverse effect on our business, financial 

condition, results of operations and cash flows. Furthermore, if we decide to enter into agreements to hedge our 

interest rate risk, there can be no assurance that we will be able to do so on commercially reasonable terms, that 

our counterparties will perform their obligations, or that these agreements, if entered into, will protect us fully 

against our interest rate risk. 

 

20. Customer consolidation and takeovers could adversely impact our financial position, results of operations 

and cash flows.  

 

Customers in our markets, including the customers in the automotive sector, may consolidate and grow in a 

manner that could affect their relationship with us. For instance, if one of our customers is acquired by any other 

company, its management may get reshuffled which may affect our relationship with such customer, and we may 

not be able to retain any favourable terms that we agreed to in the past and may even lose that acquired customerôs 

business. Additionally, if our customers become larger and more concentrated, they could exert pressure in pricing 

and payment terms on all suppliers, including us. Accordingly, our ability to maintain or raise prices in the future 

may be limited, including during periods of increase in the price of raw materials and other costs. If we are forced 

to reduce prices or maintain prices during periods of increased costs, or if we lose customers because of their 

acquisition, pricing or other methods of competition, our financial position, results of operations and cash flows 

may be adversely affected.  

 

21. Our continued operations are critical to our business and any disruption to power or fuel sources or any 

shutdown of our manufacturing facilities may have an adverse effect on our business, results of operations, 

financial condition and cash flows.  

 

Our manufacturing facilities are subject to operating risks, such as the breakdown or failure of equipment, power 

supply or processes, performance below expected levels of efficiency, obsolescence of equipment or machinery, 

labour disputes, natural disasters, industrial accidents and the need to comply with the directives of relevant 

government authorities. Our customers rely significantly on the timely delivery of our products, especially liquid 

aluminium, and our ability to provide an uninterrupted and timely supply of our products is critical to our business. 
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In addition, certain of our customers can impose significant penalties on us for any delayed delivery of products 

or a defect in the products delivered. For instance, in the past, we have faced disruptions as a result of stoppage 

of work which resulted in loss of production as some of the workers at the Chennai Unit went on strike in January 

2017 alleging that CMRT had failed to recognise their labour union and accordingly, had violated the provisions 

of the Industrial Disputes Act, 1947. For details, see ñHistory and Corporate Structureò and ñOutstanding 

Litigation and Material Developmentsò on pages 145 and 447. 

 

We also require substantial electricity for our manufacturing facilities most of which is sourced from state 

electricity boards. If supply is not available for any reason, we will need to rely on alternative sources, which may 

not be able to consistently meet our requirements. The cost of electricity purchased from alternative sources could 

be significantly higher, thereby adversely affecting our cost of production and profitability. The cost of supplies 

may otherwise increase in the future. Interruptions of electricity supply can also result in production shutdowns, 

increased costs associated with restarting production and the loss of production in progress.  

 

Additionally, we require substantial fuel for our manufacturing facilities, and energy costs represent a significant 

portion of the production costs for our operations. For Fiscal 2015, Fiscal 2016, Fiscal 2017 and for the nine 

month period ended December 31, 2017, our power and fuel costs was  591.90 million,  411.06 million,  
467.56 million and  433.21 million, constituting 2.83%, 1.75%, 1.93% and 2.38%, respectively, of our total 

revenue. Any change is government policies regarding the usage of fuel for running furnaces could also have an 

adverse impact on our business. For instance, pursuant to a notification dated March 6, 2017 issued by the 

Environmental Pollution (Prevention and Control) Authority (the ñEPCAò) which came into effect from 

November 1, 2017, to ban the usage of furnace oil, we were forced to pursue other alternatives such as bio diesel, 

gas and low sulphur high stock fuel, which are comparatively expensive. 

 

In addition, we source most of our water requirements from state utilities, but there is no assurance that we will 

be able to obtain a sufficient supply of water from sources in these areas, some of which are prone to drought. 

Therefore, we are subject to price risk and if supply or access is not available for any reason, our production may 

be disrupted and profitability could be adversely affected. If energy or water costs were to rise, or if electricity or 

water supplies or supply arrangements were disrupted, our profitability could decline. 

 

Our business and financial results may be adversely affected by any disruption of operations of our product lines, 

including as a result of any of the factors mentioned above. 

 

22. We have working capital requirements and may require additional financing to meet those requirements, 

which could have an adverse effect on our business, results of operations and financial condition.  

 

Our Company requires working capital to finance the purchase of materials and for the manufacture and other 

related work before payment is received from customers. The actual amount and timing of our future working 

capital requirements may differ from estimates as a result of, among other factors, unforeseen delays or cost 

overruns, unanticipated expenses, regulatory changes, economic conditions, engineering design changes, weather 

related delays, technological changes and additional market developments and new opportunities in the aluminium 

recycling industry. Our sources of additional financing, required to meet our working capital requirements and 

capital expenditure plans, may include the incurrence of debt or the issue of equity or debt securities or a 

combination of both. If we decide to raise additional funds through the incurrence of debt, our interest and debt 

repayment obligations will increase, and could have a significant effect on our profitability and cash flows and 

we may be subject to additional covenants, which could limit our ability to access cash flows from operations. 

Any issuance of equity, on the other hand, could result in a dilution of your shareholding. Accordingly, continued 

increases in our working capital requirements may have an adverse effect on our financial condition and results 

of operations. 

 

23. Conflicts of interest may arise out of common business objects shared by our Company and some of our 

Group Companies. Additionally, our Promoters may have in the past been associated with other 

companies which may have similar names and may be in the same line of business as that of our Company. 

 

Certain of our Group Companies namely Sanjivani, GMRPL, GMIPL, Toyota Tsusho, Nikkei and Toyota 

Industries may potentially compete with our Company. The interests of our Promoters may conflict with the 

interests of our other Shareholders and our Promoters may, for business considerations or otherwise, cause our 

Company to take actions, or refrain from taking actions, in order to benefit themselves instead of our Company's 

interests or the interests of its other Shareholders and which may be harmful to our Company's interests or the 

interests of our other Shareholders, which may impact our business, financial condition and results of operations. 
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There can be no assurance that our Promoters or our Group Companies or members of the Promoter Group will 

not compete with our existing business or any future business that we may undertake or that their interests will 

not conflict with ours. Additionally, two of our Promoters, Gauri Shankar Agarwala and Mohan Agarwal, have 

in the past been directors on the board of other companies with similar names which are in the same line of 

business as that of our Company. Any such conflicts could have a material adverse effect on our reputation, 

business, results of operations and financial condition.  

 

24. We own a large range of equipment and have a large number of contract labour, resulting in increased 

costs to our Company. In the event we are not able to generate adequate cash flows it may have a material 

adverse impact on our operations. 

 

We operate in a labour intensive industry and accordingly, are required to employ labour as well contractual 

labour. This results in a significant labour as well as contractual labour costs for our Company. As on March 31, 

2018, we have 440 permanent employees and 2,204 contractual workmen. Our dependence on such contract 

labour may result in significant risks for our operations, relating to the availability and skill of such contract 

labourers, as well as contingencies affecting availability of such contract labour during peak periods in labour 

intensive sectors such as ours. There can be no assurance that we will have adequate access to skilled and unskilled 

workmen at reasonable rates. Additionally, we own a large range of sophisticated and modern equipment, resulting 

in increased fixed costs to our Company. As of March 31, 2018, we have a range of equipment including de-

coaters, shredders, regenerative burners, baghouses, pump furnaces, rotary sieves, gravimetric separation and eddy 

current separators. We have neither historically used nor currently use second-hand equipment to undertake our 

business. Accordingly, the cost of maintaining and keeping such capital equipment in proper working condition 

constitutes a significant portion of our operating expenses. In the event, we are unable to generate or maintain 

adequate revenues by successfully bidding for projects or recover payments from our customers in a timely 

manner or at all, it could have a material adverse effect on our financial condition and operations. 

 

25. We are subject to stringent labour laws or other industry standards and any strike, labour unrest, work 

stoppage or increased wage demand by our employees or any other kind of disputes with our employees 

could adversely affect our business, financial condition, results of operations and cash flows.  

 

Our manufacturing activities are labour intensive, require our management to undertake significant labour 

interface, and expose us to the risk of industrial action. As on March 31, 2018, we have 440 permanent employees 

and 2,204 contractual workmen. We are also subject to a number of stringent labour laws that protect the interests 

of workers, including legislation that sets forth detailed procedures for dispute resolution and employee removal 

and legislation that imposes financial obligations on employers upon retrenchment. There can be no assurance 

that we will not experience disruptions to our operations due to disputes or other problems with our work force 

such as strikes, labour unrests, work stoppages or increased wage demands, which may adversely affect our 

business. For instance, in the past, we have faced disruptions as a result of stoppage of work which resulted in 

loss of production as some of the workers at the Chennai Unit went on strike in January 2017 alleging that CMRT 

had failed to recognise their trade union and accordingly, had violated the provisions of the Industrial Disputes 

Act, 1947. For details, see ñHistory and Corporate Structureò and ñOutstanding Litigation and Material 

Developmentsò on pages 145 and 447. 

 

If labour laws become more stringent or are more strictly enforced, it may become difficult for us to maintain 

flexible human resource policies, discharge employees or downsize, any of which could have an adverse effect 

on our business, financial condition, results of operations and cash flows. We also enter into contracts with 

independent contractors who, in turn, engage on-site contract labour to perform certain operations. Although we 

generally do not engage such labour directly, it is possible under Indian law that we may be held responsible for 

wage payments to the labour engaged by contractors should the contractors default on wage payments. Any 

requirement to fund such payments will adversely affect us, our business, financial condition, results of operations 

and cash flows. Furthermore, under the Contract Labour (Regulation and Abolition) Act, 1970, we may be 

required to absorb a portion of such contract labour as permanent employees. Any order from a regulatory body 

or court requiring us to absorb such contract labour may have an adverse effect on our business, financial 

condition, results of operations and cash flows. 

 

26. We are subject to various law and regulations, in jurisdictions where we operate, including environmental 

and health and safety laws and regulations, which may subject us to increased compliance costs, which 

may in turn result in an adverse effect on our financial condition.  
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Our operations are subject to various national, state and local laws and regulations relating to the protection of the 

environment and occupational health and safety, including those governing the generation, handling, storage, use, 

management, transportation and disposal of, or exposure to, environmental pollutants or hazardous materials 

resulting from our manufacturing processes. For instance, we require certain material approvals including 

approvals under the Water (Prevention and Control of Pollution) Act, 1974, as amended, the Air (Prevention and 

Control of Pollution) Act, 1981, as amended and the Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016, as amended in order to establish and operate our manufacturing facilities 

in India, and registrations with the relevant tax, labor and municipal authorities in India. There can be no assurance 

that the relevant authorities will issue such permits or approvals in the timeframe anticipated by us or at all. A 

majority of these approvals are granted for a limited duration. Some of these approvals, licenses and permits have 

expired and we have either made or are in the process of making applications for renewing these approvals. We 

cannot assure you that our applications for renewal of these approvals will be issued or granted to us in a timely 

manner, or at all. Failure by us to renew, maintain or obtain the required permits or approvals may result in the 

interruption of our operations and may have a material adverse effect on our business, financial condition, results 

of operations and cash flows. For details of our material approvals for which applications are pending before 

relevant authorities, see ñGovernment and Other Approvalsò on page 457. 

 

Environmental laws and regulations in India have been increasing in stringency and it is possible that they will 

become significantly more stringent in the future. Stricter laws and regulations, or stricter interpretation of the 

existing laws and regulations, may impose new liabilities on us or result in the need for additional investment in 

pollution control equipment, either of which could adversely affect our business, financial condition or prospects. 

While as of the date of this Draft Red Herring Prospectus, we are not subject to any environmental legal 

proceedings, we may be impleaded in such legal proceedings in the course of our business. Such legal proceedings 

could divert management time and attention, and consume financial resources in defense or prosecution of such 

legal proceedings or cause delays in the construction, development or commencement of operations of our 

projects. No assurance can be given that we will be successful in all, or any, of such proceedings. 

 

For details of our material permits and approvals, see ñGovernment and Other Approvalsò on page 457. 

 

27. Our inability to successfully diversify our product offerings may adversely affect our growth and negatively 

impact our profitability.  

 

Presently, we primarily manufacture and supply aluminium alloy ingots and liquid aluminium alloys to our 

customers. However, we may diversify and expand our business operations from manufacturing and supplying 

aluminium alloys to other products. Venturing into a new product line may require methods of operations and 

marketing and financial strategies different from those currently employed in our Company, therefore we cannot 

assure you that we will be able to successfully develop our new product lines. Further, we will be subject to the 

risks generally associated with new product introductions and applications, including unproven know-how, 

unreliable technology, inexperienced staff, delays in product development and possible failure of products to 

operate properly. In the absence of sufficient customers for our products, there can be no assurance that we will 

be successful in selling the products manufactured and at the locations of our manufacturing facilities. This may 

result in lower capacity utilization and adversely affect our business, financial condition and result of operations. 

As a result, we may not be able to achieve projected or satisfactory levels of sales, profits and/or return on 

investment on our new products since there is no assurance that we will receive orders from customers as they 

may not be willing to shift their sourcing from existing manufacturers to us. Further, we cannot assure you that 

the transition of our manufacturing facilities and resources to fulfil production under new product programs will 

not impact production rates or other operational efficiency measures at our facilities. 

 

We further cannot assure you that we will succeed in effectively implementing new technology in manufacturing 

new products or that we will recover our investments. Any failure in the development or implementation of our 

operations is likely to adversely affect our business, results of operations and cash flows. 

 

28. I f we are unable to sustain or manage our growth, our business, results of operations and financial 

condition may be materially adversely affected.  

 

We have experienced growth in the past five years. For Fiscal 2017, we had a total revenue, net of excise duty on 

sale of goods, of  21,968.04 million, as compared to  12,599.03 million for the Fiscal 2013. Our operations have 

grown significantly over the last few Fiscals. We have expanded our operations from our first manufacturing 

facility in Tatarpur, Haryana in 2006 to seven manufacturing facilities, including two manufacturing facilities 

established in partnership with Toyota Tsusho and Nikkei as on the date. We may not be able to sustain our rates 
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of growth, due to a variety of reasons including a decline in the demand for recycled aluminium alloys, increased 

price competition, non-availability of raw materials, lack of management availability or a general slowdown in 

the economy. A failure to sustain our growth may have an adverse effect on our business, results of operations 

and financial condition. 

 

We are embarking on a growth strategy which involves deepening, diversifying and expanding our customer base 

by expanding our focus on supply of liquid metal, focusing on geographic expansion and focusing on operational 

efficiencies to improve returns. Such a growth strategy will place significant demands on our management as well 

as our financial, accounting and operating systems and require us to continuously evolve and improve our 

operational, financial and internal controls across our organization. In particular, continued expansion increases 

the challenges involved in:  

 

¶ making accurate assessments of the resources we will require;  

¶ preserving a uniform culture, values and work environment across our projects;  

¶ developing and improving our internal administrative infrastructure, particularly our financial, 

operational, communications, internal control and other internal systems;  

¶ acquiring new customers and increasing or maintaining contribution from existing customer;  

¶ recruiting, training and retaining sufficient skilled management, technical and marketing personnel;  

¶ maintaining high levels of customer satisfaction; and  

¶ adhering to expected performance and quality standards.  

 

If we are unable to increase our production capacity, we may not be able to successfully execute our growth 

strategy. 

 

Further, as we scale-up and diversify our products, we may not be able to execute our operations efficiently, which 

may result in delays, increased costs and lower quality products. We cannot assure you that our future performance 

or growth strategy will be in line with our past performance or growth strategy. Our failure to manage our growth 

effectively may have an adverse effect on our business, results of operations and financial condition. 

 

29. We are dependent on a number of key management personnel and senior management personnel and the 

loss of such persons, or our inability to attract and retain key management personnel and senior 

management personnel in the future, could adversely affect our business, growth prospects, results of 

operations and cash flows.  

 

Our ability to meet future business challenges depends on our ability to attract, recruit and retain talented and 

skilled personnel. We are highly dependent on our Promoters, our Directors, senior management and other key 

personnel, including skilled project management personnel. Our management and technical personnel are 

supported by other skilled workers who benefit from regular in-house training initiatives and they are also 

supported by external consultants with significant industry experience who are not permanent employees of our 

Company. The loss of any of our Promoters, our Directors, senior management, external consultants or other key 

management personnel, or an inability to manage the attrition levels in different employee categories may 

materially and adversely impact our business, growth prospects, results of operations and cash flows. 

 

We face competition to recruit and retain skilled and professionally qualified staff. Due to the limited availability 

skilled personnel, competition for senior management and skilled engineers in our industry is intense. We may 

experience difficulties in attracting, recruiting and retaining an appropriate number of managers and engineers for 

our business needs. The risk could be heightened to the extent we invest in business of geographical regions in 

which we have limited experience. We may also need to increase our pay structures to attract and retain such 

personnel. Our future performance will depend upon the continued services of these persons. 

 

30. We may be subject to counter party credit risk from our operating activities and our financing activities. 

 

We are subject to the risk that our counterparties may not meet their obligations under various financial 

instruments. Our credit risk exposure relates to our financing activities, including deposits with banks and 

financial institutions, as well as to operating activities, primarily from trade receivables. We typically have credit 

terms ranging from 10 to 90 days with our customers. As of December 31, 2017, and March 31, 2017, 2016 and 

2015, our trade receivables was  2,221.17 million,  1,918.65 million,  1,788.31 million and  1,877.40 million, 

respectively. Accordingly, in the event that our counterparties do not meet their financial obligations, we may face 

financial loss and this may thereby adversely affect our business, results of operations and cash flows. 
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31. One of the members of our Promoter Group and our Group Company, Suvridhi Financial Services Limited 

(ñSFSLò) was included in the list of óHigh Risk NBFCsô issued by the Financial Intelligence Unit ï India 

(ñFIUò) as on January 31, 2018. Additionally, SFSL, currently listed on The Calcutta Stock Exchange 

Limited, is in the process of being de-listed and is presently not in compliance with the minimum public 

shareholding requirements.  

 

The FIU issued a list of óHigh Risk NBFCsô, as on January 31, 2018, which included entities that were non-

compliant with the Prevention of Money Laundering Act, 2002, as amended (the ñPMLAò) and the related rules. 

These companies, including one of the members of our Promoter Group and a Group Company, SFSL were named 

in this list since they had not registered a principal officer and consequently not notified this to the RBI. SFSL 

thereupon, filed letters with the RBI and the FIU each dated March 7, 2018 stating that the PMLA and the relevant 

rules were not applicable to it since it had never accepted any deposit from the public or carried out a suspicious 

transaction or any cash transaction where forged or counterfeit notes were used or any transaction over the value 

of  1.00 million. Thereafter, our Company, in compliance with the PMLA, appointed the principal officer and 

registered the information with FIU. A letter dated April 12, 2018 was also issued to the RBI confirming such 

registration. While SFSL had taken steps to remove its name from the list of óHigh Risk NBFCsô, we cannot assure 

you that its name will not appear in this list or in any other such list in the future.  

 

Additionally, SFSL, presently listed on The Calcutta Stock Exchange Limited, had a public shareholding of 

24.62%, as of December 31, 2017, against a minimum public shareholding requirement of 25%, as required under 

the SCRR and the SEBI Listing Regulations. Further, SFSL, upon receiving consent from majority of its 

shareholders, has filed an application dated May 11, 2018 for in-principle approval for delisting its equity shares 

in terms of the Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2009, as amended 

(ñSEBI Delisting Regulationsò). We may be exposed to a higher risk of reputational damage or financial loss 

due to SFSLôs exposure to regulatory requirements and sanctions, penalties or fines resulting from failure to 

comply with any new, newly applied or existing laws or regulations. Further, in the case of actual or alleged non-

compliance with regulatory requirements, we or SFSL or our Promoters or members of our Promoter Group could 

be subject to investigations and administrative or judicial proceedings that may result in penalties. Any such 

investigation or proceeding, whether successful or unsuccessful, could result in additional costs and diversions of 

resources, which could negatively affect our reputation and have a material adverse effect on our business and 

cash flows, financial condition and results of operations. 

 

32. Failure or disruption of our IT and/or ERP systems may adversely affect our business, financial condition, 

results of operations and prospects.  

 

We have implemented various information technology ("IT ") solutions and/or enterprise resource planning 

("ERP") solutions to cover key areas of our operations, procurement, dispatch, accounting and other business 

functions. These systems are potentially vulnerable to damage or interruption from a variety of sources, which 

could result in a material adverse effect on our operations. Disruption or failure of our IT systems could have a 

material adverse effect on our operations. A large-scale IT malfunction could disrupt our business or lead to 

disclosure of sensitive company information. Our ability to keep our business operating depends on the proper 

and efficient operation and functioning of various IT systems, which are susceptible to malfunctions and 

interruptions (including those due to equipment damage, power outages, computer viruses and a range of other 

hardware, software and network problems). A significant or large-scale malfunction or interruption of one or more 

of our IT systems could adversely affect our ability to keep our operations running efficiently and affect product 

availability, particularly in the country, region or functional area in which the malfunction occurs, and wider or 

sustained disruption to our business cannot be excluded. In addition, it is possible that a malfunction of our data 

system security measures could enable unauthorized persons to access sensitive business data, including 

information relating to our intellectual property or business strategy or those of our customers. Such malfunction 

or disruptions could cause economic losses for which we could be held liable. A failure of our IT systems could 

also cause damage to our reputation which could harm our business. Any of these developments, alone or in 

combination, could have a material adverse effect on our business, financial condition and results of operations. 

 

Further, unavailability of, or failure to retain, well trained employees capable of constantly servicing our IT and/or 

ERP systems may lead to inefficiency or disruption of IT system thereby adversely affecting our ability to operate 

efficiently. 

 

Any failure or disruption in the operation of these systems or the loss of data due to such failure or disruption 

(including due to human error or sabotage) may affect our ability to plan, track, record and analyze work in 

progress and sales, process financial information, meet business objectives based on IT initiatives such as product 
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life cycle management, manage our creditors, debtors, manage payables and inventory or otherwise conduct our 

normal business operations, which may increase our costs and otherwise adversely affect our business, financial 

condition, results of operations and prospects. 

 

33. Our insurance coverage may not adequately protect us against all material hazards.  

 

Our Company has covered itself and its Subsidiaries against certain risks. Our key insurance policies consist of 

stock-turnover policy, fire policy, group personal accident insurance policy, money insurance policy, contractorsô 

plant and machinery insurance policy and burglary insurance policy, among others. While we believe that the 

insurance coverage that we maintain is in accordance with industry custom, there can be no assurance that any 

claim under the insurance policies maintained by us will be honoured fully, in part or on time, or that we have 

taken out sufficient insurance to cover all material losses. To the extent that we suffer loss or damage for which 

we did not obtain or maintain insurance, that is not covered by insurance or exceeds our insurance coverage, the 

loss would have to be borne by us and our cash flows and financial performance could be adversely affected. 

 

34. Our failure to keep our technical knowledge confidential could erode our competitive advantage.  

 

Like many of our competitors, we possess extensive technical knowledge about our products. Such technical 

knowledge has been built up through our own experiences and through our agreements to avail technical know-

how, which grant us access to new technologies. Our technical knowledge is a significant independent asset, 

which may not be adequately protected by intellectual property rights such as patent registration. As a result, we 

cannot be certain that our technical knowledge will remain confidential in the long run. 

 

Certain proprietary knowledge may be leaked, either inadvertently or wilfully, at various stages of the production 

process. A significant number of our employees have access to confidential product information and there can be 

no assurance that this information will remain confidential. Moreover, certain of our employees may leave us and 

join our various competitors. Although we may seek to enforce non-disclosure agreements in respect of certain 

key employees, we cannot guarantee that we will be able to successfully enforce such agreements. We also enter 

into non-disclosure agreements with a number of our customers and suppliers but we cannot assure you that such 

agreements will be successful in protecting our technical knowledge. The potential damage from such disclosure 

is increased as our products are not patented, and thus we may have no recourse against copies of our products 

that enter the market subsequent to such leakages. In the event the confidential technical information in respect of 

our products or business becomes available to third parties or to the general public, any competitive advantage we 

may have over other companies in the aluminium recycling sector could be harmed. If a competitor is able to 

reproduce or otherwise capitalise on our technology, it may be difficult, expensive or impossible for us to obtain 

necessary legal protection. Consequently, any leakage of confidential technical information could have an adverse 

effect on our business, results of operations, financial condition and future prospects. 

 

35. We appoint contract labour for carrying out certain of our ancillary operations and we may be held 

responsible for paying the wages of such workers, if the independent contractors through whom such 

workers are hired default on their obligations, and such obligations could have an adverse effect on our 

results of operations and financial condition.  

 

In order to retain flexibility and control costs, our Company appoints independent contractors who in turn engage 

significant number of on-site contract labourers for performance of certain of our ancillary operations in India. 

Although our Company does not engage these labourers directly, we may be held responsible for any wage 

payments to be made to such labourers in the event of default by such independent contractors. Any requirement 

to fund their wage requirements may have an adverse impact on our results of operations and financial condition. 

In addition, under the Contract Labour (Regulation and Abolition) Act, 1970, as amended, we may be required to 

absorb a number of such contract labourers as permanent employees. Thus, any such order from a regulatory body 

or court may have an adverse effect on our business, results of operations and financial condition. 

 

36. The land and premises for our Registered Office, Corporate Office and certain of our manufacturing 

facilities are taken on lease by us including from our Promoters. If we or our business partners are unable 

to renew existing leases or relocate operations on commercially reasonable terms, there may be an adverse 

effect on our business, financial condition, result of operations and cash flows.  

 

Some of the premises on which we operate, are not currently owned by us. Our Corporate Office, located at 802 

- 803, SSR Corporate Park, 8th Floor,13/6, Sector 27 B, Delhi - Mathura Road, Faridabad 121 003, Haryana, India 

is situated on premises which has been leased out to us pursuant to a lease agreement dated January 1, 2018 



 

34 

entered into with SSR Infra Buildtech Private Limited valid until December 31, 2022. Our Registered Office is 

also occupied by us on a leasehold basis pursuant to two lease agreements, each dated April 1, 2018, entered into 

with our Promoter Pratibha Agarwal for occupying two separate portions of the ground floor and one lease 

agreement, also dated April 1, 2018, entered into with our Promoter Kalawati Agarwal for occupying the first 

floor of our Registered Office.  

 

Our Chennai Unit, operated through our Subsidiary CMRT, is situated on premises occupied on a long term lease 

basis, for a period of 99 years, pursuant to a lease agreement dated December 27, 2012, entered into between 

CMRT and State Industries Promotion Corporation of Tamil Nadu Limited (ñSIPCOTò). Similarly, our Haridwar 

Unit is situated on premises occupied by us on a long term lease basis, for a period of 90 years, pursuant to a lease 

agreement dated May 5, 2007, entered into between our Company and State Industrial Development Corporation 

of Uttaranchal Limited (ñSIDCULò). Additionally, our manufacturing facility located at Tatarpur and Bawal 

(operated through CMRN) are situated on land owned by us and the manufacturing facilities located at Bhiwadi, 

Gurugram and Manesar, are situated on premises currently held by us on a leasehold basis. For details, see ñOur 

Businessò on page 119. 

 

Upon expiration of the relevant agreement for each such premise, we will be required to negotiate the terms and 

conditions on which the lease agreement may be renewed. Further, some of our lease deeds for our properties may 

not be registered and some of our lease deeds may not be adequately stamped and consequently, may not be 

accepted as evidence in a court of law and we may be required to pay penalties for inadequate stamp duty. In the 

event that these existing leases are terminated or they are not renewed on commercially acceptable terms or at all, 

we may suffer a disruption in our operations. If alternative premises are not available at the same or similar costs, 

size or locations, our business, financial condition and results of operations may be adversely affected. 

 

37. Our management will have broad discretion in how we apply the Net Proceeds, including interim use of 

the Net Proceeds, and there is no assurance that the Objects of the Offer will be achieved within the time 

frame expected or at all, or that the deployment of the Net Proceeds in the manner intended by us will 

result in any increase in the value of your investment.  

 

We intend to use the Net Proceeds for the purposes described under ñObjects of the Offerò on page 88. The Objects 

of the Offer include prepayment or repayment of all or a portion of certain borrowings availed by our Company 

amounting to approximately  1,250.00 million and general corporate purposes. Our funding requirements and 

the deployment of the Net Proceeds are based on management estimates and have not been appraised. In response 

to the dynamic nature of our business, our management will have broad discretion to revise our business plans, 

estimates and budgets from time to time. Consequently, our funding requirements and deployment of funds may 

change, which may result in rescheduling of the proposed utilization of the Net Proceeds and increasing or 

decreasing expenditure for a particular activity, subject to compliance with applicable law and the investment 

policies approved by our management. Furthermore, pursuant to Section 27 of the Companies Act 2013, any 

variation in the objects would require a special resolution to be passed by the shareholders of our Company and 

the promoter or controlling shareholders will be required to provide an exit opportunity to the shareholders who 

do not agree to such proposal to vary the Objects in accordance with the Articles of Association of our Company 

and as may otherwise be prescribed by SEBI.  

 

In the case of increase in actual expenses or shortfall in requisite funds, additional funds for a particular activity 

will be met by means available to us, including internal accruals and additional equity and/or debt arrangements. 

If actual utilization towards the Objects is lower than the proposed deployment, such balance will be used for 

future growth opportunities, and general corporate purposes. If estimated utilization of the Net Proceeds is not 

completely met in a fiscal year, it shall be carried forward.  

 

Further, our management will have significant flexibility in temporarily investing the Net Proceeds and there can 

be no assurance that we will earn significant interest income on, or that we will not suffer unanticipated diminution 

in the value of, such temporary investments. 

 

38. Product returns and costs incurred because of customer rejections could harm our business, results of 

operations and financial condition.  

 

In the event that we and our suppliers are not able to meet the regulatory quality standards, or strict quality 

standards imposed by our customers, which are applicable to us in our manufacturing processes, it could have an 

adverse effect on our business, financial condition, and results of operations. If any of the products sold by us fail 

to comply with applicable quality standards, it may result in customer dissatisfaction, which may have an adverse 
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effect on our business, reputation, sales, results of operations and customer relationships. From time to time, due 

to human or operational error, orders may not meet the specifications required by those customers and may 

therefore be rejected by customers. Any ongoing issues with products not meeting required specifications could 

reduce our revenue and negatively impact our reputation and financial performance. 

 

While we undertake sample based testing of our products, the possibility of future product failures could cause 

our Company to incur substantial expense to replace defective products, provide refunds or resolve disputes with 

our customers through litigation, arbitration or other means. There can be no assurance that we will be able to 

recover any losses incurred as a result of the defects in the products sold by us. This may result in monetary losses 

and have a material adverse effect on our business, financial condition and results of operations.  

 

39. If we fail to maintain an effective system of internal controls, we may not be able to successfully manage, 

or accurately report, our financial risks.  

 

Effective internal controls are necessary for us to prepare reliable financial reports and effectively avoid fraud. 

Moreover, any internal controls that we may implement, or our level of compliance with such controls, may 

deteriorate over time, due to evolving business conditions. There can be no assurance that deficiencies in our 

internal controls will not arise in the future, or that we will be able to implement, and continue to maintain, 

adequate measures to rectify or mitigate any such deficiencies in our internal controls. Any inability on our part 

to adequately detect, rectify or mitigate any such deficiencies in our internal controls may adversely impact our 

ability to accurately report, or successfully manage, our financial risks, and to avoid fraud. 

 

40. Certain of our Directors, Promoters and members of our Promoter Group have interests in our Company 

other than reimbursement of expenses incurred and normal remuneration or benefits.  

 

Certain of our Promoters and Directors may be regarded as having an interest in our Company other than 

reimbursement of expenses incurred and normal remuneration or benefits. Certain Promoters, Directors and 

members of the Promoter Group may be deemed to be interested to the extent of Equity Shares held by them, as 

well as to the extent of any dividends, bonuses or other distributions on such Equity Shares. Additionally, we have 

in the course of our business entered into, and will continue to enter into, transactions with related parties. Certain 

of the key related party transactions entered into by us include properties taken on lease from our Promoters 

Kalawati Agarwal and Pratibha Agarwal for use as our Registered Office. The aggregate amount of rent paid, as 

per Ind AS 24, to Kalawati Agarwal and Pratibha Agarwal, as on March 31, 2017 and December 31, 2017 was  

2.28 million and  1.71 million, respectively. 

 

While, in our view, all such transactions that we have entered into are legitimate business transactions conducted 

on an armsô length basis, we cannot assure you that we could not have achieved more favourable terms had such 

arrangements not been entered into with related parties or that we will be able to maintain existing terms, in cases 

where the terms are more favourable than if the transaction had been conducted on an armsô length basis. There 

can be no assurance that such transactions, individually or in the aggregate, will not have an adverse effect on our 

business, prospects, result of operations, financial condition and cash flows, including because of potential 

conflicts of interest or otherwise. For more information on our related party transactions, see ñRelated Party 

Transactionsò on page 186.  

 

41. The Proforma Financial Statements included in this Draft Red Herring Prospectus may not accurately 

reflect our future results of operations, financial position and cash flows.  

 

This Draft Red Herring Prospectus contains Proforma Financial Statements of our Company as at and for the year 

ended March 31, 2017 and for the nine month period ended December 31, 2017, to give a pro forma effect to our 

divestment of our shareholding in Sanjivani with effect from May 30, 2018.  

 

In addition, the Proforma Financial Statements have not been prepared in accordance with the requirements of the 

U.S. Securities and Exchange Commission or U.S. GAAP. Further, the rules and regulations related to the 

preparation of proforma financial information in other jurisdictions may vary significantly from the basis of 

preparation for the Proforma Financial Statements. Therefore, Proforma Financial Statements should not be relied 

upon as if it has been prepared in accordance with those standards and practices. As this Proforma Financial 

Statements is prepared for illustrative purposes only, it is, by its nature, subject to change and may not give an 

accurate picture of our actual financial position, cash flows and results of operations that would have occurred 

had the divestment of Sanjivani by the Company been effected on the dates they are assumed to have been effected. 
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If the various assumptions underlying the preparation of the Proforma Financial Statements do not occur, our 

actual financial results could be materially different from those indicated in the Proforma Financial Statements.  

 

42. Our Promoter and Promoter Group will continue to retain majority shareholding in us after the Offer, 

which will allow them to exercise significant influence over us.  

 

After the completion of the Offer, our Promoter and Promoter Group will hold approximately [ǒ]% of our 

outstanding Equity Shares. Accordingly, our Promoter and Promoter Group will continue to exercise significant 

influence over our business and all matters requiring shareholders' approval, including the composition of our 

Board of Directors, the approval of mergers, strategic acquisitions or joint ventures or the sales of substantially 

all of our assets, and the policies for dividends, lending, investments and capital expenditures. This concentration 

of ownership may also delay, defer or even prevent a change in control of our Company and may make some 

transactions more difficult or impossible without the support of our Promoter and Promoter Group. Further, the 

Takeover Regulations may limit the ability of a third party to acquire control. The interests of our Promoter, as 

our Companyôs controlling shareholder, could conflict with our Company's interests, your interests or the interests 

of our other shareholders. There is no assurance that our Promoter will act to resolve any conflicts of interest in 

our Company's or your favour. 

 

43. We might infringe upon the intellectual property rights of others, which could harm our competitive 

position.  

 

While we take care to ensure that we comply with the intellectual property rights of others, we cannot determine 

with certainty as to whether we are infringing on any existing third-party intellectual property rights, which may 

force us to alter our technologies, obtain licenses or cease some of our operations. We may also be susceptible to 

claims from third parties asserting infringement and other related claims. If claims or actions are asserted against 

us, we may be required to obtain a license, modify our existing technology or cease the use of such technology 

and design a new non-infringing technology. Such licenses or design modifications can be extremely costly. 

Furthermore, necessary licenses may not be available to us on satisfactory terms, if at all. In addition, we may 

decide to settle a claim or action against us, which settlement could be costly. We may also be liable for any past 

infringement. Any of the foregoing could adversely affect our business, results of operations and financial 

condition. 

 

44. We have entered into certain credit facilities that are repayable on demand. Any unexpected demand for 

repayment of such facilities by the lenders may adversely affect our business, financial condition, cash 

flows and result of operations.  

 

As of April 30, 2018, our long term and short term borrowings amounted to  478.06 million and  2,746.40 

million, respectively. Some of our borrowings are drawn on facilities that are repayable on demand. Any failure 

to service such indebtedness, comply with a requirement to obtain lender consent or otherwise perform such 

obligations under such financing agreements (including unsecured borrowings) may lead to a such borrowing 

being repayable on demand or termination of one or more of our credit facilities or default or penalties and 

acceleration of amounts due under such credit facilities, which may adversely affect our business, financial 

condition, results of operations and prospects. 

 

45. This Draft Red Herring Prospectus contains information from an industry report which we have 

commissioned from CRISIL Research. 

 

This Draft Red Herring Prospectus includes information that is derived from an industry report dated May 2018 

titled ñAssessment of Indian Aluminium Recycling Industryò (ñCRISIL Reportò), prepared by CRISIL Research, 

a research house, pursuant to an engagement with the Company. We commissioned this report for the purpose of 

confirming our understanding of the aluminium recycling industry in India. Neither we, nor any of the Book 

Running Lead Managers, nor any other person connected with the Offer has verified the information in the 

commissioned report. CRISIL Research has advised that while it has taken due care and caution in preparing the 

commissioned report, which is based on information obtained from sources that it considers reliable 

(ñInformationò), it does not guarantee the accuracy, adequacy or completeness of the Information and disclaims 

responsibility for any errors or omissions in the Information or for the results obtained from the use of the 

Information. The commissioned report also highlights certain industry and market data, which may be subject to 

assumptions. There are no standard data gathering methodologies in the industry in which we conduct our 

business, and methodologies and assumptions vary widely among different industry sources. Further, such 

assumptions may change based on various factors. We cannot assure you that CRISIL Researchôs assumptions 
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are correct or will not change and, accordingly, our position in the market may differ, favourably or unfavourably, 

from that presented in this Draft Red Herring Prospectus. Further, the commissioned report is not a 

recommendation to invest or disinvest in our Company. CRISIL Research has disclaimed all financial liability in 

case of any loss suffered on account of reliance on any information contained in the CRISIL Report. Prospective 

Investors are advised not to unduly rely on the commissioned report or extracts thereof as included in this Draft 

Herring Prospectus, when making their investment decisions. 

 

46. We have entered into a number of related party transactions and may continue to enter into such 

transactions under Ind AS 24, in the future, and there can be no assurance that we could not have achieved 

more favourable terms had such transactions not been entered into with related parties.  

 

We have, in the past, entered into related party transactions with various parties aggregating to  31.85 million,  

1,510.76 million,  3,114.30 million and  502.14 million for the nine month period ended December 31, 2017, 

and for the Fiscals 2017, 2016 and 2015, respectively, in the ordinary course of our business. For further details, 

see ñRelated Party Transactionsò beginning on page 186.  

 

There can be no assurance that we could not have achieved more favourable terms if such transactions had not 

been entered into with related parties. Furthermore, it is likely that we will continue to enter into related party 

transactions in the future. There can be no assurance to you that these or any future related party transactions that 

we may enter into, individually or in the aggregate, will not have an adverse effect on our business, financial 

condition and results of operations. Further, the transactions with our related parties may potentially involve 

conflicts of interest. Additionally, there can be no assurance that any dispute that may arise between us and related 

parties will be resolved in our favour. 

 

47. We have experienced negative cash flows from operating, investing and financing activities in previous 

periods and cannot assure you that we will not experience negative cash flows in future periods. Negative 

cash flows may adversely affect our financial condition, results of operations and prospects. 

 

The following table sets forth certain information relating to our cash flows on a consolidated basis for the periods 

indicated.  

(  in million) 
Particulars Nine month 

period ended 

December 31, 

2017 

Fiscal 

2017 

Fiscal 

2016 

Fiscal 

2015 

Net cash flow from/(used in) operating activities (391.44) 611.29 1,254.71 95.24 

Net cash used in investing activities (67.03) (47.48) (107.41) (398.27) 

Net cash generated from / (used in) financing activities 330.42 (639.04) (964.66) 349.47 

Net increase/(decrease) in cash and cash equivalents (128.05) (75.23) 182.65 46.44 

Cash and cash equivalents at the beginning of the period/year 162.10 237.33 54.68 7.21 

Cash and cash equivalents at the end of the period/year 34.05 162.10 237.33 54.68 

 

We may in the future experience negative cash flows as well. Negative cash flows over extended periods, or 

significant negative cash flows in the short term, could materially impact our ability to operate our business and 

implement our growth plans. This situation may have an adverse effect on our cash flows, business, future 

financial performance and results of operations.  

 

For more information, see ñFinancial Statementsò and ñManagement's Discussion and Analysis of Financial 

Condition and Results of Operationsò on pages 188 and 416, respectively. 

 

48. Certain of our Subsidiaries as well as some of our Group Companies have incurred losses during recent 

Fiscals. 

 

Some of our Subsidiaries and Group Companies have incurred losses in the recent Fiscals. Provided below are 

details of these losses suffered in Fiscals 2017, 2016 and 2015.  
(  in million , unless otherwise stated) 

Name of the Subsidiary / 

Group Company 

Fiscal 2017  Fiscal 2016  Fiscal 2015  

Subsidiaries 

CMRT 20.45  (71.70)  (68.27) 

CTPL* (0.01) (0.02) - 
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Group Companies 

GMRPL  (0.13)  (0.12)  (0.12) 

Toyota Tsusho# 1,025 (437) 675 

Tsusho India 246.04 (810.40) (311.28) 
* CTPL was incorporated on December 12, 2015 as a private limited company, accordingly it did not have any financial statements for Fiscal 

2015. 
# ¥ in million, except per share data 

 

We cannot assure you that our Subsidiaries and Group Companies will not make losses in future. 

 

49. Our contingent liabilities as stated in our Restated Consolidated Financial Statements could adversely 

affect our financial condition.  

 

As of December 31, 2017, the following contingent liabilities, identified under the Ind AS 37, have not been 

provided for in our Restated Consolidated Financial Statements: 
 

(  in million ) 
Particulars As of December 31, 2017  

Under Customs Act, 1962 261.62 

Demands raised under Central Excise Act, 1944 427.09 

Demand raised under Sale Tax Act under appeal for various years 106.21 

Demand raised under Income Tax Act, 1961 67.50 

Other miscellaneous demands 0.46 
 * Please note that this includes litigation involving Sanjivani, which ceased to be our subsidiary pursuant to divestment of 51.00% stake by 

our Company with effect from May 30, 2018. 
 

In the event, that any of these contingent liabilities or a material proportion of these contingent liabilities 

materialize, our future financial condition, result of operations and cash flows may be adversely affected.  

 

For details, see ñFinancial Statements ï Annexure XXXIX ï Notes to Restated Ind AS Consolidated Statement of 

Leases ï B. Contingent Liabilitiesò on page 379. 

 

50. Our ability to pay dividends in the future will depend on our future cash flows, working capital 

requirements, capital expenditures and financial condition.  

 

Our ability to pay dividends in the future will depend on our earnings, financial condition, cash flows, working 

capital requirements, capital expenditure and restrictive covenants of our financing arrangements. Any future 

determination as to the declaration and payment of dividends will be at the discretion of our Board and subsequent 

approval of shareholders and will depend on factors that our Board and shareholders deem relevant, including 

among others, our future earnings, financial condition, cash requirements, business prospects and any other 

financing arrangements. We may decide to retain all of our earnings to finance the development and expansion of 

our business and, therefore, may not declare dividends on our Equity Shares. We cannot assure you that we will 

be able to pay dividends at any point in the future. For details of dividend paid by our Company in the past, see 

ñDividend Policyò on page 187. 

 

51. Our Promoters have provided personal guarantees for a significant portion of our borrowings to secure 

certain of our loans. Our business, financial condition, results of operations, cash flows and prospects may 

be adversely affected by the revocation of all or any of the personal guarantees provided by our Promoters 

in connection with our Companyôs borrowings.  

 

Our Promoters, Gauri Shankar Agarwala and Mohan Agarwal have provided personal guarantees amounting to  

3,326.20 million and  3,556.20 million, respectively, in relation to the loan facilities availed by our Company. If 

any of these guarantees are revoked, our lenders may require alternative guarantees or collateral or cancellation 

of such facilities, entailing repayment of amounts outstanding under such facilities. If we are unable to procure 

alternative guarantees satisfactory to our lenders, we may need to seek alternative sources of capital, which may 

not be available to us at commercially reasonable terms or at all, or to agree to more onerous terms under our 

financing agreements, which may limit our operational flexibility. Accordingly, our business, financial condition, 

results of operations, cash flows and prospects may be adversely affected by the revocation of all or any of the 

personal guarantees provided by our Promoters in connection with our Companyôs borrowings. For details, see 

ñHistory and Corporate Structureò and ñFinancial Indebtednessò on pages 145 and 444, respectively. 

 

52. Some of our corporate records are not traceable. 
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Certain corporate records and regulatory filings made by us, including those in relation to: (i) certain share transfer 

forms, in relation transactions entered by our Promoters; and (ii) a board resolution recording the reason for 

changes in our Registered Office, are not traceable.  

 

These include, requisite filings required to be made with regulatory authorities for the following transfers and 

acquisitions: 

 

(i) transfer of 110,000 Equity Shares by Gauri Shankar Agarwala to Kalawati Agarwal on August 18, 2003; (ii) 

acquisition of 60,000 Equity Shares by Gauri Shankar Agarwala from Database Computers Private Limited on 

August 18, 2005; (iii) transfer of 155,000 Equity Shares by Mohan Agarwal to Pratibha Agarwal on August 18, 

2003; (iv) acquisition of 229,500 Equity Shares by Mohan Agarwal from Madhu Khaitan on December 27, 2006; 

(v) acquisitions made by Pratibha Agarwal of 40,000 Equity Shares from Ramdev Enterprises, 18,000 from 

Sheetal Enterprises Limited, 30,000 Equity Shares from Arham Commercial Corporation, 18,000 Equity Shares 

from Jalco Financial Services Limited, 12,000 Equity Shares from Vinayak Enterprises, 10,000 Equity Shares 

from Abhijit Trading Company, 14,000 Equity Shares from PMB Capital, each on May 10, 2007; and (v) 

acquisition made by Pratibha Agarwal of 10,000 Equity Shares from Navkar Enterprises on May 14, 2011. 

 

We and our Promoters have been unable to trace a significant number of share-transfer forms pertaining to transfer 

of Equity Shares by and to our Promoters since our incorporation. In addition to conducting an extensive search 

of our records, we have also filed a complaint dated April 14, 2018 with the station house officer, Sainik Farm, 

New Delhi in relation to the loss of such documents. However, we have not been able to retrieve the 

aforementioned documents, and accordingly, have relied on other documents, including our statutory registers of 

members and share transfer, annual reports and audited financial statements for such matters. We cannot assure 

you that the abovementioned form filings and resolutions will be available in the future. 

 

53. We have made a bonus issue of Equity Shares during the last one year and our Company had issued 

certain CCPS of which 114,222 CCPS have been converted prior to filing of the Draft Red Herring 

Prospectus and the remaining CCPS will be converted prior to the filing of the Red Herring Prospectus at 

a price that is below the Offer Price. 

 

We have in the last 12 months prior to filing this Draft Red Herring Prospectus, made a bonus issue of 18,370,125 

Equity Shares by capitalizing the securities premium account. This being a bonus issue, the Equity Shares were 

issued to shareholders without any consideration. Further, of the 1,530,844 CCPS held by Global Scrap Processors 

Limited, 114,222 CCPS have also been converted to 456,888 Equity Shares, in the ratio of four Equity Shares for 

every CCPS held, prior to the filing of the Draft Red Herring Prospectus. After such conversion of 114,222 CCPS, 

there will be 1,416,622 CCPS outstanding, which will be converted into Equity Shares in the same ratio of four 

Equity Shares for every CCPS held, prior to the filing of the Red Herring Prospectus with the RoC. For further 

details regarding such issuances and conversion, see ñCapital Structureò on page 72. Such allotments of Equity 

Shares have been or shall be at a price which is lower than the Offer Price. 

 

54. The proceeds from the Offer for Sale will be paid to the Selling Shareholders, including our Promoters.  

 

This Offer is being undertaken as a Fresh Issue of Equity Shares as well as an Offer for Sale of Equity Shares by 

the Selling Shareholders. The entire proceeds from the Offer for Sale will be paid to the Selling Shareholders, 

namely, Gauri Shankar Agarwala, Mohan Agarwal, Kalawati Agarwal, Pratibha Agarwal, Sanjivani Non Ferrous 

Trading Private Limited, Grand Metal Recycling Private Limited, Gauri Shankar Agarwala HUF, Mohan Agarwal 

HUF and Global Scrap Processors Limited, and our Company will not receive any proceeds from the Offer for 

Sale. For further details, see ñThe Offerò, ñCapital Structureò and ñObjects of the Offerò on pages 62, 72 and 88, 

respectively. 

 

55. Our Haridwar Unit was availing certain tax benefits in the past and currently, our Bhiwadi Unit is 

availing subsidy which is available for a specified period of time. However, we cannot assure you that we 

will be able to avail such benefits in the future.  

 

Our Haridwar Unit was availing tax benefits under the I.T. Act, provided to us by the Government of India, and 

such benefits expired in Assessment Year 2018-2019. Further, currently, we are entitled to benefit from subsidy 

provided by the Government of Rajasthan in relation to some of the manufacturing activities undertaken by us at 

our Bhiwadi Unit. However, we may not be able to avail any tax benefit or subsidy from the Government in the 

future, in which case, our profitability may get impacted negatively. Further, when these benefits expire or 
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terminate, our tax expense is likely to increase thereby impacting our profitability. Our profitability will be 

affected to the extent that such benefits will not be available beyond the periods currently contemplated. Our 

profitability may be further affected if we are subject to any dispute with the regulatory authorities in relation to 

these benefits or in the event we are unable to comply with the conditions required to be complied with in order 

to avail ourselves of these benefits. 

 

Further, with the introduction of the GST, the tax benefits available to us under the Central Excise Act, 1944, 

Rajasthan Value Added Tax Act, 2003 and the Central Sales Tax Act, 1956, may stand withdrawn in part or full, 

or the modus operandi to receive such benefits may change. At this stage, we are unable to quantify the impact 

that such changes may have on our business, results of operations and profitability, due to limited information 

available in the public domain. 

 

56. Some of our Promoters have limited experience in aluminium recycling industry.  

 

Some of our Promoters have limited experience in the aluminium recycling business. The automotive aluminum 

recycling industry involves various risks, including regulatory risks and environmental risks. Any failure to 

manage the ongoing as well as future demand could delay the process of manufacturing and supplying our 

products which effectively could delay our ability to meet our customersô requirements and consequently, our 

ability to generate revenue, which could have an adverse impact on our business and revenue. 

 

57. Certain documents in relation to educational qualifications of one of our Promoters, Pratibha Agarwal 

are not available and reliance has been placed on declarations and affidavits furnished by her for details 

of her profile included in this Draft Red Herring Prospectus.  

 

One of our Promoters, Pratibha Agarwal has been unable to trace copies of documents pertaining to her 

educational qualifications. Accordingly, reliance has been placed on declaration, undertaking and affidavit 

furnished by her to us and the Book Running Lead Managers to disclose details of her educational qualifications 

in this Draft Red Herring Prospectus. We have been unable to independently verify these details prior to inclusion 

in this Draft Red Herring Prospectus. Further, there can be no assurances that our Promoter Pratibha Agarwal will 

be able to trace the relevant documents pertaining to her qualifications in the future, or at all. 

 

External Risk Factors 

 

58. Political, economic or other factors that are beyond our control may have an adverse effect on our 

business and results of operations. 

 

The Indian economy and its securities markets are influenced by economic developments and volatility in 

securities markets in other countries. Investorsô reactions to developments in one country may have adverse effects 

on the market price of securities of companies located in other countries, including India. Negative economic 

developments, such as rising fiscal or trade deficits, or a default on national debt, in other emerging market 

countries may also affect investor confidence and cause increased volatility in Indian securities markets and 

indirectly affect the Indian economy in general. Any of these factors could depress economic activity and restrict 

our access to capital, which could have an adverse effect on our business, financial condition and results of 

operations and reduce the price of our Equity Shares. Any financial disruption could have an adverse effect on 

our business, future financial performance, shareholdersô equity and the price of our Equity Shares. 

 

We are dependent on domestic, regional and global economic and market conditions. Our performance, growth 

and market price of our Equity Shares are and will be dependent to a large extent on the health of the economy in 

which we operate. There have been periods of slowdown in the economic growth of India. Demand for our 

products may be adversely affected by an economic downturn in domestic, regional and global economies. 

Economic growth in the countries in which we operate is affected by various factors including domestic 

consumption and savings, balance of trade movements, namely export demand and movements in key imports 

(oil and oil products), global economic uncertainty and liquidity crisis, volatility in exchange currency rates, and 

annual rainfall which affects agricultural production. Consequently, any future slowdown in the Indian economy 

could harm our business, results of operations and financial condition. Also, a change in the government or a 

change in the economic and deregulation policies could adversely affect economic conditions prevalent in the 

areas in which we operate in general and our business in particular and high rates of inflation in India could 

increase our costs without proportionately increasing our revenues, and as such decrease our operating margins. 
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59. The occurrence of natural or man-made disasters could adversely affect our results of operations, cash 

flows and financial condition. Hostilities, terrorist attacks, civil unrest and other acts of violence could 

adversely affect the financial markets and our business. 

 

The occurrence of natural disasters, including cyclones, storms, floods, earthquakes, tsunamis, tornadoes, fires, 

explosions, pandemic disease and man-made disasters, including acts of terrorism and military actions, could 

adversely affect our results of operations, cash flows or financial condition. 

 

Terrorist attacks and other acts of violence or war may adversely affect the Indian securities markets. In addition, 

any deterioration in international relations, especially between India and its neighboring countries, may result in 

investor concern regarding regional stability which could adversely affect the price of the Equity Shares. In 

addition, India has witnessed local civil disturbances in recent years and it is possible that future civil unrest as 

well as other adverse social, economic or political events in India could have an adverse effect on our business. 

Such incidents could also create a greater perception that investment in Indian companies involves a higher degree 

of risk and could have an adverse effect on our business and the market price of the Equity Shares. 

 

60. Changing laws, rules and regulations and legal uncertainties, including adverse application of corporate 

and tax laws, may adversely affect our business, prospects and results of operations.  

 

The regulatory and policy environment in which we operate is evolving and subject to change. Such changes, 

including the instances mentioned below, may adversely affect our business, results of operations and prospects, 

to the extent that we are unable to suitably respond to and comply with any such changes in applicable law and 

policy. 

 

¶ the Companies Act 2013 contains significant changes to Indian company law, including in relation to 

issuance of capital, related party transactions, corporate governance, audits, shareholder class actions and 

restrictions on the number of layers of subsidiaries. Among other things, companies exceeding certain 

net worth, revenue or profit thresholds are required to spend at least 2% of average net profits from the 

immediately preceding three financial years on corporate social responsibility projects, failing which an 

explanation is required to be provided in such companiesô annual reports.  

 

¶ the Government of India has issued a notification dated September 29, 2016 notifying Income 

Computation and Disclosure Standards (ñICDSò), thereby creating a new framework for the computation 

of taxable income. The ICDS became applicable from the assessment year for Fiscal 2018 and subsequent 

years. The adoption of ICDS is expected to significantly alter the way companies compute their taxable 

income, as ICDS deviates from several concepts that are followed under general accounting standards, 

including Indian GAAP and Ind AS. In addition, ICDS shall be applicable for the computation of income 

for tax purposes but shall not be applicable for the computation of income for minimum alternate tax. 

There can be no assurance that the adoption of ICDS will not adversely affect our business, results of 

operations and financial condition. 

 

¶ the General Anti Avoidance Rules (ñGAARò) have been made effective from April 1, 2017. The tax 

consequences of the GAAR provisions being applied to an arrangement could result in denial of tax 

benefit amongst other consequences. In the absence of any precedents on the subject, the application of 

these provisions is uncertain. If the GAAR provisions are made applicable to our Company, it may have 

an adverse tax impact on us. 

 

¶ a comprehensive national goods and services tax (ñGSTò) regime that combines taxes and levies by the 

Central and State Governments into a unified rate structure, which came into effect from July 1, 2017. 

Given the limited availability of information in the public domain concerning the GST, we cannot 

provide any assurance as to any aspect of the tax regime following implementation of the GST. Any 

future increases or amendments may affect the overall tax efficiency of companies operating in India and 

may result in significant additional taxes becoming payable. If, as a result of a particular tax risk 

materializing, the tax costs associated with certain transactions are greater than anticipated, it could affect 

the profitability of such transactions. 

 

In addition, unfavourable changes in or interpretations of existing, or the promulgation of new, laws, rules and 

regulations including foreign investment laws governing our business, operations and group structure could result 

in us being deemed to be in contravention of such laws or may require us to apply for additional approvals. We 

may incur increased costs and other burdens relating to compliance with such new requirements, which may also 
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require significant management time and other resources, and any failure to comply may adversely affect our 

business, results of operations and prospects. Uncertainty in the applicability, interpretation or implementation of 

any amendment to, or change in, governing law, regulation or policy, including by reason of an absence, or a 

limited body, of administrative or judicial precedent may be time consuming as well as costly for us to resolve 

and may affect the viability of our current business or restrict our ability to grow our business in the future. 

 

61. Financial instability in other countries may cause increased volatility in Indian financial markets  

 

The Indian economy is influenced by economic and market conditions in other countries, including, but not limited 

to, the conditions in the United States, Europe and certain economies in Asia. Financial turmoil in Asia and 

elsewhere in the world in recent years has affected the Indian economy. Any worldwide financial instability may 

cause increased volatility in the Indian financial markets and, directly or indirectly, adversely affect the Indian 

economy and financial sector and its business. For instance, China recently imposed trade sanctions on the United 

States, including major import tariffs on certain of its products, including but not limited to, aluminium based 

metal scrap. Such trade sanctions or special tariffs also have an impact on the global pricing of metal scraps and 

therefore has an impact on our operations as well. 

 

Although economic conditions vary across markets, loss of investor confidence in one emerging economy may 

cause increased volatility across other economies, including India. Financial instability in other parts of the world 

could have a global influence and thereby impact the Indian economy. Financial disruptions in the future could 

adversely affect our business, prospects, financial condition and results of operations. The global credit and equity 

markets have experienced substantial dislocations, liquidity disruptions and market corrections. In Europe, the 

exit of the United Kingdom from the European Union, and any prolonged period of uncertainty which results, 

could have a significant negative impact on international markets. 

 

These could include further falls in stock exchange indices and/or greater volatility of markets in general due to 

the increased uncertainty. These and other related events could have a significant impact on the global credit and 

financial markets as a whole, and could result in reduced liquidity, greater volatility, widening of credit spreads 

and a lack of price transparency in the global credit and financial markets. There are also concerns that a tightening 

of monetary policy in emerging markets and some developed markets will lead to a moderation in global growth. 

In particular, there are rising concerns of a possible slowdown in the Chinese economy, and China is one of Indiaôs 

major trading partners. Such factors might also result in a slowdown in Indiaôs export growth momentum. 

 

In response to such developments, legislators and financial regulators in the United States and other jurisdictions, 

including India, have implemented a number of policy measures designed to add stability to the financial markets. 

However, the overall long-term impact of these and other legislative and regulatory efforts on the global financial 

markets is uncertain, and they may not have had the intended stabilizing effects. Any significant financial 

disruption in the future could have an adverse effect on our cost of funding, loan portfolio, business, future 

financial performance and the trading price of the Equity Shares. 

 

62. If inflation were to rise in India, we might not be able to increase the prices of our services in order to 

pass costs on to our customers and our profits might decline.  

 

Inflation rates in India have been volatile in recent years, and such volatility may continue in the future. Increasing 

inflation in India could cause a rise in the price of transportation, wages, raw materials and other expenses, and 

we may be unable to reduce our costs or fully pass the increased costs on to our customer by increasing the price 

that we charge for our products, and our business, prospects, financial condition and results of operations may 

therefore be adversely affected.  

 

63. Investors in the Equity Shares may not be able to enforce a judgment of a foreign court against us. 

 

We are a limited liability public company incorporated under the laws of India. Majority of our directors and key 

managerial personnel named in this Draft Red Herring Prospectus are residents of India. Further, our assets are 

primarily located in India. As a result, it may be difficult for investors to effect service of process upon us or such 

persons, or to enforce judgments obtained against us or such persons in jurisdictions outside India. The recognition 

and enforcement of foreign judgments in India is governed by Sections 13 and 44A of the Code of Civil Procedure, 

which provide that a suit must be brought in India within three years from the date of the judgment sought to be 

enforced. Generally, there are considerable delays in the disposal of suits by Indian courts. 
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It is unlikely that a court in India would award damages on the same basis as a foreign court if an action were to 

be brought in India. Furthermore, it is unlikely that an Indian court would enforce foreign judgments if that court 

was of the view that the amount of damages awarded was excessive or inconsistent with Indian practice. A party 

seeking to enforce a foreign judgment in India is required to obtain prior approval from the RBI under the FEMA 

to repatriate any such amount recovered. 

 

64. Fluctuation in the exchange rate between the Indian Rupee and foreign currencies may have an adverse 

effect on the value of our Equity Shares, independent of our operating results.  

 

On listing, our Equity Shares will be quoted in Indian Rupees on the Stock Exchanges. Any dividends in respect 

of our Equity Shares will also be paid in Indian Rupees and subsequently converted into the relevant foreign 

currency for repatriation, if required. Any adverse movement in currency exchange rates during the time that it 

takes to undertake such conversion may reduce the net dividend to foreign investors. In addition, any adverse 

movement in currency exchange rates during a delay in repatriating outside India the proceeds from a sale of 

Equity Shares, for example, because of a delay in regulatory approvals that may be required for the sale of Equity 

Shares may reduce the proceeds received by Equity Shareholders. For example, the exchange rate between the 

Rupee and the U.S. dollar has fluctuated substantially in recent years and may continue to fluctuate substantially 

in the future, which may have an adverse effect on the trading price of our Equity Shares and returns on our Equity 

Shares, independent of our operating results. 

 

65. Government regulation of foreign ownership of Indian securities may have an adverse effect on the price 

of the Equity Shares.  

 

Foreign ownership of Indian securities is subject to GoI regulation. In accordance with foreign exchange 

regulations currently in effect in India, under certain circumstances the RBI must approve the sale of the Equity 

Shares from a non-resident of India to a resident of India or vice-versa if the sale does not meet certain 

requirements specified by the RBI. Additionally, any person who seeks to convert the Rupee proceeds from any 

such sale into foreign currency and repatriate that foreign currency from India is required to obtain a no-objection 

or a tax clearance certificate from the Indian income tax authorities. As provided in the foreign exchange controls 

currently in effect in India, the RBI has provided that the price at which the Equity Shares are transferred be 

calculated in accordance with internationally accepted pricing methodology for the valuation of shares at an armôs 

length basis, and a higher (or lower, as applicable) price per share may not be permitted. We cannot assure you 

that any required approval from the RBI or any other government agency can be obtained on terms favorable to a 

non-resident investor in a timely manner or at all. Because of possible delays in obtaining requisite approvals, 

investors in the Equity Shares may be prevented from realizing gains during periods of price increase or limiting 

losses during periods of price decline. 

 

66. The Equity Shares have never been publicly traded, and, after the Offer, the Equity Shares may experience 

price and volume fluctuations, and an active trading market for the Equity Shares may not develop. 

Further, the price of the Equity Shares may be volatile, and you may be unable to resell the Equity Shares 

at or above the Offer Price, or at all. 

 

Prior to the Offer, there has been no public market for the Equity Shares, and an active trading market on the 

Stock Exchanges may not develop or be sustained after the Offer. Listing and quotation does not guarantee that a 

market for the Equity Shares will develop, or if developed, the liquidity of such market for the Equity Shares. The 

Offer Price of the Equity Shares is proposed to be determined through a book-building process and may not be 

indicative of the market price of the Equity Shares at the time of commencement of trading of the Equity Shares 

or at any time thereafter. The market price of the Equity Shares may be subject to significant fluctuations in 

response to, among other factors, variations in our operating results of our Company, market conditions specific 

to the industry we operate in, developments relating to India, volatility in the Stock Exchanges, securities markets 

in other jurisdictions, variations in the growth rate of financial indicators, variations in revenue or earnings 

estimates by research publications, and changes in economic, legal and other regulatory factors. 

 

67. You will not be able to immediately sell any of the Equity Shares you purchase in this Offer on the Stock 

Exchanges.  

 

Under the SEBI ICDR Regulations, we are required to obtain listing and trading approvals for our Equity Shares 

Allotted pursuant to this Offer within six Working Days of the Bid/Offer Closing Date, or such other timeline as 

may be prescribed by SEBI. Consequently, the Equity Shares you purchase in the Offer may not be credited to 

your book or dematerialized account with the Depository Participants until six Working Days after the Bid/Offer 
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Closing Date or such other timeline as may be prescribed by SEBI. You can start trading in the Equity Shares 

only after they have been credited to your dematerialized account and listing and trading permissions are received 

from the Stock Exchanges. 

 

68. Investors may be subject to Indian taxes arising out of capital gains on the sale of the Equity Shares.  

 

Under current Indian tax laws, unless specifically exempted, capital gains arising from the sale of Equity Shares 

in an Indian company are generally taxable in India. Any gain realized on the sale of listed equity shares on a 

stock exchange held for more than 12 months will not be subject to long-term capital gains tax in India if Securities 

Transaction Tax (ñSTTò) is paid on the sale transaction and additionally, as stipulated by the Finance Act, 2017, 

STT had been paid at the time of acquisition of such equity shares, except in the case of such acquisitions where 

STT could not have been paid, as notified by the GoI under notification no. 43/2017/F. No. 370142/09/2017-TPL 

on June 5, 2017. However, Finance Act, 2018, taxes such long term capital gains exceeding  100,000 arising 

from sale of Equity Shares on or after April 1, 2018. Accordingly, you may be subject to payment of long-term 

capital gains tax in India, in addition to payment of STT, on the sale of any Equity Shares held for more than 12 

months. STT will be levied on and collected by a domestic stock exchange on which the Equity Shares are sold. 

 

Further, any gain realized on the sale of listed equity shares held for a period of 12 months or less will be subject 

to short-term capital gains tax in India. Capital gains arising from the sale of the Equity Shares may be partially 

exempt or exempt from taxation in India in cases where such exemption is provided under a treaty between India 

and the country of which the seller is resident. Generally, Indian tax treaties do not limit Indiaôs ability to impose 

tax on capital gains. As a result, residents of other countries may be liable for tax in India as well as in their own 

jurisdiction on a gain upon the sale of the Equity Shares. 

 

69. Any downgrading of India's debt rating by an international rating agency could have a negative impact 

on our business and the trading price of the Equity Shares.  

 

India's sovereign debt rating could be downgraded due to various factors, including changes in tax or financial 

policy or a decrease in India's foreign exchange reserves. According to the RBI, India's total foreign exchange 

reserves were over U.S. $ 415,053.80 million as on May 18, 2018. India's foreign exchange reserves have grown 

consistently in the past. (Source: Reserve Bank of India) However, any decline in foreign exchange reserves could 

adversely affect the valuation of the Indian Rupee and could result in reduced liquidity and higher interest rates 

that could adversely affect our future financial performance and the market price of the Equity Shares and could 

result in a downgrade of India's debt ratings. 

 

Any adverse revisions to India's credit ratings for domestic and international debt by international rating agencies 

may adversely affect our ability to raise additional financing, and the interest rates and other commercial terms at 

which such additional financing is available. This could adversely affect our business and future financial 

performance and our ability to obtain financing to fund our growth, as well as the trading price of the Equity 

Shares. 

 

70. Rights of shareholders under Indian laws may be more limited than under the laws of other jurisdictions.  

 

Indian legal principles related to corporate procedures, directorsô fiduciary duties and liabilities, and shareholdersô 

rights may differ from those that would apply to a company in another jurisdiction. Shareholdersô rights including 

in relation to class actions, under Indian law may not be as extensive as shareholdersô rights under the laws of 

other countries or jurisdictions. Investors may have more difficulty in asserting their rights as shareholder in an 

Indian company than as shareholder of a corporation in another jurisdiction. 

 

71. Additional issuances of equity may dilute your holdings.  

 

Any future equity issuances by us, including in a primary offering or pursuant to a preferential allotment or 

issuances of stock options under employee stock option plans, or any perception by investors that such issuances 

or sales might occur may lead to the dilution of investor shareholding in our Company or affect the trading price 

of the Equity Shares and could affect our ability to raise capital through an offering of our securities. In addition, 

any perception by investors that such issuances or sales might occur could also affect the trading price of the 

Equity Shares. We cannot assure you that we will not issue additional Equity Shares. The disposal of Equity 

Shares by our Promoter, or the perception that such sales may occur may significantly affect the trading price of 

the Equity Shares. Except as disclosed in ñCapital Structureò on page 72, we cannot assure you that our Promoter 

will not dispose of, pledge or encumber their Equity Shares in the future.  
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72. QIBs and Non-Institutional Investors are not permitted to withdraw or lower their Bids (in terms of 

quantity of Equity Shares or the Bid Amount) at any stage after submitting a Bid.  

 

Pursuant to the SEBI ICDR Regulations, QIBs and Non-Institutional Investors are not permitted to withdraw or 

lower their Bids (in terms of quantity of Equity Shares or the Bid Amount) at any stage after submitting a Bid. 

Retail Individual Investors can revise their Bids during the Bid/Offer Period and withdraw their Bids until 

Bid/Offer Closing Date. While our Company is required to complete Allotment pursuant to the Offer within six 

Working Days from the Bid/Offer Closing Date, events affecting the Biddersô decision to invest in the Equity 

Shares, including material adverse changes in international or national monetary policy, financial, political or 

economic conditions, our business, results of operation or financial condition may arise between the date of 

submission of the Bid and Allotment. Our Company may complete the Allotment of the Equity Shares even if 

such events occur, and such events limit the Biddersô ability to sell the Equity Shares Allotted pursuant to the 

Offer or cause the trading price of the Equity Shares to decline on listing. 

 

73. The Offer Price of the Equity Shares may not be indicative of the market price of the Equity Shares after 

the Offer. 

 

The Offer Price of the Equity Shares will be determined by our Company and the Investor Selling Shareholder in 

consultation with the BRLMs through the Book Building Process. This price will be based on numerous factors, 

as described under ñBasis for Offer Priceò on page 94 and may not be indicative of the market price for the Equity 

Shares after the Offer. The market price of the Equity Shares could be subject to significant fluctuations after the 

Offer, and may decline below the Offer Price. We cannot assure you that the investor will be able to resell their 

Equity Shares at or above the Offer Price.  

 

74. Future sales of Equity Shares by our Promoters and significant shareholders may adversely affect the 

market price of the Equity Shares.  

 

After the completion of the Offer, our Promoters and significant shareholders will own, directly and indirectly, 

majority of our outstanding Equity Shares. Sales of a large number of the Equity Shares by our Promoters and/or 

significant shareholders could adversely affect the market price of the Equity Shares. Similarly, the perception 

that any such primary or secondary sale may occur could adversely affect the market price of the Equity Shares. 

Except as disclosed in ñCapital Structureò on page 72, no assurance may be given that our significant shareholders 

will not dispose of, pledge or encumber their Equity Shares in the future. 

 

Prominent Notes: 

 

1. Initial public offering of up to [ǒ] Equity Shares for cash at the price of  [ǒ] (including a premium of  

[ǒ]) aggregating to  [ǒ] million comprising of a Fresh Issue of [ǒ] Equity Shares amounting to  1,500 

million and an Offer of Sale of up to 6,402,650 Equity Shares by the Selling Shareholders amounting to  

[ǒ] million.  

 

2. Our net worth as on March 31, 2017 was  2,742.88 million and  2,940.95 million, in accordance with 

our Restated Unconsolidated Financial Statements and Restated Consolidated Financial Statements, 

respectively. Our net worth as on December 31, 2017 was  3,261.43 million and  3,646.93 million, in 

accordance with our Restated Unconsolidated Financial Statements and Restated Consolidated Financial 

Statements, respectively. For details, see section ñFinancial Statementsò on page 188.  

 

3. Our net asset value per Equity Share, after considering the impact of issue of the bonus shares was  105.40 

and  125.93 as at March 31, 2017, as per our Restated Unconsolidated Financial Statements and Restated 

Consolidated Financial Statements, respectively. Our net asset value per Equity Share, after considering 

the impact of issue of the bonus shares was  125.32 and  156.16 as at December 31, 2017, as per our 

Restated Unconsolidated Financial Statements and Restated Consolidated Financial Statements, 

respectively. 
 

4. The average cost of acquisition of Equity Shares by our Promoters as on the date of this Draft Red Herring 

Prospectus is as follows:  

 
S. No. Name of the Promoter Average cost of acquisition of Equity Shares ( )*  

1.  Gauri Shankar Agarwala 13.42 

2.  Mohan Agarwal 7.61 
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3.  Kalawati Agarwal 8.79 

4.  Pratibha Agarwal 2.39 

* As certified by Kumar Vijay Gupta & Co., Chartered Accountants, pursuant to its certificate dated June 6, 2018. 

 

For details, refer to the section ñCapital Structureò on page 72. 

 

5. The average cost of acquisition of Equity Shares by our Selling Shareholders (other than our Promoters) 

as on the date of this Draft Red Herring Prospectus is as follows: 

 
S. No. Name of the Selling Shareholder Average cost of acquisition of Equity Shares ( )*  

1.  Global Scrap Processors Limited 104.87 

2.  GMRPL 18.96 

3.  Sanjivani  6.18 

4.  Gauri Shankar Agarwala HUF 24.09 

5.  Mohan Agarwal HUF 1.47 
* As certified by Kumar Vijay Gupta & Co., Chartered Accountants, pursuant to its certificate dated June 6, 2018. 
 

6. Except as disclosed under sections ñOur Group Companiesò and ñRelated Party Transactionsò on pages 

178 and 186 respectively, none of our Group Companies have business interests or other interests in our 

Company. 

 

7. Our Company has entered into related party transactions with our Subsidiaries and Group Companies 

during the year ended March 31, 2017 and the nine month period ended December 31, 2017. For further 

details of related party transactions entered into by our Company, refer to the sub-sections titled ñRelated 

Party Transactionsò on page 186.  

 

8. The name of our Company was changed to óCentury Metal Recycling Limitedô upon conversion of our 

Company into a public limited company pursuant to a special resolution of our Shareholders dated March 

19, 2018, and a fresh certificate of incorporation consequent upon conversion from private company to 

public company issued by the RoC on April 2, 2018 and there was no other change at any time during the 

last three years immediately preceding the date of filing of Draft Red Herring Prospectus. Subsequent to 

the change of our name, there has been no variation in the activities being undertaken by our Company. 

Accordingly, the objects clause of our Memorandum of Association was not required to be altered. 

 

9. There have been no financing arrangements whereby our Promoter Group, Directors and their relatives 

have financed the purchase by any other person of the Equity Shares other than in the normal course of our 

business during the period of six months immediately preceding the date of filing of this Draft Red Herring 

Prospectus with SEBI. 

 

10. Investors may contact any of the Book Running Lead Managers as well as the Registrar to the Offer for 

any complaint pertaining to the Offer. For details of the Book Running Lead Managers and the Registrar 

to the Offer, refer to the section ñGeneral Informationò on page 64. 

 

All grievances, in relation to the ASBA process, may be addressed to the Registrar to the Offer, with a copy to 

the relevant Designated Intermediary with whom the ASBA Form was submitted, quoting the full name of the 

sole or first Bidder, ASBA Form number, Biddersô DP ID, Client ID, PAN, number of Equity Shares applied for, 

date of submission of ASBA Form, address of Bidder, the name and address of the relevant Designated 

Intermediary, where the ASBA Form was submitted by the Bidder and ASBA Account number in which the 

amount equivalent to the Bid Amount was blocked. Further, the Bidder shall enclose the Acknowledgment Slip 

from the Designated Intermediaries in addition to the documents or information mentioned hereinabove. 
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SECTION III: INTRODUCTION  

 

SUMMARY OF INDUSTRY  

 

The information in this section should be read in conjunction with the sections ñRisk Factorsò, ñIndustry 

Overviewò, ñFinancial Statementsò, ñOur Businessò and ñManagement Discussion and Analysis of Financial 

Condition and Results of Operationsò on pages 17, 99, 188, 119 and 416, respectively. 

 

OVERVIEW OF MACROECONOMIC SCENARIO IN INDIA  

 

Fiscal 2018 was marked with strong macro-economic fundamentals. However, the growth of GDP moderated in 

2017-18 vis-à-vis 2016-17. There was an improvement in export growth, fiscal trends remained attuned to the 

consolidation plans and inflation remained within the limits. The year also witnessed an increase in global 

confidence in Indian economy as well as improvement in ease of doing business ranking. Various economic 

reforms were undertaken in the year which include: implementation of the goods and service tax, announcement 

of bank recapitalization, push to infrastructure development by giving infrastructure status to affordable housing, 

higher allocation of funds for highway construction and greater focus on coastal connectivity. Further initiatives 

include: lower income tax for companies with annual turnover up to  500.00 million; allowing carry-forward of 

MAT credit up to a period of 15 years instead of 10 years at present; further measures to improve the ease of doing 

business; and, major push to digital economy. (Source: Macro Economic Framework Statement 2018, Ministry of 

Finance) 

 

From a low of 5.5% in Fiscal 2013, growth in GDP steadily improved for three years and peaked in Fiscal 2016, 

particularly in fourth quarter (Q4) when it printed 9.1% (GVA growth also peaked in Q4 of Fiscal 2016). However, 

growth started slowing down from first quarter (Q1) of Fiscal 2017. GDP and GVA growth slowed to 6.1 % and 

5.6% respectively in Q4 of Fiscal 2017. GDP growth further declined to 5.7% in Q1 of Fiscal 2018. However, the 

second quarter (Q2) of Fiscal 2018 witnessed reversal of declining trend of GDP growth, with growth increasing 

to 6.3%. The nominal GDP and GVA growth also picked up to 9.4% and 8.6%, respectively in Q2 of Fiscal 2018. 

(Source: Economic Survey 2017-2018, Ministry of Finance) 

 

 
 

The reforms measure undertaken in Fiscal 2018 can be expected to strengthen and reinforce growth momentum. 

The prospects for Indian economy for the year Fiscal 2019 need to be assessed in the light of emerging global and 

domestic developments. Indications are that global economic growth is expected to pick up slightly. This can be 

expected to provide further boost to Indiaôs exports, which have already shown acceleration in the current financial 

year. On the other hand, the increasing global prices of oil and other key commodities may exert an upward 

pressure on the value of imports. There are signs of revival of investment activity in the economy and the recent 
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pick up in the growth of fixed investment can be expected to maintain momentum in the coming year. In line with 

the projections for strengthening of Indiaôs growth by multi-lateral institutions, the nominal growth of the 

economy is expected to be 11.5% in the financial year 2019. (Source: Macro Economic Framework Statement 

2018, Ministry of Finance) 

 

INDIAN ALUMINIUM DEMAND REVIEW  

 

Overall aluminium sector demand review - Fiscal 2013 ï Fiscal 2018 

 

Aluminium demand posted a healthy 6-7% growth during the past five-year period 

 

The Indian aluminium (including primary and recycled) industry is estimated to have grown at about 6-7% CAGR 

during Fiscal 2013 - 2018 period and reached approximately 3.7 million tonnes by March 2018.  

 

Of the total volumes growth, the demand for primary aluminium is estimated to have grown by approximately 5% 

y-o-y and reached approximately 2.5 million tonnes by end of the Fiscal 2018. This growth was largely attributed 

to a modest growth in key end-use segment - power (cables and transmission lines). On the other hand, the demand 

for recycled aluminium is estimated to have grown at a relatively faster pace of approximately 10% CAGR during 

Fiscal 2013-2018 period reaching approximately 1.2 million tonnes by the end of Fiscal 2018, primarily led by 

healthy demand scenario for non-ferrous castings from auto sector. As a result, the share of recycled aluminium 

has gradually risen to an estimated approximately 32% in Fiscal 2018 from approximately 28% in Fiscal 2013.  

The growth in overall aluminium demand was also supported by replacement of other non-ferrous or ferrous 

metals with aluminium in key end-use industries in the domestic market owing to better technical properties such 

as optimum strength to weight ratio, low melting point, corrosion resistance, better electrical and thermal 

conductivity, better recyclability etc., amongst others. 

 

Trend in India Aluminium Demand 

 
Note: E ï estimated 

Source: Industry, CRISIL Research 

 

Key advantages offered by recycled aluminium 

 

The sharp growth in usage of recycled aluminium is primarily attributed to its better cost economics (compared 

to primary aluminium), better technical properties (compared to other metals), environmental benefits, and low 

capital intensity. 

 

Key advantages of recycled aluminium 
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Source: Industry, CRISIL Research 

 

¶ Low capital intensity 

 

Manufacturing of aluminium through primary route involves bauxite mining, bauxite refining, smelting of 

alumina etc. These activities are capital as well as energy intensive. Setting up of a green-field refinery and 

smelter of a minimum economic size (typically one million tonne of refinery and approximately 0.5 million 

tonne for smelter) with a captive power plant require an investment of around  220.00-240.00 billion. 

 

In comparison, manufacturing of aluminium through recycled route involves sorting and segregating scrap, 

melting of scrap, re-alloying, and casting into ingots. This process is carried out at a cost considerably 

lower than the primary aluminium owing to lower energy requirement. Moreover, setting up of a fully 

mechanised recycling unit of 1 million tonne capacity would cost typically between approximately  15.00-

20.00 billion of investment. 

 

¶ Low cost of production compared to primary aluminium 

 

One of the major advantages of manufacturing aluminium through recycling is low production cost as 

against manufacturing through primary route. This low cost is attributed to significantly less energy 

requirements for manufacturing through recycling route than primary route. Also, pre-existence of required 

alloyed elements in aluminium scrap further reduces alloying costs. 

  

¶ Perpetual recyclability and scrap availability 

 

The inherent quality of aluminium is not affected by recycling and remains high irrespective of the number 

of recycling cycles. The other key characteristics that drives the demand for recycled aluminium is its 

perpetual recyclability, with an advantage of pre-existence of desired properties (as it is pre-alloyed 

specific to the end-use requirement, when in scrap form).  

Additionally, aluminium scrap is estimated to be available in abundance globally, which further results in 

increased recycling of aluminium for key end-use products. 
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¶ Environment friendly 

 

Manufacturing of primary aluminium consumes significant natural resources. As per industry estimates, 

every 1 tonne of aluminium manufactured through primary route consumes 4-6 tonnes of bauxite, 1-1.5 

tonne of limestone, 20-22 cubic meter of water, and approximately 14,000 Kwh of power. In comparison, 

manufacturing of 1 tonne aluminium from the recycled route consumes aluminium scrap as a key raw 

material (saving natural resources) and consumes only 5-7% of the total power required for primary 

aluminium, thereby saving natural resources and being energy efficient. Furthermore, as per the Bureau of 

International Recycling (BIR), each tonne of aluminium ingots manufactured through primary route emits 

approximately 3,830 kg of CO2, as compared to emission of approximately 290 kg of CO2 manufactured 

through scrap recycling. 

 

India Aluminium demand segmentation 

 

 
Key end-use segments and rationale for usage of aluminium: 

 

¶ Power 

 

Aluminium is primarily used in overhead conductors in transmission lines; transformer coils, bus bars and 

foil wraps for power cables etc. This usage is primarily driven by favorable strength to weight ratio, better 

conductivity and lower costs as compared to copper. Owing to this, of the aggregate aluminium volumes 

(both primary and recycled), power segment is estimated to have accounted for a lionôs share of about 38-

40% in Fiscal 2018. 

 

Demand from power segment accounted for 54-57% of the total primary aluminium volumes, while it 

accounted for a negligible share in the recycled aluminium volumes (about 1%) on account of conductivity 

losses.  

 

¶ Automotive 

 

Within the automotive segment, aluminium is majorly used in cars, two-wheelers and commercial vehicles 

(both light, medium and heavy). The key components with aluminium penetration within the automotive 

space include engine components, gearbox, brake casings, radiators, cylinder heads, transmission housing, 

wheels, window frames and panels etc. Aluminium lowers the weight of the vehicles resulting into 

reducing fuel consumption, and thereby lower CO2 emissions. Of the total casting requirement, recycled 

aluminium occupies a major share on account of better molecular properties owing to pre-existence of 

desired elements in the scrap. 

 

Majority of the players in the automotive component space, however, prefer usage of recycled aluminium 

owing to better cost dynamics and inherent alloy properties, resulting into the segment accounting for 60-

65% share in recycled aluminium volumes, as against approximately 10% share in the primary aluminium 

volumes.  

 

KHAITAN & CO | DRAFT FOR DISCUSSION 
[INSERT DATE] 

 

Primary aluminium end-use demand breakup ï FY18E Recycled aluminium end-use demand breakup ï FY18E 

  

Note: E- Estimated Note: E- Estimated 

Source: Industry, CRISIL Research  Source: Industry, CRISIL Research  
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¶ Building and construction (ñB&Cò) 

 

Aluminium finds its application in the segment for making of windows, door frames, roofing, partitions, 

false ceilings and other building hardware. Aluminiumôs light weight lowers the load on any construction, 

while the metalôs strength lends durability. Its resistance to corrosion protects structures, especially those 

being built in regions with extreme weather conditions.  

 

The share of B&C volumes in total primary and recycled aluminium accounted for approximately 14% 

and approximately 13% respectively. Typically, premium real estate players rely more on primary 

aluminium for their requirement. 

 

¶ Consumer durables 

 

Aluminium is used in appliances such as refrigerators, washing machine, air conditioners etc. The 

penetration is high in appliances such as air conditioners and washing machines. Low weight, thermal 

efficiency, corrosion resistance, and non-reactivity to chemicals favour the use of aluminium in this 

segment. 

 

The demand from consumer durables in primary and recycled aluminium volumes is estimated to have 

accounted for approximately 6% and approximately 3% respectively in Fiscal 2018. 

 

¶ Packaging 

 

Most common applications within the segment include personal care products, pharmaceuticals, processed 

foods (soft drinks cans), containers and bottle caps. Laminated aluminium pouches (aseptic or retort 

pouches) are used to pack food products such as biscuits, confectionery, butter, oil, and beverages. 

 

The demand from packaging segment in primary and recycled aluminium volumes is estimated to have 

accounted for approximately 6% and approximately 4% respectively in Fiscal 2018. In India, the 

penetration of aluminium in packaging segment is lower than global averages owing to high costs. 
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SUMMARY OF BUSINESS 

 

Some of the information contained in the following discussion, including information with respect to our plans 

and strategies, contain forward-looking statements that involve risks and uncertainties. You should read the 

section ñForward-Looking Statementsò on page 15 for a discussion of the risks and uncertainties related to those 

statements and also the sections ñRisk Factorsò on page 17, ñFinancial Statementsò on page 188 and 

ñManagementôs Discussion and Analysis of Financial Condition and Results of Operationsò on page 416 for a 

discussion on certain factors that may affect our business, financial condition or results of operations. Our actual 

results may differ materially from those expressed in or implied by these forward-looking statements. Our 

financial year ends on March 31 of each year, so all references to a particular financial year/ Fiscal are to the 

twelve months period ended March 31 of that year. 

 

Unless otherwise indicated or the context requires otherwise, financial information included herein is based on 

our Restated Consolidated Financial Statements included in this Draft Red Herring Prospectus. 
 

We are the largest recycler in the aluminum recycling industry in India according to the CRISIL Report. We are 

focused on processing aluminium based metal scrap to manufacture aluminium alloys and supply them in liquid 

form and in the form of solid ingots. Our Company has, from Fiscal 2013 to 2018, grown at an effective CAGR 

of 13% on the basis of sales volume, compared to an aggregate recycled aluminium growth of approximately 10% 

CAGR, and currently occupies an estimated market share of approximately 40 - 45% in north India and 

approximately 15 - 20% in south India, resulting in an overall market share of approximately 21% in the 

automotive segment of recycled aluminium industry in India (Source: CRISIL Report). Since Fiscal 2013 until 

Fiscal 2018, our annual installed capacity has grown by approximately 70%, from 128,000 MT to 218,000 MT, 

making us the fastest growing producer of aluminium alloys in India. We are a customer centric company, 

constantly striving to create value for our customers through products offered and committed deliveries. Over the 

years, we have endeavored to set industry standards in relation to the technology employed and the quality of 

products supplied to our customers such as the supply of liquid aluminium.  

 

We primarily cater to the automotive manufacturing sector in India, specifically in the passenger vehicle, two-

wheeler and die casting segments. We supply our products to OEMs and Tier 1 companies in the automotive 

manufacturing sector in India. Tier 1 companies are companies that directly supply to OEMs. Some of our OEM 

customers include Maruti Suzuki India Limited, Honda Cars India Limited, Honda Motorcycle and Scooter India 

Private Limited and India Yamaha Motor Private Limited, while our customers, who are Tier 1 companies include 

Rockman Industries Private Limited, Sunbeam Auto Private Limited, Rico Auto Industries Limited, Minda 

Industries Limited, Minda Corporation Limited, Jaya Hind Montupet Private Limited, Nemak Aluminium Casting 

India Private Limited, Toyota Industries Engine India Private Limited, Ahresty India Private Limited and ASK 

Automotive Private Limited, among others. 

 

We operate through our seven manufacturing facilities, with a combined annual installed capacity of 218,000 MT, 

as on March 31, 2018, the largest in the domestic automotive aluminum recycling industry, as per the CRISIL 

Report. Our installed capacities accounted for approximately 16% of the aggregate estimated installed recycling 

capacities domestically, as of March 2018, as per the CRISIL Report. These manufacturing facilities are present 

in some of the key auto clusters in north India and south India. Four of these facilities are situated at Tatarpur, 

Gurugram, Manesar and Bawal, in the state of Haryana while our other manufacturing facilities are situated at 

Haridwar, Bhiwadi and Chennai, in the states of Uttarakhand, Rajasthan and Tamil Nadu, respectively. Our 

manufacturing facilities are strategically located close to our customersô manufacturing facilities allowing us to 

optimise our deliveries, reduce lead times and facilitate greater interaction with our customers. These 

manufacturing facilities employ modern equipment such as shredders, regenerative burners, baghouses, pump 

furnaces and de-coaters, rotary sieves, gravimetric separation and eddy current separators, among others. 

 

We were one of the initial suppliers of liquid aluminium and occupied approximately 70% of the market share in 

liquid aluminium space in Fiscal 2018, as per the CRISIL Report. We started supplying liquid aluminium, through 

our manufacturing facilities situated adjacent to the premises of our customers in September 2008, and through 

road transport in November 2013. There is an increasing trend of supplying liquid aluminium to the customers 

owing to several operational advantages to the suppliers as well as the customers and in order to keep abreast with 

this trend, we have been focusing on supplying liquid aluminium to our customers. For instance, in addition to 

saving inventory handling costs, supply of liquid aluminium eliminates the re-melting process thereby minimising 

oxidation losses and reducing power and fuel consumption for our customers. Our strategically located 

manufacturing facilities allow us to supply liquid aluminium to our customers, in side by side facilities and, to 

customers located up to a distance of 20 - 25 kilometers, over the road, using specialized containers and specially 
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designed trucks, thereby enabling us to not only adhere to their round the clock delivery schedules but also develop 

interdependence between us and our customers. We have, in the past, achieved up to 99 deliveries of liquid 

aluminium in a single day to one of our customers. 

 

In order to strengthen our business operations in India, we entered into joint venture agreements with two Japanese 

aluminium alloy manufacturers, Nikkei MC Aluminium Co, Limited (ñNikkeiò) and Toyota Tsusho Corporation 

(ñToyota Tsushoò) to leverage the combination of their technology with our own existing know-how and 

manufacturing capabilities for providing innovative and superior quality products to our customers. Accordingly, 

in the year 2012, we set up our Subsidiaries, CMRN in Bawal, Haryana, where we presently hold 74% stake, and 

CMRT in Chennai, Tamil Nadu, where we presently hold 90% stake, in partnership with Nikkei and Toyota 

Tsusho, respectively. Pursuant to these arrangements, we started supplying liquid aluminium through road 

transport to our customers in November, 2013. We also intend to capitalise on our strong relationships with our 

joint venture partners by foraying into geographies where we have potential for further penetration. For instance, 

we are in the process of commissioning a new manufacturing facility in Gujarat through CMRN. Additionally, 

we are in the process of establishing a new facility in Chennai through CMRT to cater to the increasing demand 

of liquid aluminium in southern India. 

 

We employ an extensive and stringent quality control mechanism at each stage of the manufacturing process to 

ensure that our finished product conforms to the exact requirement of our customers. As on the date of this Draft 

Red Herring Prospectus, certain of our manufacturing facilities have accreditations such as the TS 16949:2009 

for quality management systems, ISO 14001:2015 for environmental management systems and OHSAS 

18001:2007 for occupational health and safety management systems. Further, our Company has recently received 

the óBest Recycler Awardô from Mtlexs in 2017. We have also received various awards from our customers over 

the years such as the óBest Debutant Supplier Awardô, óBest Supplier Awardô, óBest Supplier - Business Support 

Awardô and the óBest Delivery Performance Awardô, among others.  

 

In addition to the manufacture of liquid aluminium alloys and aluminium alloy ingots, our Company is also 

engaged in the business of segregation and sale of metal scrap as a part of our manufacturing process (with a 

specific focus on stainless steel, brass, copper and zinc). Our Company generated a revenue of  2,476.51 million 

and  2,012.21 million from sale of scrap, segregated scrap, ash and residue sales which accounted for 10.25% 

and 11.08% of our revenue from operations (gross) for the year ended March 31, 2017 and the nine month period 

ended December 31, 2017, respectively. One of our major customers to whom we sell segregated scrap is Jindal 

Stainless (Hisar) Limited.  

 

Our Promoter Gauri Shankar Agarwala who is our Chairman and Executive Director, has substantial experience 

in the field of law, finance and taxation, among others. Our Promoter Mohan Agarwal, who is our Managing 

Director, has over 24 years of experience in the aluminum recycling industry. With their industry, operational, 

and financial experience, our Promoters have been at the core of the expansion of our operations from the first 

manufacturing facility of our Company in Tatarpur, Haryana in 2006 to seven operational manufacturing facilities, 

as on date, in addition to two new facilities, one under construction and the other in the planning stage, as on the 

date of this Draft Red Herring Prospectus. 

 

In the nine month period ended December 31, 2017 and in Fiscals 2017, 2016 and 2015, our total revenue was  

18,197.77 million,  24,229.16 million,  23,447.63 million and  20,942.33 million, respectively. Our restated 

profit after tax for the nine month period ended December 31, 2017 and in Fiscals 2017, was  705.49 million and 

 711.10 million, respectively. We have been able to increase our total revenue from Fiscal 2013 to Fiscal 2017 

at a CAGR of 15.33%. Our EBITDA has grown to  1,504.03 million for Fiscal 2017 from  620.00 million for 

Fiscal 2013. Further, in the nine month period ended December 31, 2017 and in the Fiscal ended 2017, our return 

of capital employed was 32.63% and 30.11%, respectively. As on March 31, 2017 and December 31, 2017, our 

Debt/Equity Ratio was 0.88 and 0.85, respectively, as compared to 1.36 in Fiscal 2016 and 1.75 in Fiscal 2015. 

Additionally, for the nine month period ended December 31, 2017 and for Fiscals 2017, 2016 and 2015, our 

Companyôs total volume of sale of liquid aluminium alloys and aluminium alloy ingots, combined was 109,212.06 

MT, 130,754.91 MT, 126,087.44 MT and 109,598.50 MT, respectively. 

 

Our Competitive Strengths 

 

¶ Largest recycler of aluminium alloys; 

¶ Long-standing relationships with our customers;  

¶ Leading supplier of liquid aluminium; 

¶ Strategic alliances through joint ventures; 
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¶ Strong and diversified supplier base for sourcing raw materials; 

¶ Our manufacturing facilities, technology, quality processes and engineering expertise; and 

¶ Experienced and qualified management team backed by good governance standards. 

 

Our Business Strategies 

 

¶ Expansion of supply of liquid aluminium; 

¶ Focus on deepening and strengthening our relationships with our existing customers as well as catering 

to new customers; 

¶ Geographic expansion;  

¶ Expansion of our supplier base; 

¶ Leverage growth prospects for recycled aluminium and movement of market from unorganized to 

organized players; and  

¶ Ensure efficiency and reduced cost through integrating operations, process optimization and increased 

use of information technology. 
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SUMMARY FINANCIAL  INFORMATION  

 

The following tables set forth the summary financial statements derived from our Restated Unconsolidated 

Financial Statements for and as at the nine month period ended December 31, 2017 and Fiscals 2017, 2016, 2015, 

2014 and 2013 and our Restated Consolidated Financial Statements for and as at the nine month period ended 

December 31, 2017 and Fiscals 2017, 2016, 2015, 2014 and 2013.  

 

These Restated Financial Statements have been prepared and presented in accordance with Ind AS, the Companies 

Act, 2013 and the guidance notes issued by ICAI and have been restated in accordance with the SEBI ICDR 

Regulations. These Restated Financial Statements have been presented in the section ñFinancial Statementsò on 

page 188. The summary financial statements presented below should be read in conjunction with our Restated 

Financial Statements, the notes and annexures thereto and the section ñManagementôs Discussion and Analysis of 

Financial Condition and Results of Operationsò on page 416. 

 

 
[THIS PAGE HAS BEEN INTENTIONALLY LEFT BLANK] 
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THE OFFER 

 

The following table summarises the details of the Offer: 

 

  

Offer Up to [ǒ] Equity Shares aggregating to  [ǒ] million 

of which:  

(i) Fresh Issue(1)  Up to [ǒ] Equity Shares aggregating up to  1,500.00 million 

(ii)  Offer for Sale(2)(3) Up to 6,402,650 Equity Shares aggregating up to  [ǒ] million 

of which:  

A) QIB Portion(4)(5)  Not more than [ǒ] Equity Shares 

of which  

Anchor Investor Portion Up to [ǒ] Equity Shares 

Net QIB Portion (assuming Anchor Investor 

Portion is fully subscribed) 

[ǒ] Equity Shares 

of which  

Mutual Fund Portion [ǒ] Equity Shares 

Balance of QIB Portion for all QIBs including 

Mutual Funds 

[ǒ] Equity Shares 

B) Non ï Institutional Portion(5) Not less than [ǒ] Equity Shares 

C) Retail Portion(5) Not less than [ǒ] Equity Shares 

  

Pre and post Offer Equity Shares  

  

Equity Shares outstanding prior to the Offer 24,950,388(6) Equity Shares 

Equity Shares outstanding after the Offer [ǒ] Equity Shares 

  

Utilisation of Net Proceeds For details, see the section ñObjects of the Offerò on page 88. 

 

Our Company will not receive any proceeds from the Offer for 

Sale. 

 

Allocation to Bidders in all categories, except the Retail Portion and the Anchor Investor Portion, if any, shall be 

made on a proportionate basis. For further details, see the sub-section ñOffer Procedure ï Allotment Procedure 

and Basis of Allotmentò on page 515.  
 

(1) The Offer has been authorised by our Board pursuant to a resolution passed at its meeting held on May 8, 2018 and the Fresh Issue 

by our Shareholders pursuant to a special resolution passed in accordance with section 62 of the Companies Act, 2013 at the 

Shareholders meeting held on May 11, 2018.  

 
(2) Each of the Selling Shareholders have confirmed and authorised their respective participation in the Offer for Sale pursuant to their 

consent letters or resolutions of their board of directors, as applicable. For further details, see the section ñOther Regulatory and 

Statutory Disclosuresò on page 459. 

 
(3) The Selling Shareholders confirm that the Equity Shares being offered as part of the Offer for Sale have been held in compliance 

with Regulation 26(6) of the SEBI ICDR Regulations and, to the extent that such Equity Shares have resulted from a bonus issue, the 

bonus issue has been on Equity Shares held for a period of at least one year prior to the filing of this Draft Red Herring Prospectus 

and issued by capitalizing of free reserves of our Company and accordingly, are eligible for being offered for sale in the Offer, in 
accordance with Regulation 26(6) of the SEBI ICDR Regulations. 

 
(4) Our Company and the Investor Selling Shareholder, in consultation with the BRLMs, may allocate up to 60% of the QIB Portion to 

Anchor Investors on a discretionary basis. One-third of the Anchor Investor Portion shall be reserved for domestic Mutual Funds, 
subject to valid Bids being received from domestic Mutual Funds at or above the Anchor Investor Allocation Price. For details, see 

the section ñOffer Procedureò on page 481. 
 

(5) Subject to valid Bids being received at or above the Offer Price, under-subscription, if any, in any category, except in the QIB portion, 

would be allowed to be met with spill over from any other category or combination of categories at the discretion of our Company 
and the Investor Selling Shareholder in consultation with the BRLMs and the Designated Stock Exchange. In the event of under-

subscription in the Offer, Equity Shares offered pursuant to the Fresh Issue shall be allocated prior to Equity Shares offered pursuant 

to the Offer for Sale. After receipt of subscription of 100% of the Fresh Issue, Equity Shares offered pursuant to the Offer for Sale 
shall be allocated in proportion to the number of Equity Shares offered by each of the Selling Shareholders. Under-subscription, if 

any, in the QIB Portion will not be allowed to be met with spill-over from other categories or a combination of categories. For further 

details, see ñOffer Structureò on page 478. The Selling Shareholders, acknowledge and agree, in the event that any Equity Shares 
are not sold in the Offer for Sale on account of under-subscription, such unsold Equity Shares shall be subject to lock-in in accordance 

with this Draft Red Herring Prospectus and SEBI ICDR Regulations.  
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(6) As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap 
Processors Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA 

Amendment Agreement (each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company 

pursuant to its letter dated May 29, 2018 (the ñCCPS Conversion Letterò), after the filing of the Draft Red Herring Prospectus, 
1,027,110 CCPS will be transferred by Global Scrap Processors Limited to one of the members of our Promoter Group, GMRPL 

at a purchase consideration to be computed after giving effect to an IRR of 18%, applicable until the date of consummation of such 

transfer. These 1,027,110 CCPS held by GMRPL and the remaining 389,512 CCPS held by Global Scrap Processors Limited will 
be converted into 4,108,440 Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four Equity Shares for every 

CCPS held, prior to filing of the Red Herring Prospectus with the RoC. For further details, see ñHistory and Corporate Structureò 

on page 145. 
 

The allocation to each Retail Individual Bidder shall not be less than the minimum Bid Lot, subject to availability 

of equity shares in Retail Individual Bidder category, and the remaining available Equity Shares, if any, shall be 

Allocated on a proportionate basis.  

 

For details of the Offer procedure, including the grounds for rejection of Bids, refer to the section ñOffer 

Procedureò on page 481. For details of the terms of the Offer, refer to the section ñTerms of the Offerò on page 

473. 
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GENERAL INFORMATION  

 

Our Company was incorporated as óBhairav Leasing and Finance Private Limitedô on July 25, 1994 under the 

Companies Act, 1956 as a private limited company with a certificate of incorporation issued by the RoC. The 

name of our Company was changed to óCentury Aluminium Industries Private Limitedô pursuant to a resolution 

of our Shareholders dated August 31, 2004 and a fresh certificate of incorporation consequent upon such change 

of name was issued by the RoC on May 31, 2005. Subsequently, pursuant to a resolution of our Shareholders 

dated March 27, 2006, the name of our Company was changed to óCentury Metal Recycling Private Limitedô and 

a fresh certificate of incorporation consequent upon such change of name was issued by the RoC on April 23, 

2006. On the conversion of our Company to a public limited company pursuant to a resolution passed by our 

Shareholders dated March 19, 2018, our name was changed to óCentury Metal Recycling Limitedô and a fresh 

certificate of incorporation dated April 2, 2018 was issued by the RoC. For details, see the section ñHistory and 

Corporate Structureò on page 145.  

 

Registered Office  

 

The details of the Registered Office of our Company are set forth below: 

 

W 5/16, Western Avenue  

Sainik Farm 

New Delhi 110 062 

India 

Telephone: +91 11 2955 4559, +91 11 2955 1339  

Facsimile: +91 11 2955 1575  

Website: www.cmr.co.in 

  

Corporate Office  

 

The details of the Corporate Office of our Company are set forth below: 

 

Unit Nos. 802-803, SSR Corporate Park 

8th Floor, 13/6, Sector 27 B 

Delhi - Mathura Road 

Faridabad 121 003 

Haryana, India 

Telephone: +91 129 422 3050 

Facsimile: +91 129 422 3052 

Website: www.cmr.co.in 

 

Company Registration Number and Corporate Identity Number 

 

The registration number and corporate identity number of our Company are set forth below: 

 
Particulars Number 

Company Registration Number 060453 

Corporate Identity Number U74899DL1994PLC060453 

 

The Registrar of Companies 

 

Our Company is registered with the Registrar of Companies, National Capital Territory of Delhi and Haryana, at 

New Delhi, situated at the following address: 

 

4th Floor, IFCI Tower 

61, Nehru Place 

New Delhi 110 019 

India 

Telephone: +91 11 2623 5703 

Facsimile: +91 11 2623 5708 
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Board of Directors  

 

The following table sets out the brief details of our Board as on the date of this Draft Red Herring Prospectus:  

 
Name and Designation Age (in years) DIN Address 

Gauri Shankar Agarwala 

Chairman and Executive Director 

77 00595378 W-5/16, Western Avenue, Sainik Farm, New Delhi 

110 062, India 

Mohan Agarwal 

Managing Director 

54 00595232 W-5/16, Western Avenue, Sainik Farm, New Delhi 

110 062, India 

Akshay Agarwal 

Whole-time Director 

26 07175149 W-5/16, Western Avenue, Sainik Farm, New Delhi 

110 062, India 

Peter Francis Amour 

Non Executive Nominee Director*  

59 00071314 Apt 0783, Tower 15, Hong Kong Parkview, 88 Tai 

Tam Reservoir Road, Hong Kong 

Vegulaparanan Kasi Viswanathan 

Independent Director  

67 01782934 F 01,1st Floor, Legacy Caldera, 56, SRT Road, 

Cunningham Cross Road, Bangalore, Karnataka 

560 052, India 

Nina Chatrath 

Independent Director  

55 07700943 1-A, Nizamuddin East, New Delhi 110 013, India 

Balvinder Kumar  

Independent Director 

61 01647940 6C, HUDCO Place, New Delhi, 110 049, India 

Gyan Mohan 

Independent Director 

61 07816704 323 A, Patliputra Colony, Patna, Bihar 800 013, 

India 
*Nominee of Global Scrap Processors Limited, pursuant to the Investment Agreement. For more information, see the section ñHistory and 

Corporate Structureò on page 145. Pursuant to a resolution of our Board dated February 19, 2018, Abir Seth was appointed as an alternate 

director to Peter Francis Amour. 
 

For further details of our Directors, see the section ñOur Managementò on page 156. 

 

Company Secretary and Compliance Officer  

 

Our Company has appointed Pradeep Singh, as our Company Secretary and Compliance Officer. His contact 

details are as follows:  

 

Unit Nos. 802-803, SSR Corporate Park 

8th Floor, 13/6, Sector 27 B 

Delhi - Mathura Road 

Faridabad 121 003 

Haryana, India 

Telephone: +91 129 422 3050 

Facsimile: +91 129 422 3052 

Email: complianceofficer@century.in 

 

Chief Financial Officer 

 

Satish Kaushik is the Chief Financial Officer of our Company. His contact details are as follows:  

 

Unit Nos. 802-803, SSR Corporate Park 

8th Floor, 13/6, Sector 27 B 

Delhi - Mathura Road 

Faridabad 121 003 

Haryana, India 

Telephone: +91 129 422 3050 

Facsimile: +91 129 422 3052 

Email: satish.kk@century.in 

 

Investor Grievances  

 

Bidders may contact the Company Secretary and Compliance Officer, BRLMs or the Registrar to the Offer 

in case of any pre-Offer or post-Offer related problems, such as non-receipt of Allotment Advice, non-

receipt of refund orders (in case of Anchor Investors), non-credit of Allotted Equity Shares in the respective 

beneficiary account or unblocking of funds, non-receipt of funds by electronic mode. 
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All grievances relating to the ASBA process may be addressed to the Registrar to the Offer, with a copy to the 

relevant Designated Intermediary with whom the ASBA Form was submitted, quoting the full name of the sole 

or first Bidder, Bid cum Application Form number, Biddersô DP ID, Client ID, PAN, number of Equity Shares 

applied for, date of Bid cum Application Form, name and address of the relevant Designated Intermediary, where 

the Bid was submitted and ASBA Account number in which the amount equivalent to the Bid Amount was 

blocked. Further, the Bidder shall also enclose the Acknowledgment Slip from the Designated Intermediaries in 

addition to the documents or information mentioned hereinabove. 

 

All grievances of the Anchor Investors may be addressed to the Registrar to the Offer, giving full details such as 

the name of the sole or first Bidder, Anchor Investor Application Form number, Biddersô DP ID, Client ID, PAN, 

date of the Anchor Investor Application Form, address of the Bidder, number of Equity Shares applied for, Bid 

Amount paid on submission of the Anchor Investor Application Form and the name and address of the Book 

Running Lead Manager with whom the Bid cum Application Form was submitted by the Anchor Investor. 

 

Additionally, Bidders may also contact the BRLMs for redressal of complaints. All complaints, queries or 

comments received by SEBI shall be forwarded to the BRLMs, who shall respond to such complaints, queries or 

comments. 

 

Book Running Lead Managers 

 

ICICI Securities Limited  

ICICI Centre, H. T. Parekh Marg 

Churchgate, Mumbai 400 020 

Maharashtra, India 

Telephone: +91 22 2288 2460 

Facsimile: +91 22 2282 6580 

Email: cmr.ipo@icicisecurities.com 

Investor grievance email: customercare@icicisecurities.com  

Website: www.icicisecurities.com 

Contact Person: Rupesh Khant 

SEBI Registration No.: INM000011179 

 

Edelweiss Financial Services Limited 

14th Floor, Edelweiss House 

Off. C.S.T. Road, Kalina 

Mumbai 400 098 

Maharashtra, India 

Telephone: +91 22 4009 4400 

Facsimile: +91 22 4086 3610 

Email: cmr.ipo@edelweissfin.com 

Investor grievance email: customerservice.mb@edelweissfin.com  

Website: www.edelweissfin.com 

Contact Person: Ashish Gupta 

SEBI Registration No.: INM0000010650 

 

Syndicate Members 

 

[ǒ] 

 

Legal Counsel to the Company as to Indian Law 

 

Khaitan & Co  

Ashoka Estate, 12th Floor 

24, Barakhamba Road 

New Delhi 110 001 

India 

Telephone: +91 11 4151 5454 

Facsimile: +91 11 4151 5318 

 

Legal Counsel to the Book Running Lead Managers as to Indian Law 
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Cyril Amarchand Mangaldas 

4th floor, Prius Platinum 

D-3, District Centre, Saket 

New Delhi 110 017 

India 

Telephone: +91 11 6622 9000 

Facsimile: +91 11 6622 9009 

 

Legal Counsel to the Investor Selling Shareholder as to Indian law  

 

Platinum Partners 

902, Tower B, Peninsula Business Park 

Ganapatrao Kadam Marg, Lower Parel 

Mumbai 400 013 

India 

Telephone: +91 22 6111 1900 

Facsimile: +91 22 6111 1906 

 

Statutory Auditor to our Company  

 

S. R. Batliboi & Co.  LLP , Chartered Accountants 

3rd & 6th Floor, Worldmark - I  

IGI Airport Hospitality District, Aerocity  

New Delhi ï 110037 

India 

Telephone: +91 124 464 4000 

Facsimile: +91 124 464 4050 

Email: SRBC@srb.in 

Firm Registration No.: 301003E/E300005 

 

Registrar to the Offer  

 

Karvy Computershare Private Limited 

Karvy Selenium, Tower B 

Plot Number 31 and 32 

Gachibowli, Financial District Nanakramguda 

Hyderabad, 500 032, India 

Telephone: +91 40 6716 2222 

Facsimile: +91 40 2342 0814 

Email: century.ipo@karvy.com 

Investor grievance email: einward.rti@karvy.com 

Website: www.karvycomputershare.com 

Contact Person: M. Muralikrishna 

SEBI Registration No.: INR000000221 

 

Escrow Collection Bank(s)  

 

[ǒ] 

 

Refund Banker  

 

[ǒ] 

 

Public Offer Bank(s) 

 

[ǒ] 

 

Bankers to our Company 
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State Bank of India 

Commercial branch 

The Great Eastern Centre, 70 

Ground Floor, Nehru Place  

New Delhi 110 019 

Telephone: +91 11 2621 8317 

Facsimile: +91 11 2621 0480 

Email: rm3.cbnp@sbi.co.in 

Website: sbi.co.in 

Contact Person: Yateesh Agarwal 

HDFC Bank Limited  

HDFC Bank House, 2nd Floor 

Vatika Atrium, A Block, Golf 

Course Road, Sector 5 

Gurugram 122 002, Haryana  

Telephone: + 91 124 466 4346 

Facsimile: NA 

Email: anand.jha2@hdfcbank.com 

Website: www.hdfcbank.com  

Contact Person: Anand Jha 

Axis Bank Limited  

Axis House, 4th Floor, Tower-1  

I-14, Sector 128, Noida 201 301 

Uttar Pradesh, India 

Telephone: +91 120 621 0817 

Facsimile: NA 

Email: 

avnit.arora@axisbank.com 

Website: www.axisbank.com 

Contact Person: Avnit Arora 

 

Designated Intermediaries 

 

Self-Certified Syndicate Banks 

 

The list of banks that have been notified by SEBI to act as SCSBs under the SEBI Bankers to the Issue Regulations, 

1994 for the ASBA process in accordance with the SEBI ICDR Regulations is provided on the website of SEBI 

at https://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognisedFpi=yes&intmId=34 and updated from 

time to time. For details of the list of the Designated SCSB Branches named by the respective SCSB which shall 

collect the Bid cum Application Forms, refer to the above-mentioned link.  

 

Syndicate SCSB Branches 

 

In relation to Bids submitted under the ASBA process to a member of the Syndicate, the list of branches of the 

SCSBs at the Specified Locations named by the respective SCSBs to collect of Bid cum Application Forms from 

the members of the Syndicate is available on the website of the SEBI 

(http://www.sebi.gov.in/sebiweb/other/OtherAction.do?doRecognised=yes) and updated from time to time.   

 

Registered Brokers/Registrar and Share Transfer Agents/ CDPs 

 

In accordance with SEBI Circulars CIR/ CFD/ 14/ 2012 dated October 4, 2012 and CIR/ CFD/ POLICYCELL/ 

11/ 2015 dated November 10, 2015, Bidders (other than Anchor Investors) can submit ASBA Forms with the 

Registered Brokers at the Broker Centres, CDPs at the Designated CDP Locations or the RTAs at the Designated 

RTA Locations, respective lists of which, including details such as address and telephone number, are available 

at the websites of the Stock Exchanges at www.bseindia.com and www.nseindia.com. The list of branches of the 

SCSBs at the Broker Centres, named by the respective SCSBs to receive deposits of the ASBA Forms from the 

Registered Brokers will be available on the website of the SEBI, at www.sebi.gov.in and updated from time to 

time. 

  

Monitoring Agency  

 

Our Company shall appoint a monitoring agency prior to the filing of the Red Herring Prospectus in accordance 

with Regulation 16(2) of the SEBI ICDR Regulations. 

 

IPO Grading 

 

No credit agency registered with SEBI has been appointed in respect of obtaining grading for the Offer. 

 

Credit Rating 

 

As this is an offer of Equity Shares, there is no credit rating for the Offer. 

 

Trustees 

 

As this is an offer of Equity Shares, the appointment of trustees is not required. 

 

Project Appraisal 

 

None of the objects for which the Net Proceeds will be utilised have been appraised by any agency.  
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Experts  

 

Except as stated below, our Company has not obtained any expert opinion in connection with this Draft Red 

Herring Prospectus: 

 

Our Company has received written consent dated June 11, 2018, from the Statutory Auditors namely, S.R. Batliboi 

& Co. LLP, to include their name as required under Section 26(1) of the Companies Act, 2013 read with SEBI 

ICDR Regulations in this Draft Red Herring Prospectus and as an ñexpertò as defined under section 2(38) of the 

Companies Act, 2013 to the extent and in their capacity as a Statutory Auditor and in respect of their (i) 

examination reports, each dated June 4, 2018 on our Restated Consolidated Financial Statements and our Restated 

Unconsolidated Financial Statements; and (ii) their report dated June 8, 2018 on the Statement of Tax Benefits in 

this Draft Red Herring Prospectus and such consent has not been withdrawn as on the date of this Draft Red 

Herring Prospectus. 

 

Additionally, GE Safety and Engineering Services, Chartered Engineers has also provided their consent dated 

April  30, 2018, to include their name as an expert in relation to certifying the installed and utilised capacities of 

our Manufacturing Facilities, included in this Draft Red Herring Prospectus and such consent has not been 

withdrawn as of the date of this Draft Red Herring Prospectus. 

 

The term ñexpertò shall not be construed to mean an ñexpertò as defined under the U.S. Securities Act. 

 

Statement of Inter-se Allocation of Responsibilities for the Offer  

 

The following table sets forth the distribution of responsibility and coordination for various activities in the Offer 

amongst the Book Running Lead Managers: 

 
S. No. Activity  Responsibility Co-ordinator  

1.  Capital Structuring with relative components and formalities such as 

composition of debt and equity, type of instruments, size of issue, 

allocation between primary and secondary, etc. 

I-Sec and 

Edelweiss 

I-Sec 
 

2.  Due diligence of Company's operations / management / business plans / 

legal etc. Drafting and design of Draft Red Herring Prospectus, Red 

Herring Prospectus including memorandum containing salient features 

of the Prospectus. The BRLMs shall ensure compliance with stipulated 

requirements and completion of prescribed formalities with the Stock 

Exchanges, RoC and SEBI including finalization of Prospectus and RoC 

filing, follow up and coordination till final approval from all regulatory 

authorities  

I-Sec and 

Edelweiss 

I-Sec 

3.  Drafting and approval of all statutory advertisement I-Sec and 

Edelweiss 

I-Sec 

4.  Drafting and approval of all publicity material other than statutory 

advertisement as mentioned in 3 above including media monitoring, 

corporate advertisement, brochure etc. 

I-Sec and 

Edelweiss 

Edelweiss 

5.  Appointment of other intermediaries viz., Registrar, Printers, 

Advertising Agency and Bankers to the Offer 

I-Sec and 

Edelweiss 

I-Sec 

6.  Preparation of road show presentation & FAQs I-Sec and 

Edelweiss 

Edelweiss 

7.  International institutional marketing strategy 

¶ Finalize the list and division of investors for one to one meetings, in 

consultation with the Company and Selling Shareholders 

¶ Finalizing roadshow schedule and investor meeting schedules 

I-Sec and 

Edelweiss 

Edelweiss 

8.  Domestic institutions / banks / mutual funds marketing strategy 

¶ Finalize the list and division of investors for one to one meetings, in 

consultation with the Company and Selling Shareholders 

¶ Finalizing roadshow schedule and investor meeting schedules 

I-Sec and 

Edelweiss 

I-Sec 

9.  Non-Institutional marketing of the Offer, which will cover, inter alia, 

¶ Formulating marketing strategies for Non-institutional Bidders  

¶ Finalize Media and PR strategy 

I-Sec and 

Edelweiss 

Edelweiss 

10.  Retail marketing of the Offer, which will cover, inter alia, 

¶ Formulating marketing strategies, preparation of publicity budget 

¶ Finalize Media and PR strategy 

¶ Finalizing centers for holding conferences for press and brokers 

¶ Finalizing collection centres; 

I-Sec and 

Edelweiss 

I-Sec 
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S. No. Activity  Responsibility Co-ordinator  

¶ Finalizing and follow-up on distribution of publicity and Offer 

material including form, prospectus and deciding on the quantum of 

the Offer material 

11.  Co-ordination with Stock Exchanges for Book Building software, 

bidding terminals and mock trading, payment of 1% security deposit 

through cash and bank guarantee, Anchor Investor Allocation letters etc. 

I-Sec and 

Edelweiss 

I-Sec 

12.  Finalization of pricing and managing the book in consultation with the 

Company and the Selling Shareholders 

I-Sec and 

Edelweiss 

I-Sec 

13.  Post-issue activities, which shall involve essential follow-up steps 

including follow-up with Bankers to the Offer and Designated 

Intermediaries to get quick estimates of collection and advising the issuer 

about the closure of the Offer, based on correct figures, finalisation of 

the basis of allotment or weeding out of multiple applications, listing of 

instruments, dispatch of certificates or demat credit and refunds and 

coordination with various agencies connected with the post-issue activity 

such as Registrar to the Offer, Bankers to the Offer, Designated 

Intermediaries etc. Including responsibility for underwriting 

arrangements, as applicable.  

The designated coordinating BRLM shall also be responsible for 

coordinating the redressal of investor grievances in relation to post Offer 

activities and coordinating with Stock Exchanges and SEBI for Release 

of 1% security deposit post closure of the Offer. 

I-Sec and 

Edelweiss 

Edelweiss  

14.  Payment of the applicable Securities Transaction Tax (ñSTTò) on sale of 

unlisted equity shares by the Selling Shareholders under the offer for sale 

included in the Offer to the Government and filing of the STT return by 

the prescribed due date as per Chapter VII of Finance (No. 2) Act, 2004 

I-Sec and 

Edelweiss 

Edelweiss 

 

Book Building Process  

 

The Book Building Process, with reference to the Offer, refers to the process of collection of Bids on the basis of 

the Red Herring Prospectus and the Bid Cum Application Form within the Price Band and will be decided by our 

Company and the Investor Selling Shareholder, in consultation with the Book Running Lead Managers and the 

minimum Bid Lot will be decided by our Company and the Investor Selling Shareholder, in consultation with the 

Book Running Lead Managers. The Price Band and Minimum Bid Lot will be advertised in [ǒ] edition of English 

national newspaper [ǒ] and [ǒ] edition of the Hindi daily newspaper [ǒ], Hindi being the regional language of 

New Delhi where the Registered Office of our Company is situated, each with wide circulation at least five 

Working Days prior to the Bid/Offer Opening Date and shall be made available to the Stock Exchanges for the 

purpose of uploading on their websites. The Offer Price shall be determined by our Company and the Investor 

Selling Shareholder, in consultation with the Book Running Lead Managers through the Book Building Process, 

after the Bid/Offer Closing Date.  

 

All Bidders, other than Anchor Investors, shall mandatorily participate in the Offer only through the ASBA 

process. 

 

In accordance with the SEBI ICDR Regulations, QIBs Bidding in the QIB Portion (other than the Anchor 

Investor Portion) and Non-Institutional Bidders bidding in the Non-Institutional Portion are not allowed 

to withdraw or lower the size of their Bids (in terms of the quantity of the Equity Shares or the Bid Amount) 

at any stage. Retail Individual Bidders can revise their Bids during the Bid/ Offer Period and withdraw 

their Bids until the Bid/Offer Closing Date. Further, Anchor Investors cannot withdraw their Bids after the 

Anchor Investor Bid/Offer Period. Allocation to QIBs in the QIB Portion (other than the Anchor Investor 

Portion) will be on a proportionate basis and allocation to Anchor Investors will be on a discretionary basis. 

For further details, see the section ñTerms of the Offerò and ñOffer Procedureò on pages 473 and 481 respectively.  

 

Each Bidder by submitting a Bid in the Offer, will be deemed to have acknowledged the above restrictions and 

terms of the Offer. 

 

Our Company confirms that it will comply with the SEBI ICDR Regulations and any other directions issued by 

SEBI in relation to the Offer. The Selling Shareholders confirm that they will comply with the SEBI ICDR 

Regulations and any other directions issued by SEBI, as applicable, in relation to the Equity Shares offered by 

them in the Offer for Sale. In this regard, our Company and the Selling Shareholders have appointed the Book 

Running Lead Managers to manage the Offer and procure Bids to the Offer.  
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The Book Building Process and the Bidding Process under the SEBI ICDR Regulations is subject to change 

from time to time and Investors are advised to make their own judgment prior to submitting a Bid.  

 

Illustration of Book Building and Price Discovery Process  

 

For an illustration of the Book Building Process and price discovery process, see ñOffer Procedure ï Part B ï 

Basis of Allocation - Illustration of Book Building and Price Discovery Processò on page 514.  

 

The Offer is subject to the receipt of the final approval from the RoC of the Red Herring Prospectus and the 

Prospectus and the issuance of the final listing and trade approvals from the Stock Exchanges. 

 

Each Bidder by submitting a Bid in the Offer will be deemed to have acknowledged the above restrictions and 

terms of Offer. 

 

Bid/Offer Programme 

 

For details of the Bid/Offer Programme, refer to the section ñTerms of the Offerò on page 473. 

 

Underwriting Agreement 

 

After the determination of the Offer Price but prior to the filing of Prospectus with the RoC, our Company, the 

Selling Shareholders and the Registrar to the Offer will enter into the Underwriting Agreement with the 

Underwriters for the Equity Shares proposed to be offered through the Offer. It is proposed that, pursuant to the 

terms of the Underwriting Agreement, the BRLMs shall be responsible for bringing in the amount devolved in the 

event that their respective Syndicate Members do not fulfil their underwriting obligations. The Underwriting 

Agreement is dated [ǒ]. Pursuant to the terms of the Underwriting Agreement, the obligations of the Underwriters 

are several and are subject to certain conditions specified therein. 

 

The Underwriters have indicated their intention to underwrite the following number of Equity Shares: 

 

This table below has been intentionally left blank and would be finalized after pricing and subject to the provisions 

of Regulation 13(2) of the SEBI ICDR Regulations and will be filled in before filing of the Prospectus with the 

RoC. 
 

Name, address, telephone number, fax 

number and email of the Underwriters  

Indicative Number of the Equity 

Shares to be Underwritten 

Amount  

Underwritten  (in  million) 

[ǒ] [ǒ] [ǒ] 

[ǒ] [ǒ] [ǒ] 

 

In the opinion of the Board of Directors (based on representation made by the Underwriters), the resources of the 

above mentioned Underwriters are sufficient to enable them to discharge their respective underwriting obligations 

in full. The abovementioned Underwriters are registered with SEBI under Section 12(1) of the SEBI Act or 

registered as brokers with the Stock Exchange(s). Our Board of Directors/IPO Committee, at its meeting held on 

[ǒ], has accepted and entered into the Underwriting Agreement on behalf of our Company. 

 

Allocation among the Underwriters may not necessarily be in proportion to their underwriting commitment. 

Notwithstanding the above table, the Underwriters shall be severally and not jointly responsible for ensuring 

payment with respect to Equity Shares allocated to investors procured by them. In the event of any default in 

payment, the respective Underwriter, in addition to other obligations defined in the Underwriting Agreement, will 

also be required to procure/subscribe to Equity Shares to the extent of the defaulted amount in accordance with 

and subject to the terms of the Underwriting Agreement. The underwriting arrangement stated above shall not 

apply to the applications by the ASBA Bidders in the Offer, except for ASBA Bids procured by any member of 

the Syndicate. The Underwriting Agreement has not been executed as on the date of this Draft Red Herring 

Prospectus and will be executed after the determination of the Offer Price, but prior to the filing of the Prospectus 

with the RoC. 

  



 

72 

CAPITAL STRUCTURE 

 

The share capital of our Company as on the date of this Draft Red Herring Prospectus, before the Offer and after 

the Offer, is set forth below: 

 

(in  except share data) 
S. No. Particulars Aggregate value 

at face value 

Aggregate value 

at Offer Price(1) 

A Authorised Share Capital(2) 

 43,000,000 Equity Shares of  10 each  430,000,000  

 2,000,000 Preference Shares of  10 each 20,000,000  

 

B Issued, Subscribed and Paid Up Capital as on the date of this Draft Red Herring Prospectus 

 24,950,388 Equity Shares of  10 each  249,503,880  

 1,416,622 Preference Shares of  10 each 14,166,220  

    

C Issued, Subscribed and Paid Up Capital prior to the Offer (upon conversion of the outstanding CCPS)(3) 

 30,616,876 Equity Shares of  10 each 306,168,760  

    

D Present Offer in terms of this Draft Red Herring Prospectus 

 Up to [ǒ] Equity Shares  [ǒ] [ǒ] 

 which consists of 

 Fresh Issue of up to [ǒ] Equity Shares aggregating to  1,500 

million(4) 

[ǒ] [ǒ] 

 Offer for Sale of up to 6,402,650 Equity Shares(5) 64,026,500 [ǒ] 

 

E  Issued, Subscribed and Paid Up Capital after the Offer 

 [ǒ] Equity Shares of  10 each [ǒ] [ǒ] 

 

F Share Premium Account 

 Before the Offer 670,526,231 

 After the Offer [ǒ] 
(1) To be finalized upon determination of the Offer Price.  
(2) For details in relation to the changes in the authorized share capital of our Company since incorporation, see ñHistory and Corporate 

Structure ï Changes in the Memorandum of Association of our Companyò on page 145. 
(3) As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap Processors 

Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA Amendment 
Agreement (each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company pursuant to its 

letter dated May 29, 2018 (the ñCCPS Conversion Letterò), after the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will 

be transferred by Global Scrap Processors Limited to one of the members of our Promoter Group, GMRPL at a purchase consideration 
to be computed after giving effect to an IRR of 18%, applicable until the date of consummation of such transfer. These 1,027,110 CCPS 

held by GMRPL and the remaining 389,512 CCPS held by Global Scrap Processors Limited will be converted into 4,108,440 Equity 

Shares and 1,558,048 Equity Shares, respectively, in the ratio of four Equity Shares for every CCPS held, prior to filing of the Red 
Herring Prospectus with the RoC. For further details, see ñHistory and Corporate Structureò on page 145. 

(4) The Offer has been authorized by a resolution of our Board of Directors in their meeting held on May 8, 2018 and the Fresh Issue has 

been authorised pursuant to a resolution of our Shareholders in their Extraordinary General Meeting held on May 11, 2018. 
(5) The Selling Shareholders have specifically confirmed that the Equity Shares to be offered by them in the Offer for Sale are eligible for 

the Offer in accordance with the SEBI ICDR Regulations. The Offer for Sale has been authorised by the Selling Shareholders pursuant 

to their consent letters or resolution of their board of directors, as applicable. For details of authorizations received for the Offer for 
Sale, see ñOther Regulatory and Statutory Disclosuresò on page 459. 

  

Notes to Capital Structure 

 

1. Share capital history of our Company  

 

(a) The Equity Share Capital history of our Company is set forth below. 

 
Date of 

allotment of 

Equity Shares 

No. of 

Equity 

Shares 

allotted 

Face 

value  

( ) 

Offer 

Price per 

Equity 

Share ( ) 

Nature of 

consideration 

Nature of allotment Cumulative 

number of 

Equity Shares 

Cumulative 

issued and paid 

up Equity Share 

capital () 

July 25, 1994 20 10 10 Cash Initial subscription to 

the MoA(1) 

20 200 

October 1, 

1996 

134,500 10 10 Cash Further allotment(2) 134,520 1,345,200 

November 1, 261,000 10 10 Cash Further allotment(3) 395,520 3,955,200 
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Date of 

allotment of 

Equity Shares 

No. of 

Equity 

Shares 

allotted 

Face 

value  

( ) 

Offer 

Price per 

Equity 

Share ( ) 

Nature of 

consideration 

Nature of allotment Cumulative 

number of 

Equity Shares 

Cumulative 

issued and paid 

up Equity Share 

capital () 

1996 

February 19, 

1999 

60,000 10 10 Cash Further allotment(4) 455,520 4,555,200 

December 21, 

2001 

197,000 10 25 Cash Further allotment (5) 652,520 6,525,200 

2,170 10 10 Cash Further allotment(6) 654,690 6,546,900 

198,000 10 30 Cash Further allotment(7) 852,690 8,526,900 

March 26, 

2004 

600,000 10 50 Cash Further allotment(8) 1,452,690 14,526,900 

February 20, 

2007 

500,000 10 150 Cash Further allotment(9) 1,952,690 19,526,900 

March 20, 

2007 

40,000 10 150 Cash Further allotment(10) 1,992,690 19,926,900 

March 27, 

2007 

380,010 10 100 Cash Further allotment(11) 2,372,700 23,727,000 

March 31, 

2008 

898,000 10 100 Cash Further allotment(12) 3,270,700 32,707,000 

May 14, 2011 2,328,738 10 - Other than 

cash 

Bonus issue in the 

ratio of 7.12 Equity 

Shares for every 10 

Equity Shares held(13) 

5,599,438 55,994,380 

562 10 10  Cash Further allotment(14) 5,600,000 56,000,000 

July 27, 2011 500,000 10 300 Cash Further allotment(15) 6,100,000 61,000,000 

January 3, 

2013 

23,375 10 - Other than 

cash 

Bonus issue in terms 

of the investment 

agreement dated May 

19, 2011 entered into 

with Indian 

Automotive 

Components 

Manufacturers Private 

Equity Fund ï 1- 

Domestic(16) 

6,123,375 61,233,750 

May 14, 2018 18,370,125 10 - Other than 

cash 

Bonus issue in the 

ratio of three Equity 

Shares for every one 

Equity Share held(17) 

24,493,500 244,935,000 

May 31, 2018  456,888 10 97.99(18) Cash Conversion of 

CCPS(19) 

24,950,388 249,503,880 

Total 24,950,388  24,950,388 249,503,880 
 (1)   Initial allotment of 10 Equity Shares each to Mohan Agarwal and Gauri Shankar Agarwala as a result of subscription to the MoA. 

 
(2) Allotment of 40,000 Equity Shares to Gauri Shankar Agarwala, 6,500 Equity Shares each to Sanjay Kumar Tripathi, Seema Gupta and 

Shalini Agarwal, 6,000 Equity Shares each to Vipin Agarwal, Shilpi Agarwal, Samir Kumar Garg, Anita Agarwal, Sandeep Agarwal, 

Arvind Kuchhal, Aakansha Kuchhal, Prahlad Rai Jain and Pawan Kumar Jain, 5,500 Equity Shares each to Sushma Agarwal, Manish 
Agarwal and Vinay Kumar and 4,500 Equity Shares to Devi Dayal Mittal. 

 

(3) Allotment of 155,000 Equity Shares to Mohan Agarwal, 70,000 Equity Shares to Gauri Shankar Agarwala, 30,000 Equity Shares to Jeewan 

Kumar and 6,000 Equity Shares to Dinesh Rajwanshi. 
 

(4) Allotment of 60,000 Equity Shares to Data Base Computers Private Limited. 
 

(5) Allotment of 30,000 Equity Shares to Integrated Infosoft Private Limited, 19,400 Equity Shares to Technet Global Private Limited, 27,600 

Equity Shares to A. K. Soft Tech Private Limited, 7,600 Equity Shares to Pert Consultants Private Limited, 10,000 Equity Shares to B. K. 

Sinha, 2,000 Equity Shares each to Sandhya Sharma and Rahul Sharma, 8,000 Equity Shares to Neeta Saxena, 11,600 Equity Shares to 
Mayank Pareek, 15,400 Equity Shares to Apoorva Pareek, 4,000 Equity Shares each to M. R. Vyas and Anshu Purohit, 5,000 Equity Shares 

to Atul Pareek, 10,000 Equity Shares each to R. K. Sharma and Paradigm Advertisement Private Limited, 4,400 Equity Shares to Glitz 

Financial Services (P) Limited, 12,000 Equity Shares to Uma Devi Khaitan and 14,000 Equity Shares to Abha Devi Khaitan. 
 

(6) Allotment of 10 Equity Shares each to Mohan Agarwal HUF and Gauri Shankar Agarwal HUF and 2,150 Equity Shares to Saarswati Devi. 
 

(7) Allotment of 198,000 Equity Shares to B. R. Industries Limited. 
 

(8) Allotment of 70,000 Equity Shares each to Abhilasha Agencies Private Limited, J. N. Fiscal Services Private Limited and Venus Tea Traders 
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Private Limited, 58,000 Equity Shares to Sugam Commodeal Private Limited, 50,000 Equity Shares to Shubh Suppliers Private Limited, 
44,000 Equity Shares to Chirayu Traders Private Limited, 42,000 Equity Shares to Swarnganga Vinimay Private Limited, 40,000 Equity 

Shares to Simpro Vanijya Private Limited, 30,000 Equity Shares each to Rashmi Vyapar Private Limited and SAO Finance & Properties 

Private Limited, 20,000 Equity Shares to Chandelier Tracon Private Limited, 12,000 Equity Shares to Vedanga Leather Private Limited, 
10,000 Equity Shares each to R. K. Sharma and Venlon Securities Private Limited, 5,000 Equity Shares each to Ashok Kumar Agarwal, 

Sabita Agarwal and Apoorva Pareek, 4,000 Equity Shares each to Neha Agarwal, Dheeraj Poddar, Vikas Poddar and Vinay Poddar, 3,000 

Equity Shares each to S. B. Poddar, Yasoda Poddar and Atul Pareek and 2,000 Equity Shares each to Lila Devi Agarwala and Nawal 
Kishore Agarwala. 

 

 (9) Allotment of 300,000 Equity Shares to SFSL and 200,000 Equity Shares to GMRPL. 
 

(10) Allotment of 40,000 Equity Shares to SFSL. 
 

(11) Allotment of 180,000 Equity Shares to Mohan Agarwal, 120,000 Equity Shares to Kalawati Agarwal and 80,010 Equity Shares to Gauri 

Shankar Agarwala. 
 

(12) Allotment of 135,000 Equity Shares to GMRPL, 140,000 Equity Shares to Sanjivani, 142,500 Equity Shares to FMPL, 129,500 Equity 

Shares to RPPL, 90,000 Equity Shares to SFSL, 210,000 Equity Shares to Gauri Shankar Agarwala and 51,000 Equity Shares to Mohan 
Agarwal. 

 

(13) Allotment of 327,883 Equity Shares to Mohan Agarwal, 277,694 Equity Shares to Gauri Shankar Agarwala, 1,531 Equity Shares to 

Saraswati Devi, 7 Equity Shares to Mohan Agarwal HUF, 24,603 Equity Shares to Gauri Shankar Agarwala HUF, 163,760 Equity Shares 

to Kalawati Agarwal, 222,467 Equity Shares to Pratibha Agarwal, 206,836 Equity Shares to RPPL, 208,260 Equity Shares to FMPL, 

277,680 Equity Shares to Sanjivani, 238,520 Equity Shares to GMRPL and 379,497 Equity Shares to SFSL. 
 

(14) Allotment of 562 Equity Shares to Mohan Agarwal. 
 

(15) Allotment of 500,000 Equity Shares to Indian Automotive Components Manufacturers Private Equity Fund ï 1- Domestic. 
 

(16) Allotment of 23,375 Equity Shares to Indian Automotive Components Manufacturers Private Equity Fund ï 1- Domestic.     
 

(17) Allotment of 2,366,865 Equity Shares to Mohan Agarwal, 2,003,142 Equity Shares to Gauri Shankar Agarwala, 1,192,323 Equity Shares 

to Kalawati Agarwal, 1,604,763 Equity Shares to Pratibha Agarwal, 2,737,494 Equity Shares to SFSL, 2,003,040 Equity Shares to 
Sanjivani, 4,801,890 Equity Shares to GMRPL, 1,502,280 Equity Shares to FMPL, 1,492,008 Equity Shares to RPPL, 3,081,327 Equity 

Shares to Global Scrap Processors Limited, 177,474 Equity Shares to Gauri Shankar Agarwal HUF and 51 Equity Shares to Mohan 

Agarwal HUF. 
 
(18) Please note that  97.99 is the effective price per Equity Share, upon conversion of one CCPS into four Equity Shares. 

 
(19) Conversion of 114,222 CCPS held by Global Scrap Processors Limited into 456,888 Equity Shares in the ratio of four Equity Shares for 

every CCPS held, pursuant to a resolution of the shareholders of our Company dated May 31, 2018. Pursuant to the Investment Agreement 

dated September 24, 2013, 1,530,844 CCPS were allotted to Global Scrap Processors Limited, of which 114,222 CCPS were converted, as 
stated hereinabove, and the remaining 1,416,622 CCPS will be converted prior to filing of the Red Herring Prospectus with the RoC. For 

details of the Investment Agreement, see the section ñHistory and Corporate Structureò on page 145. 

 

(b) The Preference Share capital history of our Company is set forth below.  

 
Date of 

allotment of 

Preference 

Shares 

No. of 

Preference 

Shares 

Face 

value  

( ) 

Issue 

price  

( ) 

Nature of 

consideration 

Reason for 

allotment 

Cumulative 

number of 

Preference 

Shares 

Cumulative issued 

and paid up 

Preference Share 

capital () 

November 7, 

2013 

1,530,844 10 391.94 Cash Preferential 

allotment(1) 

1,530,844 15,308,440 

May 31, 2018 (114,222) 10 97.99* Cash Conversion of 

CCPS(2) 

1,416,622 14,166,220 

Total 1,416,622     1,416,622  
(1)  Allotment of 1,530,844 Compulsorily Convertible Preference Shares to Global Scrap Processors Limited.  
 (2)  Conversion of 114,222 CCPS held by Global Scrap Processors Limited into 456,888 Equity Shares at a conversion ratio of four Equity 

Shares for every CCPS held, pursuant to a resolution of the Board of our Company dated May 31, 2018. After such conversion of 114,222 

CCPS, there will be 1,416,622 CCPS outstanding as on the date of the Draft Red Herring Prospectus, of which 1,027,110 CCPS will be 

transferred to one of the members of our Promoter Group, GMRPL prior to the filing of the Red Herring Prospectus with the RoC in 

accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA Amendment Agreement (each as defined in 
the section ñHistory and Corporate Structureò) and as acknowledged by our Company pursuant to its letter dated May 29, 2018. Such 

transfer would be consummated upon receipt of the purchase consideration computed after giving effect to an IRR of 18%, applicable until 

the date of consummation of such transfer. These 1,027,110 CCPS held by GMRPL and the remaining 389,512 CCPS held by Global Scrap 
Processors Limited will be converted into 4,108,440 Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four Equity 

Shares for every CCPS held, prior to filing of the Red Herring Prospectus with the RoC. For details of such transfer of 1,027,110 CCPS, 

see ñHistory and Corporate Structureò on page 145. 
*  Please note that  97.99 is the effective price per Equity Share, upon conversion of one CCPS into four Equity Shares. 
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2. Issue of Equity Shares in the last one year at a price lower than the Offer Price 

 

Our Company issued 18,370,125 Equity Shares as bonus, pursuant to a resolution of our Board dated May 14, 

2018 in the ratio of three Equity Shares to one Equity Share. Additionally, 114,222 CCPS held by Global Scrap 

Processors Limited were converted into 456,888 Equity Shares on May 31, 2018 at a conversion ratio of four 

Equity Shares for every CCPS held. For details, see ñ- Notes to Capital Structure ï Share capital history of our 

Companyò on page 72. Except as stated hereinbefore, our Company has not issued any Equity Shares during a 

period of one year preceding the date of this Draft Red Herring Prospectus.  

 

3. Equity  shares issued for consideration other than cash or out of revaluation reserves 

 

(a) Other than the bonus issues made by our Company, there have been no Equity Shares issued for 

consideration other than cash, as on the date of this Draft Red Herring Prospectus. The details of such 

bonus issues are set forth below. 

 
S. No. Date of allotment 

of the Equity 

Shares 

Number of 

Equity 

Shares 

Face 

Value 

( ) 

Issue Price 

per Equity 

Share ( ) 

Reasons for allotment Benefits accrued to 

the Company 

1.  May 14, 2011 2,328,738(1) 10 Nil  Bonus Issue in the ratio 

of 7.12 Equity Shares 

for every 10 Equity 

Shares held 

Nil  

2.  January 3, 2013 23,375(2) 10 Nil  Bonus Issue in terms of 

the investment 

agreement dated May 

19, 2011 entered into 

with Indian 

Automotive 

Components 

Manufacturers Private 

Equity Fund ï 1- 

Domestic 

Nil  

3.  May 14, 2018 18,370,125(3) 10 Nil  Bonus Issue in the ratio 

of three Equity Shares 

for every one Equity 

Share held 

Nil  

(1) Allotment of 327,883 Equity Shares to Mohan Agarwal, 277,694 Equity Shares to Gauri Shankar Agarwala, 1,531 Equity Shares to 

Saraswati Devi, 7 Equity Shares to Mohan Agarwal HUF, 24,603 Equity Shares to Gauri Shankar Agarwala HUF, 163,760 Equity Shares 
to Kalawati Agarwal, 222,467 Equity Shares to Pratibha Agarwal, 206,836 Equity Shares to RPPL, 208,260 Equity Shares to FMPL, 

277,680 Equity Shares to Sanjivani, 238,520 Equity Shares to GMRPL and 379,497 Equity Shares to SFSL. 

(2) Allotment of 23,375 Equity Shares to Indian Automotive Components Manufacturers Private Equity Fund ï 1- Domestic. 
(3) Allotment of 2,366,865 Equity Shares to Mohan Agarwal, 2,003,142 Equity Shares to Gauri Shankar Agarwala, 1,192,323 Equity Shares 

to Kalawati Agarwal, 1,604,763 Equity Shares to Pratibha Agarwal, 2,737,494 Equity Shares to SFSL, 2,003,040 Equity Shares to 

Sanjivani, 4,801,890 Equity Shares to GMRPL, 1,502,280 Equity Shares to FMPL, 1,492,008 Equity Shares to RPPL, 3,081,327 Equity 
Shares to Global Scrap Processors Limited, 177,474 Equity Shares to Gauri Shankar Agarwal HUF and 51 Equity Shares to Mohan 

Agarwal HUF. 
 

For additional details of the bonus issues made by our Company, see ñ- Notes to Capital Structure ï 

Share capital history of our Companyò on page 72. 

 

(b) As on the date of this Draft Red Herring Prospectus, our Company has not issued any Equity Shares or 

preference shares, including any issuance of bonus shares, out of revaluation reserves, since 

incorporation.  

 

4. Our Company has not issued or allotted any shares in terms of any scheme approved under sections 391-

394 of the Companies Act, 1956 or 230-232 of the Companies Act, 2013 as on the date of this Draft Red 

Herring Prospectus.  

 

5. Employee Stock Options 

 

Our Company does not have an employee stock option scheme as on the date of filing of the Draft Red 

Herring Prospectus.  

 

6. Build-up of Promotersô Shareholding, Promotersô contribution and Lock-in  
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(a) Build-up of Equity Shares held by our Promoters  

 

As on the date of this Draft Red Herring Prospectus, our Promoters collectively hold 9,556,124 Equity Shares, 

which constitutes 38.30% of the issued, subscribed and paid-up Equity Share capital of our Company. Further, 

upon the conversion of 1,416,622 CCPS prior to the filing of the Red Herring Prospectus, our Promoters will 

collectively hold 31.21% of the issued, subscribed and paid-up pre-Offer Equity Share capital of our Company. 

 

The Equity Shares held by our Promoters were acquired/ allotted in the following manner, since the incorporation 

of our Company: 

 
Date of 

allotment/ 

transfer 

Nature of 

transaction 

Number of 

Equity Shares 

allotted/ 

tr ansferred 

Face 

value 

( ) 

Issue / 

Acquisition / 

Transfer Price 

per Equity 

Share ( ) 

Nature of 

consideration 

% of the 

pre-Offer 

Equity 

Share 

capital# 

% of the 

post-Offer 

Equity 

Share 

capital## 

GAURI SHANKAR AGARWALA  

July 25, 

1994 

Subscription to 

MoA 

10 10 10 Cash Negligible [ǒ] 

October 1, 

1996 

Further 

allotment 

40,000 10 10 Cash 0.13 [ǒ] 

November 

1, 1996 

Further 

allotment 

70,000 10 10 Cash 0.23 [ǒ] 

August 18, 

2003 

Transfer to 

Kalawati 

Agarwal  

(110,000) 10 18 Cash (0.36) [ǒ] 

August 18, 

2005 

Acquisition 

from Database 

Computers 

Private Limited 

60,000 10 4 Cash 0.20 [ǒ] 

March 27, 

2007 

Further 

allotment  

80,010 10 100 Cash 0.26 [ǒ] 

March 31, 

2008 

Further 

allotment 

210,000 10 100 Cash 0.69 [ǒ] 

March 7, 

2011 

Acquisition 

from SFSL 

40,000 10 165 Cash 0.13 [ǒ] 

May 14, 

2011 

Bonus Issue 277,694 10 - Other than 

cash 

0.91 [ǒ] 

May 14, 

2018 

Bonus Issue in 

the ratio of 

three Equity 

Shares for 

every one 

Equity Share 

held  

2,003,142 10 - Other than 

cash 

6.54 [ǒ] 

TOTAL  2,670,856  8.72 [ǒ] 

MOHAN AGARWAL  

July 25, 

1994 

Subscription to 

MoA 

10 10 10 Cash Negligible [ǒ] 

November 

1, 1996 

Further 

allotment 

155,000 10 10 Cash 0.51 [ǒ] 

August 18, 

2003 

Transfer to 

Pratibha 

Agarwal  

(155,000) 10 18 Cash (0.51) [ǒ] 

December 

27, 2006 

Acquisition 

from Madhu 

Khaitan  

229,500 10 4 Cash 0.75 [ǒ] 

March 27, 

2007 

Further 

allotment  

180,000 10 100 Cash 0.59 [ǒ] 

March 31, 

2008 

Further 

allotment 

51,000 10 100 Cash 0.17 [ǒ] 

May 14, 

2011 

Bonus Issue 327,883 10 - Other than 

cash 

1.07 [ǒ] 

Further 

allotment 

562 10 10 Cash Negligible [ǒ] 
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Date of 

allotment/ 

transfer 

Nature of 

transaction 

Number of 

Equity Shares 

allotted/ 

tr ansferred 

Face 

value 

( ) 

Issue / 

Acquisition / 

Transfer Price 

per Equity 

Share ( ) 

Nature of 

consideration 

% of the 

pre-Offer 

Equity 

Share 

capital# 

% of the 

post-Offer 

Equity 

Share 

capital## 

May 14, 

2018 

Bonus Issue in 

the ratio of 

three Equity 

Shares for 

every one 

Equity Share 

held  

2,366,865 10 - Other than 

cash 

7.73 [ǒ] 

TOTAL  3,155,820  10.31 [ǒ] 

KALAWATI AGARWAL  

August 18, 

2003 

Acquisition 

from Gauri 

Shankar 

Agarwala  

110,000  10 18 Cash 0.36 [ǒ] 

March 27, 

2007 

Further 

allotment 

 120,000  10 100 Cash 0.39 [ǒ] 

May 14, 

2011 

Bonus Issue  163,760  10 - Other than 

cash 

0.53 [ǒ] 

April 13, 

2013 

Acquisition 

from Saraswati 

Devi 

 3,681 10 Nil  Other than 

cash* 

0.01 [ǒ] 

May 14, 

2018 

Bonus Issue in 

the ratio of 

three Equity 

Shares for 

every one 

Equity Share 

held 

1,192,323 10 - Other than 

cash 

3.89 [ǒ] 

TOTAL  1,589,764  5.19 [ǒ] 

PRATIBHA AGARWAL  

August 18, 

2003 

Acquisition 

from Mohan 

Agarwal  

 155,000  10 18 Cash 0.51 [ǒ] 

May 10, 

2007 

Acquisition 

from Ramdev 

Enterprises  

40,000  10 10 Cash 0.13 [ǒ] 

Acquisition 

from Sheetal 

Enterprises 

Limited  

 18,000  10 10 Cash 0.06 [ǒ] 

Acquisition 

from Arham 

Commercial 

Corporation  

30,000  10 10 Cash 0.10 [ǒ] 

Acquisition 

from Jalco 

Financial 

Services 

Limited  

 18,000  10 10 Cash 0.06 [ǒ] 

Acquisition 

from Vinayak 

Enterprises  

 12,000  10 10 Cash 0.04 [ǒ] 

Acquisition 

from Abhijit 

Trading 

Company  

 10,000  10 10 Cash 0.03 [ǒ] 

Acquisition 

from PMB 

Capital  

 14,000  10 10 Cash 0.05 [ǒ] 

March 7, 

2011 

Acquisition 

from SFSL 

 5,454  10 165 Cash 0.02 [ǒ] 
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Date of 

allotment/ 

transfer 

Nature of 

transaction 

Number of 

Equity Shares 

allotted/ 

tr ansferred 

Face 

value 

( ) 

Issue / 

Acquisition / 

Transfer Price 

per Equity 

Share ( ) 

Nature of 

consideration 

% of the 

pre-Offer 

Equity 

Share 

capital# 

% of the 

post-Offer 

Equity 

Share 

capital## 

May 10, 

2011 

Acquisition 

from Navkar 

Enterprises  

10,000 10 - Cash 0.03 [ǒ] 

May 14, 

2011 

Bonus Issue  222,467  10 - Other than 

cash 

0.73 [ǒ] 

May 14, 

2018 

Bonus Issue in 

the ratio of 

three Equity 

Shares for 

every one 

Equity Share 

held  

1,604,763 10 - Other than 

cash 

5.24 [ǒ] 

TOTAL  2,139,684  6.99 [ǒ] 

GRAND TOTAL  9,556,124  31.21 [ǒ] 
#  As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap Processors 

Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA Amendment Agreement 

(each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company pursuant to the CCPS Conversion 
Letter, after the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will be transferred by Global Scrap Processors Limited to one 

of the members of our Promoter Group, GMRPL at a purchase consideration to be computed after giving effect to an IRR of 18%, applicable 

until the date of consummation of such transfer. These 1,027,110 CCPS held by GMRPL and the remaining 389,512 CCPS held by Global 
Scrap Processors Limited will be converted into 4,108,440 Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four 

Equity Shares for every CCPS held, prior to filing of the Red Herring Prospectus with the RoC. For further details, see ñHistory and 

Corporate Structureò on page 145. Accordingly, the percentage of pre-Offer Equity Share capital has been calculated based on a capital 
of 30,616,876 Equity Shares (i.e. the issued, subscribed and paid up capital prior to the Offer and post conversion of the CCPS.) 

##  Assuming full subscription of the Offer 

* Pursuant to a transfer of Equity Shares by way of gift, without any consideration. 

 

All the Equity Shares held by our Promoters were fully paid-up on the respective dates of acquisition of such 

Equity Shares. None of the Equity Shares held by the Promoters are pledged. 

 

(b) Shareholding of the Promoters and the Promoter Group  

 

The table below presents the shareholding pattern of our Promoters and Promoter Group as on the date of this 

Draft Red Herring Prospectus:  

 
Sl. 

No. 

Name of the 

person 

As on the date of the Draft 

Red Herring Prospectus 

Pre-Offer (Upon 

conversion of the CCPS)*  

Post-Offer* *  

No. of 

Equity 

Shares 

 

 

Percentage 

of issued 

Equity 

Share 

Capital (% 

No. of 

Equity 

Shares 

Percentage 

of issued 

Equity 

Share 

Capital (%)  

No. of 

Equity 

Shares 

Percentage 

of issued 

Equity 

Share 

Capital (%) # 

Promoters 

1.  Gauri Shankar 

Agarwala 

2,670,856 10.70 2,670,856 8.72 1,877,613 [ǒ] 

2.  Mohan Agarwal 3,155,820 12.65 3,155,820 10.31 2,366,865 [ǒ] 

3.  Kalawati Agarwal 1,589,764 6.37 1,589,764 5.19 1,192,323 [ǒ] 

4.  Pratibha Agarwal  2,139,684 8.58 2,139,684 6.99 1,604,763 [ǒ] 

Total (A) 9,556,124 38.30 9,556,124 31.21 7,041,564 [ǒ] 

Members of the Promoter Group 

5.  Gauri Shankar 

Agarwala HUF 

236,632   0.94 236,632 0.77 Nil [ǒ] 

6.  Mohan Agarwal 

HUF 

68 Negligible 68 Negligible Nil [ǒ] 

7.  RPPL 1,989,344 7.97 1,989,344 6.50 1,989,344 [ǒ] 

8.  FMPL 2,003,040 8.03 2,003,040 6.54 2,003,040 [ǒ] 

9.  GMRPL  2,294,080 9.19 6,402,520 20.91 5,829,000 [ǒ] 

10.  SFSL 3,649,992 14.63 3,649,992 11.92 3,649,992 [ǒ] 

11.  Sanjivani  2,670,720 10.70 2,670,720 8.72 2,143,236 [ǒ] 

Total (B) 12,843,876 51.46 16,952,316 55.36 15,614,612 [ǒ] 
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Sl. 

No. 

Name of the 

person 

As on the date of the Draft 

Red Herring Prospectus 

Pre-Offer (Upon 

conversion of the CCPS)*  

Post-Offer* *  

No. of 

Equity 

Shares 

 

 

Percentage 

of issued 

Equity 

Share 

Capital (% 

No. of 

Equity 

Shares 

Percentage 

of issued 

Equity 

Share 

Capital (%)  

No. of 

Equity 

Shares 

Percentage 

of issued 

Equity 

Share 

Capital (%) # 

Total 22,400,000 89.78 26,508,440 86.58 22,656,176 [ǒ] 
*
 As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap Processors 

Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA Amendment Agreement 

(each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company pursuant to the CCPS Conversion 
Letter, after the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will be transferred by Global Scrap Processors Limited to one 

of the members of our Promoter Group, GMRPL at a purchase consideration to be computed after giving effect to an IRR of 18%, applicable 
until the date of consummation of such transfer. These 1,027,110 CCPS held by GMRPL and the remaining 389,512 CCPS held by Global 

Scrap Processors Limited will be converted into 4,108,440 Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four 

Equity Shares for every CCPS held, prior to filing of the Red Herring Prospectus with the RoC. For further details, see ñHistory and 
Corporate Structureò on page 145. Accordingly, the percentage of pre-Offer Equity Share capital has been calculated based on a capital 

of 30,616,876 Equity Shares (i.e. the issued, subscribed and paid up capital prior to the Offer and post conversion of the CCPS.) 

** Assuming full subscription in the Offer, and assuming all the Equity Shares offered by the Selling Shareholders as part of the Offer or Sale 
are transferred pursuant to this Offer. 

# To be updated upon finalisation of the Offer Price. 

 

(c) Details of Promotersô contribution locked-in for three years  

 

Pursuant to Regulation 32 and Regulation 36 of the SEBI ICDR Regulations, an aggregate of 20.00% of the fully 

diluted post-Offer paid up capital of our Company held by the Promoters shall be locked-in for a period of three 

years from the date of Allotment of Equity Shares (ñPromotersô Contributionò). 

  

Our Company undertakes that all Equity Shares, which are being locked-in, are not ineligible for computation of 

Promotersô contribution under Regulation 33 of the SEBI ICDR Regulations.  

 

The lock-in of the Promotersô Contribution would be created as per applicable laws and procedures and the 

relevant details shall also be provided to the Stock Exchanges before the listing of the Equity Shares. 

 

Details of Promotersô Contribution are as provided below:  

 
Name of the 

Promoter 

Date of 

allotment/ 

transfer*  

Nature of 

transaction 

Nature of 

consideration 

No. of Equity 

Shares locked 

in 

Face 

value 

( ) 

 

Issue / 

Transfer 

Price ( ) 

Percentage of 

post-Offer 

paid-up Equity 

Share capital 

[ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] 

[ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] 

[ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] 

[ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] [ǒ] 
*  All the above Equity Shares were fully paid-up at the time of allotment. 

 

Our Promoters have given their consent for the inclusion of the Equity Shares held by them as part of Promotersô 

Contribution subject to lock-in and the Equity Shares proposed to form part of Promotersô Contribution subject 

to lock-in shall not be disposed/ sold/ transferred by our Promoters during the period starting from the date of 

fi ling this Draft Red Herring Prospectus with the SEBI until the date of commencement of the lock-in period, or 

for such other time as required under SEBI ICDR Regulations. 

 

The Promoterôs Contribution has been brought in to the extent of not less than the specified minimum lot and 

from the person defined as ópromoterô under the SEBI ICDR Regulations. The Equity Shares that are being locked-

in are and will not be ineligible for computation of Promoterôs contribution under Regulation 33 of the SEBI 

ICDR Regulations. In this regard, our Company confirms that the Equity Shares locked-in do not, and shall not, 

consist of: 

 

The Equity Shares that are being locked-in are not, and will not be, ineligible for computation of Promotersô 

Contribution under Regulation 33 of the SEBI ICDR Regulations. In this regard we confirm that: 

 

¶ the Equity Shares locked-in do not, and shall not consist of the Equity Shares acquired during the preceding 

three years for consideration other than cash and revaluation of assets or capitalisation of intangible assets 

or bonus shares out of revaluations reserves or  
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¶ the Equity Shares locked-in do not, and shall not, consist of unrealised profits or bonus shares which are 

otherwise ineligible for computation of Promotersô Contribution; 

 

¶ the Promotersô Contribution does not include Equity Shares acquired during the preceding one year at a 

price lower than the price at which the Equity Shares are being offered to the public in the Offer; 

 

¶ Our Company has not been formed by conversion of a partnership firm into a company and hence, no 

Equity Shares have been issued to our Promoters in the last one year immediately preceding the date of 

this Draft Red Herring Prospectus pursuant to conversion of a partnership firm; and  

 

¶ the Equity Shares held by each of our Promoters, that are offered as part of the minimum Promoterôs 

contribution, are not subject to any pledge or any other form of encumbrance whatsoever. 

 

Our Company further confirms that such Equity Shares shall be held in dematerialised form prior to the filing of 

the Red Herring Prospectus with the RoC and that these Equity Shares do not consist of Equity Shares for which 

specific written consent has not been obtained from the Promoters for inclusion of his Equity Shares as a part of 

the Promotersô Contribution subject to lock-in.  

 

(d) Details of pre-Offer equity share capital locked-in for one year 

 

In addition to the 20.00% of the fully diluted post-Offer shareholding of our Company held by our Promoters and 

locked in for three years as specified above, the entire pre-Offer Equity Share capital of our Company will be 

locked-in for a period of one year from the date of Allotment, except for the Equity Shares held by a VCF, FVCI 

or Category I or Category II AIF (provided that such Equity Shares shall be locked in for a period of at least one 

year from the date of purchase by such VCF or AIF or FVCI). Additionally, any unsubscribed portion of the Offer 

for Sale being offered by the Selling Shareholders would also be locked-in for one year from the date of Allotment 

as per SEBI ICDR Regulations.  

 

(e) Lock in of Equity Shares Allotted to Anchor Investors 

 

Equity Shares Allotted, if any to Anchor Investors in the Anchor Investor Portion shall be locked-in for a period 

of 30 days from the date of Allotment of Equity Shares in the Issue.  

 

(f) Other requirements in respect of lock-in: 

 

Pursuant to Regulation 39 of the SEBI ICDR Regulations, the locked-in Equity Shares held by our Promoters can 

be pledged with any scheduled commercial bank or public financial institution as collateral security for loans 

granted by such scheduled commercial bank or public financial institution, provided that (i) if the Equity Shares 

are locked-in as minimum Promotersô Contribution for three years under Regulation 36(a) of the SEBI ICDR 

Regulations, then such shares may be pledged only if the loan has been granted by the scheduled commercial bank 

or public financial institution for the purpose of financing one or more of the objects of the Fresh Issue and the 

pledge of such Equity Shares is one of the terms of sanction of the loan; (ii) if the Equity Shares not forming part 

of minimum Promotersô Contribution are locked-in under Regulation 36(b) of the SEBI ICDR Regulations for 

one year, the pledge of such Equity Shares is one of terms of the sanction of the loan. For details regarding the 

objects of the Offer, see the section ñObjects of the Offerò on page 88. 

 

Pursuant to Regulation 40 of the SEBI ICDR Regulations, Equity Shares held by our Promoters, which are locked-

in in accordance with Regulation 36 of the SEBI ICDR Regulations, may be transferred to any Promoter, any 

member of the Promoter Group, or to a new promoter or persons in control of our Company subject to continuation 

of the lock-in in the hands of the transferee for the remaining period and compliance with the SEBI Takeover 

Regulations, as applicable and such transferee shall not be eligible to transfer them till the lock-in period stipulated 

in SEBI ICDR Regulations has expired. 

 

Further, pursuant to Regulation 40 of the SEBI ICDR Regulations, the Equity Shares held by persons other than 

our Promoters and locked-in for a period of one year from the date of Allotment may be transferred to any other 

person holding the Equity Shares which are locked-in, subject to the continuation of the lock-in in the hands of 

such transferee for the remaining period and compliance with the SEBI Takeover Regulations. 

 

7. Details of Equity Shares held by the Selling Shareholders 
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Shareholders As on the date of this Draft 

Red Herring Prospectus 

Pre-Offer*  Offer for Sale Post-Offer**  

Number of 

Equity 

Shares 

% of Equity 

Share Capital 

 

Number of 

Equity 

Shares 

% of Equity 

Share Capital 

(upon 

conversion of 

the CCPS) 

 

Number of 

Equity 

Shares 

offered 

% of pre -

Offer Equity 

Share Capital 

(upon 

conversion of 

the CCPS) 

Number of 

Equity 

Shares 

% of Equity 

Share 

Capital 

 

Global Scrap 

Processors 

Limited 

2,550,388 10.22 4,108,436 13.42 2,550,386 8.33 1,558,050 [ǒ] 

Mohan 

Agarwal 

3,155,820 12.65 3,155,820 10.31 788,955 2.58 2,366,865 [ǒ] 

Gauri 

Shankar 
Agarwala 

2,670,856 10.70 2,670,856 8.72 793,243 2.59 1,877,613 [ǒ] 

Sanjivani  2,670,720 10.70 2,670,720 8.72 527,484 1.72 2,143,236 [ǒ] 

GMRPL 2,294,080 9.19 6,402,520 20.91 573,520 1.87 5,829,000 [ǒ] 

Pratibha 

Agarwal 

2,139,684 8.58 2,139,684 6.99 534,921 1.75 1,604,763 [ǒ] 

Kalawati 

Agarwal 

1,589,764 6.37 1,589,764 5.19 397,441 1.30 1,192,323 [ǒ] 

Gauri 

Shankar 

Agarwala 
HUF 

236,632 0.94 236,632 0.77 236,632 0.77 Nil [ǒ] 

Mohan 

Agarwal HUF 

68  Negligible 68 Negligible 68 Negligible Nil [ǒ] 

Total 17,308,012 69.35 22,974,500 75.03 6,402,650 20.91 16,571,850 [ǒ] 

* As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap Processors 

Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA Amendment Agreement 

(each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company pursuant to the CCPS Conversion 
Letter, after the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will be transferred by Global Scrap Processors Limited to one 

of the members of our Promoter Group, GMRPL at a purchase consideration to be computed after giving effect to an IRR of 18%, applicable 

until the date of consummation of such transfer. These 1,027,110 CCPS held by GMRPL and the remaining 389,512 CCPS held by Global 
Scrap Processors Limited will be converted into 4,108,440 Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four 

Equity Shares for every CCPS held, prior to filing of the Red Herring Prospectus with the RoC. For further details, see ñHistory and 

Corporate Structureò on page 145. Accordingly, the percentage of pre-Offer Equity Share capital has been calculated based on a capital 
of 30,616,876 Equity Shares (i.e. the issued, subscribed and paid up capital prior to the Offer and post conversion of the CCPS.) 

**Assuming full subscription in the Offer 
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8. Shareholding Pattern of our Company  

 

A. The table below represents the shareholding pattern of our Company as on the date of this Draft Red Herring Prospectus:  

 
Category 

(I)  

Category of 

Shareholder 

(II)  

No. of 

share 

holders 

(III)  

No. of fully 

paid up 

equity 

shares held 

(IV)  

No. of 

partly 

paid-up 

equity 

shares 

held (V) 

Nos. of 

shares 

underlying 

Depository 

Receipts 

(VI)  

Total nos. 

shares held 

(VII = 

IV+V+VI)  

Shareholding 

as a % of total 

no. of shares 

(calculated as 

per SCRR, 

1957) 

(VIII)  

As a % of 

(A+B+C2) 

 

Number of Voting Rights held in each class of 

securities 

(IX)  

 

No. of 

Shares 

Underlying 

Outstanding 

convertible 

securities 

(including 

warrants) 

(X) 

Shareholding, 

as a % 

assuming full 

conversion of 

convertible 

securities (as a 

percentage of 

diluted share 

capital) (XI) = 

(VII)+(X) as a 

% of 

(A+B+C2) 

Number of 

Locked in shares 

(XII)  

Number of Shares 

pledged or otherwise 

encumbered (XIII)  

Number of 

Equity Shares 

held in 

dematerialised 

form (XIV)  No. of Voting Rights Total as 

a % of 

(A+B+

C) 

No. 

(a) 

As a % 

of total 

shares 

held (b) 

No. (a) As a % 

of total 

shares 

held (b) 

Class eg: 

X 

Class 

eg: Y 

Total 

(A) Promoter & 

Promoter 

Group 

11 22,400,000 - - 22,400,000 89.78 22,400,000 NA 22,400,000 89.78 -  73.16 - - - - 22,400,000 

(B) Public 1 2,550,388 - - 2,550,388 10.22 2,550,388 NA 2,550,388 10.22 5,666,488 26.84 - - - - 2,550,388 

(C) Non Promoter- Non Public  

(C) (1) Shares 

underlying 

DRs 

-  - - - - NA NA NA NA - - - - - - - 

(C) (2) Shares held 

by Employee 

Trusts 

-  - - - - NA NA NA NA - - - - - - - 

 Total 12 24,950,388 - - 24,950,388 100 24,950,388 NA 24,950,388 100.00 5,666,488 100.00 - - - - 24,950,388 
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B. The table below represents the shareholding pattern of our Company as it will stand upon conversion of the outstanding CCPS:  
 

Category 

(I)  

Category of 

Shareholder 

(II)  

No. of 

share 

holders 

(III)  

No. of fully 

paid up 

equity 

shares held 

(IV)  

No. of 

partly 

paid-up 

equity 

shares 

held (V) 

Nos. of 

shares 

underlying 

Depository 

Receipts 

(VI)  

Total nos. 

shares held 

(VII = 

IV+V+VI)  

Shareholding 

as a % of total 

no. of shares 

(calculated as 

per SCRR, 

1957) 

(VIII)  

As a % of 

(A+B+C2) 

 

Number of Voting Rights held in each class of 

securities 

(IX)  

 

No. of 

Shares 

Underlying 

Outstanding 

convertible 

securities 

(including 

warrants) 

(X) 

Shareholding, 

as a % 

assuming full 

conversion of 

convertible 

securities (as a 

percentage of 

diluted share 

capital) (XI) = 

(VII)+(X) as a 

% of 

(A+B+C2) 

Number of 

Locked in shares 

(XII)  

Number of Shares 

pledged or otherwise 

encumbered (XIII)  

Number of 

Equity Shares 

held in 

dematerialised 

form (XIV)  No. of Voting Rights Total as 

a % of 

(A+B+

C) 

No. 

(a) 

As a % 

of total 

shares 

held (b) 

No. (a) As a % 

of total 

shares 

held (b) 

Class eg: 

X 

Class 

eg: Y 

Total 

(A) Promoter & 

Promoter 

Group* 

11 26,508,440 - - 26,508,440 86.58 26,508,440 NA 26,508,440 86.58 - 86.58 - - - - 26,508,440 

(B) Public 1 4,108,436 - - 4,108,436 13.42 4,108,436 NA 4,108,436 13.42 - 13.42 - - - - 4,108,436 

(C) Non Promoter- Non Public  

(C) (1) Shares 

underlying 

DRs 

-  - - - - NA NA NA NA - - - - - - - 

(C) (2) Shares held 

by Employee 

Trusts 

-  - - - - NA NA NA NA - - - - - - - 

 Total 12 30,616,876 - - 30,616,876 100.00 30,616,876 NA 30,616,876 100.00 - 100.00 - - - - 30,616,876 

* As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap Processors Limited. However, in accordance with the terms of the Share Sale and Purchase 
Agreement, as amended by the SPA Amendment Agreement (each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company pursuant to the CCPS Conversion Letter, after 

the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will be transferred by Global Scrap Processors Limited to one of the members of our Promoter Group, GMRPL at a purchase consideration to be 
computed after giving effect to an IRR of 18%, applicable until the date of consummation of such transfer. These 1,027,110 CCPS held by GMRPL and the remaining 389,512 CCPS held by Global Scrap Processors 

Limited will be converted into 4,108,440 Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four Equity Shares for every CCPS held, prior to filing of the Red Herring Prospectus with the RoC. 

For details, see ñHistory and Corporate Structureò on page 145.  
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9. Equity Shares held by top ten shareholders  

 

(a) On the date of this Draft Red Herring Prospectus are as follows:  

 
S. No. Name of the Shareholder No. of Equity Shares Percentage of Equity Share 

capital (%)  

1.  SFSL 3,649,992 14.63 

2.  Mohan Agarwal 3,155,820 12.65 

3.  Gauri Shankar Agarwala 2,670,856 10.70 

4.  Sanjivani  2,670,720 10.70 

5.  Global Scrap Processors Limited*  2,550,388 10.22 

6.  GMRPL 2,294,080 9.19 

7.  Pratibha Agarwal 2,139,684 8.58 
8.  FMPL  2,003,040 8.03 
9.  RPPL 1,989,344 7.97 
10.  Kalawati Agarwal 1,589,764 6.37 

Total 24,713,688 99.05 

* As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap 

Processors Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA 

Amendment Agreement (each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company 
pursuant to the CCPS Conversion Letter, after the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will be transferred 

by Global Scrap Processors Limited to one of the members of our Promoter Group, GMRPL at a purchase consideration to be 

computed after giving effect to an IRR of 18%, applicable until the date of consummation of such transfer. These 1,027,110 CCPS 
held by GMRPL and the remaining 389,512 CCPS held by Global Scrap Processors Limited will be converted into 4,108,440 

Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four Equity Shares for every CCPS held, prior to filing of 

the Red Herring Prospectus with the RoC. For further details, see ñHistory and Corporate Structureò on page 145.  

 

(b) Ten days prior to the date of this Draft Red Herring Prospectus are as follows: 

 
S. No. Name of the Shareholder No. of Equity Shares Percentage of Equity Share 

capital (%)  

1.  SFSL 3,649,992 14.63 

2.  Mohan Agarwal 3,155,820 12.65 

3.  Gauri Shankar Agarwala 2,670,856 10.70 

4.  Sanjivani  2,670,720 10.70 

5.  Global Scrap Processors Limited*  2,550,388 10.22 

6.  GMRPL 2,294,080 9.19 

7.  Pratibha Agarwal 2,139,684 8.58 
8.  FMPL  2,003,040 8.03 
9.  RPPL 1,989,344 7.97 
10.  Kalawati Agarwal 1,589,764 6.37 

Total 24,713,688 99.05 

* As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap 

Processors Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA 

Amendment Agreement (each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company 
pursuant to the CCPS Conversion Letter, after the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will be transferred 

by Global Scrap Processors Limited to one of the members of our Promoter Group, GMRPL at a purchase consideration to be 
computed after giving effect to an IRR of 18%, applicable until the date of consummation of such transfer. These 1,027,110 CCPS 

held by GMRPL and the remaining 389,512 CCPS held by Global Scrap Processors Limited will be converted into 4,108,440 

Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four Equity Shares for every CCPS held, prior to filing of 
the Red Herring Prospectus with the RoC. For further details, see ñHistory and Corporate Structureò on page 145.  

 

(c) Two years prior to the date of filing this Draft Red Herring Prospectus are as follows: 

  
S. No. Name of the Shareholder No. of Equity Shares Percentage of Equity Share 

capital (%)  

1.  SFSL 912,498 14.90 
2.  Mohan Agarwal 788,955 12.88 
3.  Gauri Shankar Agarwala 667,714 10.90 
4.  Sanjivani  667,680 10.90 
5.  GMRPL 573,520 9.37 
6.  Pratibha Agarwal 534,921 8.74 
7.  Global Scrap Processors Limited* 523,375 8.55 
8.  FMPL 500,760 8.18 
9.  RPPL 497,336 8.12 
10.  Kalawati Agarwal 397,441 6.49 
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S. No. Name of the Shareholder No. of Equity Shares Percentage of Equity Share 

capital (%)  

 Total 6,064,200 99.03 
*  As on two years prior to the filing of the Draft Red Herring Prospectus, along with 523,375 Equity Shares, Global Scrap Processors 

Limited was also allotted 1,530,844 CCPS pursuant to the Investment Agreement dated September 24, 2013. For details, see 

ñHistory and Corporate Structureò on page 145. 

 

10. Details of purchase or sale of Equity Shares by our Promoters, Promoter Group and Directors  

 

There has been no purchase or sale of Equity Shares or the securities of our Subsidiaries by our Promoters, 

Promoter Group or our Directors or their immediate relatives, during the six-month period immediately preceding 

the date of filing of this Draft Red Herring Prospectus. However, our Promoters, Kalawati Agarwal and Pratibha 

Agarwal, on May 30, 2018, acquired 112,883 equity shares, each, of Sanjivani, our erstwhile subsidiary, in which 

our Company held 51.00% of the paid up equity share capital. Our Company, pursuant to a resolution of the Board 

dated May 14, 2018, divested 51.00% of the equity shares held in Sanjivani and accordingly, Sanjivani ceased to 

be its subsidiary. 

 

11. Details of Equity Shares held by our Directors and Key Management Personnel 

 

The table below sets forth the details of Equity Shares that are held by our Directors and Key Management 

Personnel:  

 
S. 

No. 

Name of the 

Director  / 

KMPs 

Designation Number of 

Equity Shares 

held as on the 

date of this 

Draft Red 

Herring 

Prospectus 

Percentage of 

Equity  Share 

capital as on 

date of this 

Draft Red 

Herring  

Prospectus 

Number of 

Equity 

Shares held 

upon 

conversion of 

the CCPS 

Percentage of 

pre -Offer 

Equity Share 

Capital (upon 

conversion of 

the CCPS)*  

1. Mohan Agarwal Managing Director 3,155,820 12.65 3,155,820 10.31 

2. Gauri Shankar 

Agarwala 

Chairman and 

Executive Director 

2,670,856 10.70 2,670,856 8.72 

Total 5,826,676 23.35 5,826,676 19.03 

* As on the date of the Draft Red Herring Prospectus, there are 1,416,622 CCPS outstanding, currently held by Global Scrap Processors 

Limited. However, in accordance with the terms of the Share Sale and Purchase Agreement, as amended by the SPA Amendment Agreement 

(each as defined in the section ñHistory and Corporate Structureò) and as acknowledged by our Company pursuant to the CCPS Conversion 
Letter, after the filing of the Draft Red Herring Prospectus, 1,027,110 CCPS will be transferred by Global Scrap Processors Limited to one 

of the members of our Promoter Group, GMRPL at a purchase consideration to be computed after giving effect to an IRR of 18%, applicable 

until the date of consummation of such transfer. These 1,027,110 CCPS held by GMRPL and the remaining 389,512 CCPS held by Global 
Scrap Processors Limited will be converted into 4,108,440 Equity Shares and 1,558,048 Equity Shares, respectively, in the ratio of four 

Equity Shares for every CCPS held, prior to filing of the Red Herring Prospectus with the RoC. For further details, see ñHistory and 

Corporate Structureò on page 145. 
 

12. The Equity Shares, which are subject to lock-in, shall be transferable subject to compliance with the SEBI 

ICDR Regulations. The details of lock-in shall also be provided to the Stock Exchanges before the listing 

of the Equity Shares. 

 

13. Our Company, the Selling Shareholders, our Directors and the BRLMs have not entered into any buyback, 

safety net and/or standby arrangements and or any other similar arrangements for the purchase of Equity 

Shares being offered through this Offer.  

  

14. There are no financing arrangements whereby the Promoters, the Promoter Group, Directors or their 

relatives have financed the purchase by any other person of securities of our Company other than in the 

normal course of the business of the financing entity during the period of six months immediately preceding 

the date of filing this Draft Red Herring Prospectus with SEBI.  

 

15. Except 1,416,622 CCPS currently held by Global Scrap Processors Limited which will be converted into 

5,666,488 Equity Shares in the ratio of four Equity Shares for every CCPS held, there are no outstanding 

convertible securities or any other right which would entitle any person any option to receive Equity Shares.  

 

16. The Equity Shares are fully paid-up and there are no partly paid-up Equity Shares as on date of this Draft 

Red Herring Prospectus.  

 

17. The Equity Shares issued pursuant to this Offer shall be fully paid-up.  
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18. Except for 5,666,488 Equity Shares proposed to be issued pursuant to conversion of 1,416,622 CCPS 

currently held by Global Scrap Processors Limited, which will be converted in the ratio of four Equity 

Shares for every CCPS held, our Company shall not make any further issue of Equity Shares and/or any 

securities convertible into Equity Shares, whether by way of issue of bonus shares, preferential allotment, 

rights issue or in any other manner, during the period commencing from filing of this Draft Red Herring 

Prospectus with SEBI until the Equity Shares have been listed on the Stock Exchanges, or all application 

monies have been refunded, as the case may be. 

 

19. Our Company presently does not have any intention or proposal, and has not entered into negotiations nor 

are considering to alter its capital structure for a period of six months from the Bid/ Offer Opening Date, 

by way of split or consolidation of the denomination of Equity Shares or further issue of equity (including 

issue of securities convertible into or exchangeable for, directly or indirectly, for our Equity Shares) 

whether on a preferential basis or bonus or rights issue or further public offering or qualified institutions 

placement or otherwise, except that if our Company enters into acquisitions, joint venture(s) or any other 

arrangements, our Company may, subject to receipt of necessary approvals, consider raising additional 

capital to fund such activities or to use Equity Shares as a currency for acquisitions or participation in such 

joint ventures at any time during the aforementioned six months. Provided, however, that the foregoing 

restrictions do not apply to: (a) the issuance of any Equity Shares under this Offer; and (b) any issuance, 

offer, sale or any other transfer or transaction of a kind referred to above of any Equity Shares under or in 

connection with the exercise of any options or similar securities, if applicable, provided they have been 

approved by our Board. 

 

20. There shall be only one denomination of the Equity Shares, unless otherwise permitted by law.  

 

21. Our Company shall comply with such disclosure and accounting norms as may be specified by SEBI from 

time to time.  

 

22. Our Company, Directors, Promoters or Promoter Group shall not make any payments direct or indirect, 

discounts, commissions, allowances or otherwise to any person in connection with making an application 

for or receiving any Equity Shares pursuant to this Offer. 

 

23. The Company has 12 Shareholders as on the date of this Draft Red Herring Prospectus.  

 

24. No person connected with the Offer, including, but not limited to, the BRLMs, the members of the 

Syndicate, our Company, the Selling Shareholders, our Directors, our Promoters, members of our Promoter 

Group and the Key Management Personnel, shall offer any incentive, whether direct or indirect, in any 

manner, whether in cash or kind or services or otherwise to any Bidder for making a Bid. 

 

25. None of the Equity Shares held by the Promoters or the members of our Promoter Group are pledged or 

otherwise encumbered, as on the date of this Draft Red Herring Prospectus. 

 
26. Except for Mutual Funds sponsored by entities related to the BRLMs, Syndicate Members and any persons 

related to the BRLMs or Syndicate Members cannot apply in the Offer under the Anchor Investor Portion. 
  

27. Our Company has not made any public issue or rights issue to the public of any kind or class of securities 

since its incorporation.  

 

28. As on the date of this Draft Red Herring Prospectus, neither the BRLMs nor their associates (as per the 

Companies Act) hold any Equity Shares.  

 

29. Any oversubscription to the extent of 10% of the Offer can be retained for the purpose of rounding off to 

the nearer multiple of minimum allotment lot while finalizing the allotment, subject to minimum allotment 

being equal to [ǒ] Equity Shares, which is the minimum Bid size in this Offer.  

 

30. The Offer is being made in terms of Rule 19(2)(b) of the SCRR. Our Company is eligible for the Offer in 

accordance with Regulation 26(1) of the SEBI ICDR Regulations. Further, the Offer is being made through 

the Book Building Process wherein not more than 50% of the Offer shall be available for allocation to 

QIBs on a proportionate basis. Our Company and the Investor Selling Shareholder may, in consultation 

with the BRLMs, allocate up to 60% of the QIB Portion to Anchor Investors at the Anchor Investor 
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Allocation Price, on a discretionary basis, out of which at least one-third will be available for allocation to 

domestic Mutual Funds only. In the event of under-subscription or non-allocation in the Anchor Investor 

Portion, the balance of Equity Shares shall be added to the QIB Portion. Such number of Equity Shares 

representing 5% of the QIB Portion shall be available for allocation on a proportionate basis to Mutual 

Funds only, and the remainder shall be available for allocation on a proportionate basis to all QIB Bidders, 

including Mutual Funds, subject to valid Bids being received at or above the Offer Price. Further, not less 

than 15% of the Offer will be available for allocation on a proportionate basis to Non-Institutional Bidders 

and not less than 35% of the Offer will be available for allocation to Retail Individual Bidders in accordance 

with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price, such 

that subject to availability of Equity Shares, each Retail Individual Bidder shall be allotted not less than 

the minimum Bid Lot, and the remaining Equity Shares, if available, shall be allotted to all Retail Individual 

Bidders on a proportionate basis. 

 

31. Subject to valid Bids being received at or above the Offer Price, under-subscription, if any, in the Non-

Institutional Portion and Retail Portion would be allowed to be met with spill-over from other categories 

or a combination of categories at the discretion of our Company in consultation with the Book Running 

Lead Managers and the Designated Stock Exchange. However, under-subscription, if any, in the QIB 

Portion will not be allowed to be met with spill-over from other categories or a combination of categories. 

 

32. Except to the extent of the Equity Shares offered by the Selling Shareholders for sale in the Offer for Sale, 

our Promoters, members of our Promoter Group and Group Companies will not participate in the Offer.  

 

33. A Bidder cannot make a Bid for more than the number of Equity Shares offered through the Offer, subject 

to the maximum limit of investment prescribed under relevant laws applicable to each category of Bidder. 

For further details, refer to the chapter ñOffer Procedureò beginning on page 481. 

 

34. For details of our related party transactions, see the section ñRelated Party Transactionsò on page 186. 

 

35. Our Company shall ensure that transactions in the Equity Shares by the Promoters and the Promoter Group 

between the date of registering the Red Herring Prospectus with the RoC and the Bid/Offer Closing Date, 

if any, shall be reported to the Stock Exchanges within 24 hours of such transaction 
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OBJECTS OF THE OFFER 

 

The Offer comprises a Fresh Issue by our Company and an Offer for Sale by the Selling Shareholders. 

 

The Offer for Sale 

 

The Selling Shareholders will be entitled to the proceeds of the Offer for Sale of their respective portion of the 

Equity Shares after deducting their portion of the Offer related expenses and relevant taxes thereon. Our Company 

will not receive any proceeds from the Offer for Sale. All expenses in relation to the Offer other than the listing 

fees (which shall be borne by our Company) shall be shared among our Company and the Selling Shareholders in 

accordance with applicable laws. Each Selling Shareholder shall reimburse our Company for all expenses incurred 

in relation to the Offer for Sale on behalf of such Selling Shareholder. 

 

Fresh Issue 

 

Our Company intends to utilize the Net Proceeds from the Fresh Issue towards the following objects: 

 

1. Prepayment or repayment of all or a portion of certain borrowings availed by our Company; and 

 

2. General corporate purposes. 

 

The main objects and objects incidental and ancillary to the main objects, as set out in our Memorandum of 

Association, enable our Company to undertake our existing business activities and the activities for which funds 

are being raised by us through the Fresh Issue and for which the loans proposed to be repaid from the Net Proceeds 

were utilised. In addition, our Company expects that the listing of the Equity Shares will enhance our visibility 

and our brand image among our existing and potential customers. 

 

The details of the Net Proceeds are set forth in the following table: 
 

(  in million ) 
Particulars Estimated Amount  

Gross proceeds of the Fresh Issue [ǒ] 

Less:  Offer related expenses to be borne by our Company* [ǒ] 

Net Proceeds [ǒ] 

*   To be finalised upon determination of the Offer Price and updated in the Prospectus prior to filing with the RoC. 

 

Requirements of Funds 

 

The Net Proceeds are proposed to be used in accordance with the details provided in the following table: 

 
(  in million ) 

Particulars Amount  

Prepayment or repayment of all or a portion of certain borrowings availed by our 

Company 

1,250.00 

General corporate purposes(1) [ǒ] 
(1) To be finalised upon determination of the Offer Price and updated in the Prospectus prior to filing with the RoC. 

 

In case of a shortfall in the Net Proceeds, our management may explore alternate means for such repayment or 

prepayment (as the case may be), including utilisation of our internal accruals or further debt financing. 

 

Means of Finance 

 

The entire requirement of funds towards the objects of the Offer will be met from the Net Proceeds. Accordingly, 

as required under Paragraph VII C of Part A of Schedule VIII of the SEBI ICDR Regulations, we confirm that 

there is no requirement for us to make firm arrangements of finance through verifiable means towards at least 75% 

of the stated means of finance, excluding the amount to be raised from the Offer. 

 

Schedule for Utilisation of the Net Proceeds 

 

We propose to deploy the Net proceeds for the aforesaid purposes in accordance with the estimated schedule set 

forth in the table below: 
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(in  million) 

Sr. 

No. 

Particulars Amount proposed to be 

funded from Net Proceeds(1) 

Estimated Utilisation of Net 

Proceeds in Fiscal 2019 

1.  Prepayment or repayment of all or a portion of 

certain borrowings availed by our Company 

1,250.00 1,250.00 

2.  General corporate purposes [ǒ] [ǒ] 

Total [ǒ] [ǒ] 
(1) To be finalised upon determination of the Offer Price and updated in the Prospectus prior to filing with the ROC 

 

To the extent our Company is unable to utilise any portion of the Net Proceeds towards the aforementioned objects 

of the Offer, as per the estimated schedule of utilisation specified above, our Company shall deploy the Net 

Proceeds in the subsequent Financial Years towards the aforementioned objects in accordance with the applicable 

law. 

 

The fund deployment indicated above is based on current circumstances of our business and we may have to revise 

its estimates from time to time on account of various factors, such as financial and market conditions, competition, 

interest rate fluctuations and other external factors, which may not be within the control of our management. This 

may entail rescheduling the proposed utilisation of the Net Proceeds and changing the allocation of funds from its 

planned allocation at the discretion of our management, subject to compliance with applicable laws. For further 

details, see ñRisk Factors ï Our management will have broad discretion in how we apply the Net Proceeds, 

including interim use of the Net Proceeds, and there is no assurance that the Objects of the Offer will be achieved 

within the time frame expected or at all, or that the deployment of the Net Proceeds in the manner intended by us 

will result in any increase in the value of your investment.ò on page 34. 

 

Subject to applicable laws, in the event of any increase in the actual utilisation of funds earmarked for the objects 

of the Fresh Issue, such additional funds for a particular activity will be met by way of means available to us, 

including from internal accruals and any additional equity and/ or debt arrangements. 

 

Details of Utilisation of Net Proceeds 

 

The details of utilisation of the Net Proceeds are set forth herein below: 

 

1. Prepayment or repayment of all or a portion of certain borrowings availed by our Company 

 

Our Company proposes to utilise an aggregate amount of  1,250.00 million from the Net Proceeds towards full 

or partial repayment or prepayment of the loan facilities availed by our Company. The selection and extent of loan 

facilities proposed to be repaid from our Companyôs loans mentioned below will be based on various commercial 

considerations including, among others, the costs, expenses and charges relating to the facility including interest 

rate of the relevant loan, the amount of the loan outstanding, the remaining tenor of the loan, presence of onerous 

terms and conditions under the facility, receipt of consents/waivers from our lenders for pre-payment, levy of any 

prepayment penalties and the quantum thereof, provisions of any law, rules, regulations governing such 

borrowings, terms of pre-payment to lenders, if any and mix of credit facilities provided by lenders. 

 

Given the nature of these borrowings and the terms of repayment, the aggregate outstanding amounts under these 

loans may vary from time to time and our Company may, in accordance with the relevant repayment schedule, 

repay or refinance some of its existing borrowings prior to Allotment. Accordingly, our Company may utilise the 

Net Proceeds for part prepayment of any such refinanced loans or repayment of additional loan facilities obtained 

by it. However, the aggregate amount to be utilised from the Net Proceeds towards prepayment or repayment of 

loans (including refinanced or additional loans availed, if any), in part or full, would not exceed  1,250.00 million. 

The prepayment or repayment will help reduce our outstanding indebtedness and debt servicing costs, assist us in 

maintaining a favourable debt to equity ratio and enable utilisation of our internal accruals for further investment 

in business growth and expansion. In addition, we believe that the leverage capacity of our Company will improve 

our ability to raise further resources in the future to fund potential business development opportunities and plans 

to grow and expand our business in the future. 
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The following table provides details of loans availed by our Company as on April 30, 2018, which we propose to prepay or repay, in full or in part, from the Net 

Proceeds of an aggregate amount of  1,250.00 million: 

(  in million ) 
S. No. Name of lender Nature of 

borrowing 

Date of the loan 

agreement/ sanction 

letter 

Applicable 

interest rate 

(%) 

Sanctioned 

amount  

Amount 

outstanding as on 

April 30, 2018 

Repayment schedule Purpose of availing 

the loan 

Pre-payment penalty, 

if any 

1.  Axis Bank Limited 

 

Cash credit  April 10, 2017 9.90% 150.00 135.29 Regular facility with annual 

renewal 

Working capital 

finance 

Nil if payment is made 

from own source and 

1% in case of takeover 

Bill discounting  March 22, 2017 8.65% 400.00 351.37 Regular facility with annual 

renewal 

Working capital 

finance  

Nil  

2.  CTBC Bank 

Company Limited 

Bill discounting  January 11, 2018 7.83% 230.00 177.87 Regular facility with annual 

renewal 

Working capital 

finance  

Nil  

3.  HDFC Bank Limited 

 

Bill discounting October 5, 2012 8.50% 400.00 321.86 Regular facility with annual 

renewal 

Working capital 

finance  

Nil  

Cash credit  February 14, 2017 9.20% 250.00 98.12 Regular facility with annual 

renewal 

Working capital 

finance  

Nil  

4.  Small Industries 

Development Bank 

of India 

Term loan March 21, 2016 10.40% 100.00 75.40 Repayable in 78 installments 

starting from October 2016 

and ending on March 2023, 

first 77 equal monthly 

installments of  1,295,000 

and last installment of  

285,000. 

For routine capital 

expenditure and 

working capital 

finance 

1% 

5.  State Bank of India Cash credit 

Electronic 

Vendor 

Financing 

Scheme (ñE-

VFSò) 

February 7, 2018 9.20% 

8.10% (E-

VFS) 

800.00 499.89 Regular facility with annual 

renewal 

Working capital 

finance  

Nil  

Total  - - - - 2,330.00 1,659.80 - - - 
 

As certified by Kumar Vijay & Gupta Co., Chartered Accountants, no exceptions have been reported in the loans set out in the table above being utilised by our 

Company for the respective purposes for which they were raised. 
 

In due course of business, due to various operational benefits, our Company may explore possibilities of other banks participating in existing loans either in full or in 

part, including the loans mentioned above. Some of our financing agreements provide for the levy of underutilization and prepayment penalties. Given the nature of 

these borrowings and the terms of prepayment, the aggregate outstanding loan amounts may vary from time to time. In the event that there are any underutilization or 

prepayment penalties required to be paid under the terms of the relevant financing agreements, such underutilization and prepayment penalties shall be paid by our 

Company out of our internal accruals. 
 

For further details in relation to the terms and conditions under the aforesaid loan agreements as well as restrictive covenants in relation thereto, see ñFinancial 

Indebtednessò on page 444. 
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2. General Corporate Purposes 

 

Our Company proposes to deploy the balance Net Proceeds, aggregating to  [ǒ] million, towards general 

corporate purposes, subject to such utilisation not exceeding 25% of the Net Proceeds of the Fresh Issue, in 

compliance with the SEBI ICDR Regulations, including but not limited to strategic initiatives, acquisitions, 

partnerships and joint ventures strengthening of our marketing and distribution capabilities, meeting our working 

capital requirements, meeting exigencies which our Company may face in the ordinary course of business, meeting 

fund requirements which our Company may face in the ordinary course of business, meeting expenses incurred in 

the ordinary course of business and any other purpose as may be approved by the Board or a duly appointed 

committee from time to time, subject to compliance with the necessary provisions of the Companies Act and SEBI 

ICDR Regulations. Our Companyôs management, in accordance with the policies of the Board subject to applicable 

laws, will have flexibility in utilising any surplus amounts. 

 

Offer Expenses 

 

The total expenses of the Offer are estimated to be approximately  [ǒ] million. All expenses in relation to the 

Offer other than the listing fees (which shall be borne by our Company) will be shared between our Company and 

the Selling Shareholders on a pro-rata basis in proportion to the Equity Shares issued and allotted by our Company 

in the Fresh Issue and the Equity Shares sold by the Selling Shareholders in the Offer for Sale, in accordance with 

applicable law. However, in the event that the Offer is withdrawn by our Company for any reason whatsoever, all 

the Offer related expenses will be borne by our Company. Any payments by our Company in relation to the Offer 

expenses on behalf of the Selling Shareholders shall be reimbursed by the Selling Shareholder to our Company. 

The break-up for the Offer expenses is as follows: 

 
Activity  Estimated 

expenses(1) (in  

million ) 

As a % of the 

total estimated 

Offer expenses(1) 

As a % of the 

total Offer size(1) 

BRLMs fees and commissions (including underwriting 

commission 

[ǒ] [ǒ] [ǒ] 

Selling commission and bidding charges for Members of the 

Syndicate, Registered Brokers, RTAs and CDPs(2)(3) 

[ǒ] [ǒ] [ǒ] 

Selling Commission and/processing fee for SCSBs(2) [ǒ] [ǒ] [ǒ] 

Fees payable to the Registrar to the Offer [ǒ] [ǒ] [ǒ] 

Others [ǒ] [ǒ] [ǒ] 

- BSE and NSE Processing fees, SEBI filing fees, book building 

software fees 

[ǒ] [ǒ] [ǒ] 

- Advertising and marketing expenses, Printing and stationery [ǒ] [ǒ] [ǒ] 

- Miscellaneous (Listing fees, Audit Fees, Demat Charges, Others) [ǒ] [ǒ] [ǒ] 

Total estimated Offer expenses [ǒ] [ǒ] [ǒ] 

 
(1) Amounts will be finalised on determination of Offer Price and other details. 

 

(2) Selling commission payable to the SCSBs on the portion for Retail Individual Bidders and Non-Institutional Bidders which are directly 

procured by the SCSBs, would be as follows: 
 

Portion for Retail Individual Bidders*  [ǒ]% of the Amount Allotted (plus applicable taxes) 

Portion for Non-Institutional Bidders* [ǒ]% of the Amount Allotted (plus applicable taxes) 

 

*  Amount Allotted is the product of the number of Equity Shares Allotted and the Offer Price. 

 
Selling Commission payable to the SCSBs will be determined on the basis of the bidding terminal ID as captured in the Bid Book of 

BSE or NSE. 

 
No processing fees shall be payable by our Company and the Selling Shareholders to the SCSBs on the applications directly procured 

by them. 

 
Processing fees payable to the SCSBs on the portion for Retail Individual Bidders and Non-Institutional Bidders which are procured by 

the members of the Syndicate/sub-Syndicate/Registered Broker/RTAs/ CDPs and submitted to SCSB for blocking, would be as follows: 

 

Portion for Retail Individual Bidders*  [ǒ] per valid application (plus applicable taxes) 

Portion for Non-Institutional Bidders*  [ǒ]per valid application (plus applicable taxes) 

 
(3) Selling commission on the portion for Retail Individual Bidders, Non-Institutional Bidders which are procured by members of the 

Syndicate (including their sub-Syndicate Members), Registered Brokers, RTAs and CDPs would be as follows: 

 

Portion for Retail Individual Bidders [ǒ]% of the Amount Allotted* (plus applicable taxes) 

Portion for Non-Institutional Bidders [ǒ]%of the Amount Allotted* (plus applicable taxes) 
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*  Amount Allotted is the product of the number of Equity Shares Allotted and the Offer Price. 
 

The Selling Commission payable to the Syndicate / Sub-Syndicate Members will be determined on the basis of the application form 

number / series, provided that the application is also bid by the respective Syndicate / Sub-Syndicate Member. For clarification, if a 
Syndicate ASBA application on the application form number / series of a Syndicate / Sub-Syndicate Member, is bid by an SCSB, the 

Selling Commission will be payable to the SCSB and not the Syndicate / Sub-Syndicate Member. 

 
Bidding Charges payable to members of the Syndicate (including their sub-Syndicate Members), RTAs and CDPs on the portion for 

Retail Individual Bidders and Non-Institutional Bidders which are procured by them and submitted to SCSB for blocking, would be as 

follows:  [ǒ] plus GST, per valid application bid by the Syndicate (including their sub-Syndicate Members), RTAs and CDPs. 
 

The selling commission and Bidding Charges payable to Registered Brokers the RTAs and CDPs will be determined on the basis of the 

bidding terminal id as captured in the Bid Book of BSE or NSE. 

 

The selling commission or charges, as the case may be, payable to SCSBs, members of the Syndicate (including 

their sub-Syndicate Members), Registered Brokers, RTAs and CDPs is subject to finalization of the Basis of 

Allotment. 

 

Interim use of proceeds 

 

Our Company, in accordance with the policies established by the Board from time to time, will have the flexibility 

to deploy the Net Proceeds. The Net Proceeds of the Offer pending utilisation for the purposes stated in this section 

shall be deposited only in scheduled commercial banks included in the Second Schedule of the Reserve Bank of 

India Act, 1934. In accordance with Section 27 of the Companies Act, 2013, our Company confirms that it shall 

not use the Net Proceeds for any buying, trading, or otherwise dealing in the shares of any other listed company 

or for any investment in the equity markets. 

 

Bridge Financing Facilities 

 

Our Company has not raised any bridge loans from any bank or financial institution as on the date of this Draft 

Red Herring Prospectus, which are proposed to be repaid from the Net Proceeds. 

 

Monitoring of Utilisation of Funds  

 

Our Company shall appoint a monitoring agency in relation to the Fresh Issue as required under the SEBI ICDR 

Regulations prior to filing of the Red Herring Prospectus. Our Board will monitor the utilisation of the Net 

Proceeds through its Audit Committee and the Monitoring Agency will monitor the utilization of Net Proceeds of 

the Offer and submit its report to us in terms of Regulation 16(2) of SEBI ICDR Regulations. Our Company will 

disclose the utilisation of Net Proceeds under separate head in our balance sheet along with relevant details for all 

sum amounts that have not been utilised. Our Company will indicate investments, if any, of unutilized Net 

Proceeds in the balance sheet of our Company for the relevant Fiscals subsequent to receipt of listing and trading 

approvals from the Stock Exchanges. 

 

Pursuant to the SEBI Listing Regulations, our Company shall disclose to the Audit Committee of the Board of 

Directors the uses and applications of the Net Proceeds, on a quarterly basis. Our Company shall on an annual 

basis, prepare a statement of funds utilised for purposes other than those stated in this Draft Red Herring Prospectus 

and place it before the Audit Committee of the Board of Directors, as required under applicable law. Such 

disclosure shall be made only until such time that all the Net Proceeds have been utilised in full. The statement 

shall be certified by the statutory auditor of our Company. Furthermore, in accordance with the Regulation 32(1) 

of the SEBI Listing Regulations, our Company shall furnish to the Stock Exchanges on a quarterly basis, a 

statement indicating (i) deviations, if any, in the actual utilisation of the proceeds of the Offer from the Fresh Issue 

as stated above; and (ii) details of category wise variations in the actual utilisation of the proceeds of the Fresh 

Issue from the objects of the Fresh Issue as stated above. This information will also be published in newspapers 

simultaneously with the interim or annual financial results, and explanation for such variation (if any) will be 

included in our Directorôs report, after placing the same before the Audit Committee of the Board of Directors. 

Comments or reports from the Monitoring Agency will also be submitted to the Stock Exchanges on utilization of 

the Net Proceeds. We will disclose the utilization of the Net Proceeds under a separate head along with details in 

our balance sheet(s) until such time as the Net Proceeds remain unutilized clearly specifying the purpose for which 

such Net Proceeds have been utilized. 

 

Variation in Objects 

 

In accordance with Section 13(8) and Section 27 of the Companies Act, 2013 and applicable rules, our Company 

shall not vary the objects of the Offer without our Company being authorised to do so by the Shareholders by way 

of a special resolution through postal ballot. In addition, the notice issued to the Shareholders in relation to the 
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passing of such special resolution (the ñPostal Ballot Noticeò) shall specify the prescribed details as required 

under the Companies Act and applicable rules. The Postal Ballot Notice shall simultaneously be published in the 

newspapers, one in English and one in Hindi, the vernacular language of the jurisdiction where the Registered 

Office is situated. Our Promoters or Shareholders will be required to provide an exit opportunity to such 

Shareholders who do not agree to the proposal to vary the objects, at such price, and in such manner, as prescribed 

in Chapter VI-A of the SEBI ICDR Regulations. 

 

Appraising Entity  

 

None of the objects of the Offer for which the Net Proceeds will be utilised have been appraised by any 

bank/financial institution. 

 

Other Confirmations 

 

Apart from the proceeds from the Offer for Sale by the Selling Shareholders, no part of the proceeds from the 

Offer will be paid by us to the Promoters and Promoter Group, Group Companies, the Directors or Key 

Management Personnel. 

 

Our Company has not entered into and is not planning to enter into any arrangement/agreements with Promoters, 

Promoter Group, Group Companies, Directors and Key Management Personnel in relation to the utilization of the 

Net Proceeds. Further, except in the ordinary course of business, there is not existing or anticipated interest of such 

individuals and entities in the objects of the Fresh Issue as set out above. 
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BASIS FOR OFFER PRICE 

 

The Offer Price will be determined by our Company and the Investor Selling Shareholder, in consultation with 

the BRLMs, on the basis of assessment of market demand for the Equity Shares offered through the Book Building 

Process and on the basis of quantitative and qualitative factors as described below. The face value of the Equity 

Shares is  10 each and the Offer Price is [ǒ] times the Floor Price and [ǒ] times the Cap Price. Investors should 

also refer to the sections ñOur Businessò, ñRisk Factorsò and ñFinancial Statementsò on pages 119, 17 and 188, 

respectively, to have an informed view before making an investment decision. 

 

Qualitative Factors 

 

We believe the following business strengths allow us to successfully compete in the industry:  

 

¶ Largest recycler of aluminium alloys; 

¶ Long-standing relationships with our customers; 

¶ Leading supplier of liquid aluminium; 

¶ Strategic alliances through joint ventures; 

¶ Strong and diversified supplier base for sourcing raw materials; 

¶ Our manufacturing facilities, technology, quality processes and engineering expertise; and 

¶ Experienced and qualified management team backed by good governance standards. 

 

For further details, see ñOur Business - Competitive Strengthsò and ñRisk Factorsò on pages 121 and 17, 

respectively. 

 

Quantitative Factors 

 

Some of the information presented below relating to our Company is based on the Restated Financial Statements. 

For details, see ñFinancial Statementsò on page 188. 

 

Some of the quantitative factors which may form the basis for computing the Offer Price are as follows: 

 

1. Basic and Diluted Earnings Per Share (ñEPSò) after taking into account the impact of issue of 

Equity Shares pursuant to the bonus issue  

 

As per our Restated Unconsolidated Financial Statements: 

 
Financial Year /period ended Basic Diluted 

EPS (in ) Weight EPS (in ) Weight 

March 31, 2015 1.94 1 1.82 1 

March 31, 2016 4.03 2 3.79 2 

March 31, 2017 25.48 3 23.98 3 

Weighted Average 14.40  13.56  

Nine month period ended December 31, 2017# 21.15  19.91  
#Not annualized  

 

As per our Restated Consolidated Financial Statements: 

 
Financial Year /period ended Basic Diluted 

EPS (in ) Weight EPS (in ) Weight 

March 31, 2015 (0.37) 1 (0.34) 1 

March 31, 2016 1.00 2 0.94 2 

March 31, 2017 29.55 3 27.61 3 

Weighted Average 15.05  14.06  

Nine month period ended December 31, 2017# 28.09  26.25  
#Not annualized  

 

Note: 
1. Basic EPS and Diluted EPS calculations are in accordance with the Ind AS 33 accounting standard and Rule 7, Companies 

(Accounts) Rules, 2014. 

2. The face value of each Equity Share is  10. 

3. The ratios have been computed as below: 

a. Basic EPS (in ) = Net profit/(loss), after tax, as restated for the year/ period, attributable to equity shareholders/ Weighted average 

number of equity shares outstanding during the year/ period 

b. Diluted EPS (in ) = Net profit/(loss), after tax, as restated for the year/ period, attributable to equity shareholders/ Weighted average 
number of dilutive equity shares outstanding during the year/ period 
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4. Weighted average number of equity shares is the number of equity shares outstanding at the beginning of the year, adjusted by the 
number of equity shares issued during the year multiplied by the time-weighting factor. The time-weighting factor is the number of 

days for which the specific shares are outstanding as a proportion of the total number of days during the fiscal 

5. Weighted average = Aggregate of year-wise weighted EPS divided by the aggregate of weights i.e. (EPS x Weight) for each fiscal / 
Total of weights 

 

2. Price/ Earning (ñP/ Eò) ratio in relation to Price Band of [ǒ] to [ǒ] per Equity Share 

 

Particulars 

P/E (Unconsolidated) P/E (Consolidated) 

P/E at the 

Floor Price 

P/E at the 

Cap Price 

P/E at the 

Floor Price 

P/E at the 

Cap Price 

P/E ratio based on Basic EPS 

for the financial year ended 

March 31, 2018 

[ǒ] [ǒ] [ǒ] [ǒ] 

P/E ratio based on Diluted EPS 

for the financial year ended 

March 31, 2018 

[ǒ] [ǒ] [ǒ] [ǒ] 

 

Industry P/ E ratio 

 

There are no listed entities whose business portfolio is comparable with that of our business and comparable to 

our scale of operations. 
 

3. Return on Net Worth (ñRoNWò), after taking into account the impact of issue of Equity Shares 

pursuant to the bonus issue  

 

As per our Restated Unconsolidated Financial Statements:  

 
Financial Year /period ended  RoNW (%) Weight 

March 31, 2015 2.32 1 

March 31, 2016 4.65 2 

March 31, 2017 22.75 3 

Weighted Average 13.31  

Nine month period ended December 31, 2017 15.88  
 

As per our Restated Consolidated Financial Statements:  

 
Financial Year /period ended  RoNW (%) Weight 

March 31, 2015 (0.39) 1 

March 31, 2016 0.99 2 

March 31, 2017 21.93 3 

Weighted Average 11.23  

Nine month period ended December 31, 2017 16.81  
 

Note: 

RoNW = Net profit after tax, as restated for the year/ period, attributable to equity shareholders/ Net worth (excluding revaluation 
reserve), as restated, at the end of the year/ period 

*  Weighted average = Aggregate of year-wise weighted RoNW divided by the aggregate of weights i.e. [(RoNW x Weight) for each 

year] / [Total of weights] 
 

4. Minimum  Return on Increased Net Worth after Offer needed to maintain Pre-Offer EPS for the 

year ended March 31, 2018 

 
Particulars At Floor Price At Cap Price 

To maintain pre-Offer Basic EPS    

On Consolidated basis [ǒ]% [ǒ]% 

On Unconsolidated basis [ǒ]% [ǒ]% 

To maintain pre-Offer Diluted EPS   

On Consolidated basis [ǒ]% [ǒ]% 

On Unconsolidated basis [ǒ]% [ǒ]% 

 

5. Net Asset Value (ñNAVò) per Equity Share, after taking into account the impact of issue of Equity 

Shares pursuant to the bonus issue 

 
Particulars Consolidated ( ) Unconsolidated ( ) 

As at December 31, 2017# 156.16 125.32 

Offer Price [ǒ] [ǒ] 
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Particulars Consolidated ( ) Unconsolidated ( ) 

After the Offer [ǒ] [ǒ] 
#Not annualized 

 
Note: 

 
NAV = Net Asset Value, as restated, at the end of the period/ year/ Number of equity shares outstanding at the end of the year/ 

period 

 

6. Comparison with Listed Industry Peers  

 

There are no listed entities whose business portfolio is comparable with that of our business and 

comparable to our scale of operations. 
 

7. The Offer Price will be [ǒ] times of the face value of the Equity Shares 

 

The Offer Price of  [ǒ] has been determined by our Company and the Investor Selling Shareholder, in 

consultation with the BRLMs, on the basis of market demand from investors for Equity Shares through 

the Book Building Process and is justified in view of the above qualitative and quantitative parameters. 

 

Investors should read the abovementioned information along with ñOur Businessò, ñRisk Factorsò 

ñManagement Discussion and Analysis of Financial Condition and Results of Operationsò, and 

ñFinancial Statementsò on pages 119, 17, 416 and 188, respectively, to have a more informed view. The 

trading price of the Equity Shares could decline due to the factors mentioned in ñRisk Factorsò and you 

may lose all or part of your investments. 

 

8. Bonus issue of Equity Shares 

 

Our Company issued 18,370,125 Bonus Shares of  10 each, pursuant to a resolution of our Board dated 

May 14, 2018, in the ratio of three Equity Shares for every one Equity Share held. For details, see the 

section, ñCapital Structureò on page 72. 
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STATEMENT OF TAX BENEFITS   

 

STATEMENT OF TAX BENEFITS AVAILABLE TO THE COMPANY AND ITS SHAREHOLDERS 

UNDER THE APPLICABLE LAWS IN INDIA  

 

The Board of Directors 

Century Metal Recycling Limited (formerly known as Century Metal Recycling Private Limited) 

13/6 SSR Corporate Park, 

8th Floor, Sector 27B 

Delhi- Mathura Road 

Faridabad 

Haryana, India 

 

Dear Sirs, 

 

Statement of Possible Special Tax Benefits available to Century Metal Recycling Limited (formerly known 

as Century Metal Recycling Private Limited) and its shareholders under the Indian tax laws 

 

1. We hereby confirm that the enclosed Annexure, prepared by Century Metal Recycling Limited (formerly 

known as Century Metal Recycling Private Limited) (the ñCompanyò), provides the possible special tax 

benefits available to the Company and to the shareholders of the Company under the Income-tax Act, 1961 

(the ñActò) as amended by the Finance Act 2018, i.e. applicable for the Financial Year 2018-2019 relevant 

to the assessment year 2019-2020, presently in force in India. Several of these benefits are dependent on the 

Company or its shareholders fulfilling the conditions prescribed under the relevant provisions of the Act. 

Hence, the ability of the Company and / or its shareholders to derive the tax benefits is dependent upon their 

fulfilling such conditions which, based on business imperatives the Company faces in the future, the Company 

or its shareholders may or may not choose to fulfil.  

 

2. The benefits discussed in the enclosed statement are not exhaustive and the preparation of the contents stated 

is the responsibility of the Companyôs management. We are informed that this statement is only intended to 

provide general information to the investors and is neither designed nor intended to be a substitute for 

professional tax advice. In view of the individual nature of the tax consequences and the changing tax laws, 

each investor is advised to consult his or her own tax consultant with respect to the specific tax implications 

arising out of their participation in the proposed initial public offerings of the Company.  

 

3. We do not express any opinion or provide any assurance as to whether: 

  

i) the Company or its shareholders will continue to obtain these benefits in future;  

ii)  the conditions prescribed for availing the benefits have been / would be met with; and 

iii)  the revenue authorities/courts will concur with the views expressed herein. 

 

4. The contents of the enclosed statement are based on information, explanations and representations obtained 

from the Company and on the basis of their understanding of the business activities and operations of the 

Company. 

 

 

For S.R. Batliboi & Co. LLP  

Chartered Accountants 

ICAI Firm Registration Number: 301003E/E300005 

 

 

 

per Anil Gupta  

Partner 

Membership No: 87921 

Place: New Delhi 

Date: June 8, 2018 
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STATEMENT OF TAX BENEFITS 

  

Outlined below are the possible special tax benefits which may be applicable to the Company and the shareholders 

of the company under the Income-tax Act, 1961 (Amended as per the Finance Act, 2018) (the ñActò) for Financial 

Year 2018-2019.  

 

A. Special tax benefits to the Company under the Act 

 

1. Company has a unit in Integrated Industrial Estate, SIDCUL, Haridwar, India. Commercial production 

in the said unit commenced in Financial Year 2008-2009 (Assessment Year 2009-2010). On this unit, 

deduction under section 80IC of 30% of profits derived from specified undertaking can be claimed by 

the Company till Assessment Year 2018-2019 (tenth year for 80IC deduction). The tenure for claiming 

deduction under section 80IC on specified unit will get exhausted in Financial Year 2017-2018 

(Assessment Year 2018-2019), and benefit of deduction under section 80IC would not be available for 

the specified unit from Financial Year 2018-2019 (i.e. Assessment Year 2019-2020) and thereafter. 

 

Company is not availing any other special tax benefits under the Act. 

 

B. Special tax benefits to the shareholders of the Company under the Act 

 

There are no special tax benefits available to the shareholders of the Company. 

 

 

Note: 

 

a. The above benefit is as per the prevailing Income Tax Act, 1961 as amended by Finance Act 2018. 
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SECTION IV: ABOUT THE COMPANY  

 

INDUSTRY OVERVIEW  

 

Unless noted otherwise, the information in this section is obtained or extracted from ñAssessment of Indian 

Aluminium Recycling Industryò, dated May 2018 prepared and issued by CRISIL Research (the ñCRISIL 

Reportò) on our request. Neither we nor any other person connected with the Offer have independently verified 

this information. The data may have been re-classified by us for the purposes of presentation. Industry sources 

and publications generally state that the information contained therein has been obtained from sources generally 

believed to be reliable, but that their accuracy, completeness and underlying assumptions are not guaranteed and 

their reliability cannot be assured. Industry sources and publications are also prepared based on information as 

of specific dates and may no longer be current or reflect current trends. Industry sources and publications may 

also base their information on estimates, projections, forecasts and assumptions that may prove to be incorrect. 

Accordingly, investors must rely on their independent examination of, and should not place undue reliance on, or 

base their investment decision solely on this information. The recipient should not construe any of the contents in 

this report as advice relating to business, financial, legal, taxation or investment matters and are advised to 

consult their own business, financial, legal, taxation, and other advisors concerning the transaction.  

 

The CRISIL Report contains the following disclaimer: 

 

ñCRISIL Research, a division of CRISIL Limited (ñCRISILò) has taken due care and caution in preparing this 

report based on the information obtained by CRISIL from sources which it considers reliable (data). However, 

CRISIL does not guarantee the accuracy, adequacy or completeness of the data/report and is not responsible for 

any errors or omissions or for the results obtained from the use of data/report. This report is not a 

recommendation to invest/disinvest in any company covered in the report. CRISIL especially states that it has no 

financial liability whatsoever to the subscribers/users/transmitters/ distributors of this report. CRISIL Research 

operates independently of, and does not have access to information obtained by CRISILôs Ratings Division / 

CRISIL Risk and Infrastructure Solutions Limited (CRIS), which may, in their regular operations, obtain 

information of a confidential nature. The views expressed in this Report are that of CRISIL Research and not of 

CRISILôs Ratings Division/CRIS. No part of this Report may be published/reproduced in any form without 

CRISILôs prior written approval.ò 

 

OVERVIEW OF MACROECONOMIC SCENARIO IN INDIA  

 

Fiscal 2018 was marked with strong macro-economic fundamentals. However, the growth of GDP moderated in 

2017-18 vis-à-vis 2016-17. There was an improvement in export growth, fiscal trends remained attuned to the 

consolidation plans and inflation remained within the limits. The year also witnessed an increase in global 

confidence in Indian economy as well as improvement in ease of doing business ranking. Various economic 

reforms were undertaken in the year which include: implementation of the goods and service tax, announcement 

of bank recapitalization, push to infrastructure development by giving infrastructure status to affordable housing, 

higher allocation of funds for highway construction and greater focus on coastal connectivity. Further initiatives 

include: lower income tax for companies with annual turnover up to  500.00 milli on; allowing carry-forward of 

MAT credit up to a period of 15 years instead of 10 years at present; further measures to improve the ease of doing 

business; and, major push to digital economy. (Source: Macro Economic Framework Statement 2018, Ministry of 

Finance) 

 

From a low of 5.5% in Fiscal 2013, growth in GDP steadily improved for three years and peaked in Fiscal 2016, 

particularly in fourth quarter (Q4) when it printed 9.1% (GVA growth also peaked in Q4 of Fiscal 2016). However, 

growth started slowing down from first quarter (Q1) of Fiscal 2017. GDP and GVA growth slowed to 6.1 % and 

5.6% respectively in Q4 of Fiscal 2017. GDP growth further declined to 5.7% in Q1 of Fiscal 2018. However, the 

second quarter (Q2) of Fiscal 2018 witnessed reversal of declining trend of GDP growth, with growth increasing 

to 6.3%. The nominal GDP and GVA growth also picked up to 9.4% and 8.6%, respectively in Q2 of Fiscal 2018. 

(Source: Economic Survey 2017-2018, Ministry of Finance) 
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The reforms measure undertaken in Fiscal 2018 can be expected to strengthen and reinforce growth momentum. 

The prospects for Indian economy for the year Fiscal 2019 need to be assessed in the light of emerging global and 

domestic developments. Indications are that global economic growth is expected to pick up slightly. This can be 

expected to provide further boost to Indiaôs exports, which have already shown acceleration in the current financial 

year. On the other hand, the increasing global prices of oil and other key commodities may exert an upward 

pressure on the value of imports. There are signs of revival of investment activity in the economy and the recent 

pick up in the growth of fixed investment can be expected to maintain momentum in the coming year. In line with 

the projections for strengthening of Indiaôs growth by multi-lateral institutions, the nominal growth of the 

economy is expected to be 11.5% in the financial year 2019. (Source: Macro Economic Framework Statement 

2018, Ministry of Finance) 

 

INDIAN ALUMINIUM DEMAND REVIEW  

 

Overall aluminium sector demand review - Fiscal 2013 ï Fiscal 2018 

 

Aluminium demand posted a healthy 6-7% growth during the past five-year period 

 

The Indian aluminium (including primary and recycled) industry is estimated to have grown at about 6-7% CAGR 

during Fiscal 2013 - 2018 period and reached approximately 3.7 million tonnes by March 2018.  

 

Of the total volumes growth, the demand for primary aluminium is estimated to have grown by approximately 5% 

y-o-y and reached approximately 2.5 million tonnes by end of the Fiscal 2018. This growth was largely attributed 

to a modest growth in key end-use segment - power (cables and transmission lines). On the other hand, the demand 

for recycled aluminium is estimated to have grown at a relatively faster pace of approximately 10% CAGR during 

Fiscal 2013-2018 period reaching approximately 1.2 million tonnes by the end of Fiscal 2018, primarily led by 

healthy demand scenario for non-ferrous castings from auto sector. As a result, the share of recycled aluminium 

has gradually risen to an estimated approximately 32% in Fiscal 2018 from approximately 28% in Fiscal 2013.  

 

The growth in overall aluminium demand was also supported by replacement of other non-ferrous or ferrous 

metals with aluminium in key end-use industries in the domestic market owing to better technical properties such 

as optimum strength to weight ratio, low melting point, corrosion resistance, better electrical and thermal 

conductivity, better recyclability etc., amongst others. 
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Trend in India Aluminium Demand 

 
Note: E ï estimated 

Source: Industry, CRISIL Research 

 

Key advantages offered by recycled aluminium 

 

The sharp growth in usage of recycled aluminium is primarily attributed to its better cost economics (compared 

to primary aluminium), better technical properties (compared to other metals), environmental benefits, and low 

capital intensity. 

 

Key advantages of recycled aluminium 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 
Source: Industry, CRISIL Research 

 

¶ Low capital intensity 
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Manufacturing of aluminium through primary route involves bauxite mining, bauxite refining, smelting of 

alumina etc. These activities are capital as well as energy intensive. Setting up of a green-field refinery and 

smelter of a minimum economic size (typically one million tonne of refinery and approximately 0.5 million 

tonne for smelter) with a captive power plant require an investment of around  220.00-240.00 billion. 

 

In comparison, manufacturing of aluminium through recycled route involves sorting and segregating scrap, 

melting of scrap, re-alloying, and casting into ingots. This process is carried out at a cost considerably 

lower than the primary aluminium owing to lower energy requirement. Moreover, setting up of a fully 

mechanised recycling unit of 1 million tonne capacity would cost typically between approximately  15.00-

20.00 billion of investment. 

 

¶ Low cost of production compared to primary aluminium 

 

One of the major advantages of manufacturing aluminium through recycling is low production cost as 

against manufacturing through primary route. This low cost is attributed to significantly less energy 

requirements for manufacturing through recycling route than primary route. Also, pre-existence of required 

alloyed elements in aluminium scrap further reduces alloying costs. 

  

¶ Perpetual recyclability and scrap availability 

 

The inherent quality of aluminium is not affected by recycling and remains high irrespective of the number 

of recycling cycles. The other key characteristics that drives the demand for recycled aluminium is its 

perpetual recyclability, with an advantage of pre-existence of desired properties (as it is pre-alloyed 

specific to the end-use requirement, when in scrap form).  

 

Additionally, aluminium scrap is estimated to be available in abundance globally, which further results in 

increased recycling of aluminium for key end-use products. 

 

¶ Environment friendly 

 

Manufacturing of primary aluminium consumes significant natural resources. As per industry estimates, 

every 1 tonne of aluminium manufactured through primary route consumes 4-6 tonnes of bauxite, 1-1.5 

tonne of limestone, 20-22 cubic meter of water, and approximately 14,000 Kwh of power. In comparison, 

manufacturing of 1 tonne aluminium from the recycled route consumes aluminium scrap as a key raw 

material (saving natural resources) and consumes only 5-7% of the total power required for primary 

aluminium, thereby saving natural resources and being energy efficient. Furthermore, as per the Bureau of 

International Recycling (BIR), each tonne of aluminium ingots manufactured through primary route emits 

approximately 3,830 kg of CO2, as compared to emission of approximately 290 kg of CO2 manufactured 

through scrap recycling. 

 

India Aluminium demand segmentation 
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Primary aluminium end-use demand breakup ï FY18E Recycled aluminium end-use demand breakup ï FY18E 

  

Note: E- Estimated Note: E- Estimated 

Source: Industry, CRISIL Research  Source: Industry, CRISIL Research  
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Key end-use segments and rationale for usage of aluminium: 

 

¶ Power 

 

Aluminium is primarily used in overhead conductors in transmission lines; transformer coils, bus bars and 

foil wraps for power cables etc. This usage is primarily driven by favorable strength to weight ratio, better 

conductivity and lower costs as compared to copper. Owing to this, of the aggregate aluminium volumes 

(both primary and recycled), power segment is estimated to have accounted for a lionôs share of about 38-

40% in Fiscal 2018. 

 

Demand from power segment accounted for 54-57% of the total primary aluminium volumes, while it 

accounted for a negligible share in the recycled aluminium volumes (about 1%) on account of conductivity 

losses.  

 

¶ Automotive 

 

Within the automotive segment, aluminium is majorly used in cars, two-wheelers and commercial vehicles 

(both light, medium and heavy). The key components with aluminium penetration within the automotive 

space include engine components, gearbox, brake casings, radiators, cylinder heads, transmission housing, 

wheels, window frames and panels etc. Aluminium lowers the weight of the vehicles resulting into 

reducing fuel consumption, and thereby lower CO2 emissions. Of the total casting requirement, recycled 

aluminium occupies a major share on account of better molecular properties owing to pre-existence of 

desired elements in the scrap. 

 

Majority of the players in the automotive component space, however, prefer usage of recycled aluminium 

owing to better cost dynamics and inherent alloy properties, resulting into the segment accounting for 60-

65% share in recycled aluminium volumes, as against approximately 10% share in the primary aluminium 

volumes.  

 

¶ Building and construction (ñB&Cò) 

 

Aluminium finds its application in the segment for making of windows, door frames, roofing, partitions, 

false ceilings and other building hardware. Aluminiumôs light weight lowers the load on any construction, 

while the metalôs strength lends durability. Its resistance to corrosion protects structures, especially those 

being built in regions with extreme weather conditions.  

 

The share of B&C volumes in total primary and recycled aluminium accounted for approximately 14% 

and approximately 13% respectively. Typically, premium real estate players rely more on primary 

aluminium for their requirement. 

 

¶ Consumer durables 

 

Aluminium is used in appliances such as refrigerators, washing machine, air conditioners etc. The 

penetration is high in appliances such as air conditioners and washing machines. Low weight, thermal 

efficiency, corrosion resistance, and non-reactivity to chemicals favour the use of aluminium in this 

segment. 

 

The demand from consumer durables in primary and recycled aluminium volumes is estimated to have 

accounted for approximately 6% and approximately 3% respectively in Fiscal 2018. 

 

¶ Packaging 

 

Most common applications within the segment include personal care products, pharmaceuticals, processed 

foods (soft drinks cans), containers and bottle caps. Laminated aluminium pouches (aseptic or retort 

pouches) are used to pack food products such as biscuits, confectionery, butter, oil, and beverages. 

 

The demand from packaging segment in primary and recycled aluminium volumes is estimated to have 

accounted for approximately 6% and approximately 4% respectively in Fiscal 2018. In India, the 

penetration of aluminium in packaging segment is lower than global averages owing to high costs. 

 














































































































































































































































































































































































































































































